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LEGISLATIVE ASSEMBLY~ 
Friday, 1st September, 1933. 

The Assembly met in the AlISembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair. 

MEMBER SWORN. 

Mr. Bertrand James Glancy, C.S.I., C.I.E., M.JJ.A. (Political Secretary), 

QUESTIONS AND ANSWERS. 

ALLOWANCES OF MEMBERS OF DU'!o'J::r,EN'l' CONMI'fTEES AND COMMISSIONS. 

318;"'1Ir. Muhammad .&.nwar-ul-Altm: (a) Is it a fact that the 
Finance Department issued certain instructions in September, 1931, for 
fixing the allowances of members of' different committees and commis-
sions , 

(b) Is it a fact that the said instructions eontained two different. 
categories of committees : 

(i) continuous committees, i.e., " committees likely to ait conti-
nUOuSly for 15 days ", and 

(ii) intermittent committees or II committees which meet at intervals 
for a day or 80 at a time " , 

(c) Is it a fact that membership of a committee of the continuous 
type will extend over joining time, as defined in Government of India 
Supplementary Rules (S.R.-304), at the beginning and end' 

The . Honourable Sir George Schuster: (a) Yes. 
(b) Yes, but it has now been made clear that the second category 

also includes Committees likely to sit continuously for less than 15 
days. 

(c) Yes. I would add that Supplementary Rule 304 has no applica-
tion to journeys of the kind in question and that the defiuition of join-
ing time is contained in the Fundamental Rules, not the Supplementary 
Rules. 

COMMITTIilE ON THE GRJ!lAT WAR PENSIONS. 

819. "'Mr. Mubammad Anwar-ul-Azim: (a) Will Government be 
pleased to stattl whether the committee on the Great War Pensions was a 
committeE' of the Legislature as defined in" the foot-note No. 213 of the 

( 599 ) 
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Audit Code which prescribes that "the co. of committees which are 
appointed by the Legislature, with instructions to report to it, should be 
charged to the Minor Bead, Legislative Body 1/ , 

(b) If the answer to (a) above be in the negative, will Government 
be pleased to state whether the said committee was treated as an inter-
mittent committee or a continuous committee , 

( 0) Is it a fact that the first meeting of the said committee was held 
in New Delhi on the 6th April, last, and, that subsequent meetings of the 
committee were held in Simla from the 5th to the 15th May T 

(d) Will Government be pleased to state whether by including the 
" joining time at the beginning and end ", together with the 11 days of 
actual sitting of the said committee, it is to be considered as a continuo.s 
committee Y If not, why not T 

The Bonoura.ble Sir George Schuster: (a) No, as it was not 
appointed by the Legislature. 

(b) As an intermittent committee. 
(c) Yes. 
(d) The inclusion of joining time is only for the purpose of cal-

C1.tlating the subsistance allowance admissible to members and ill not 
lelevant to the classification of a committee as ' continuous' or' intermit-
tent '. 

RAIL ROADS CONFERENCE HELD AT SIMLA. 

320. *Mr. Muhammad ADwar-ul-Azim: (a) Will Government be 
pleased to state whether the last Rail Roadll COnference, which was held 
in Simla in April.' last, was treated. 88 an intermittent, continuous, or a 
committee of the Legislature, and for how many days was it held , 

(b) At what rate were the non-oftlcial members paid' 
TIU, Honourable Sir Prank Noyce: «(I,) The recent Road Rail Con-

fe1'ence was neither a continuous nor an intermittent committee of public 
enquiry, nor was it a committee of the Legislat.ure. It was a Confereno~ 
called by the Government of India and met on the 24th, 25th ,and 26th 
April last. 

(b) The non-official members of the Conference were of two cate-
gories, namely, rp.presclltutives from the Central Legislature ond repre-
sentatives of private bodies. Travelling allowances were in both cases 
paid at the same rate, i.e., at Ii first class railway fares to and from 
~imla, while halting allowance ,vas pllid at the rllte of RI. 20 per dieM 
In the case of the former and at R8. 16 per ditm in the ca8e of the lattllr. 

CO:"lF:IDERATJON OF THE HEDJAZ PILGRIMS (MualUms) BILL IN THE OURRENT 
SFlIII!IION (!IF TJiE LEonn..Al'mL Asa:r.mt..'f. . 

321 .••. 11. •• ood Ahmad: ts it a fact that Government want 
to md\'C in this Session that tile MualUms :aill as reported by the Select 
Committee be tak'en into consideration' . 

lIIr. G ••. Bajpai : No, but the matter is under consideration. 



QUESTIONS AND .6.N8WUS. 

:Mr. M. lIIalwooci Abmed : Will the Honourable Member be pleased 
to SIlY if there is any mention about the Muallims in the confidential 
report of the Standing Committee' 

:Mr. G. S. Bajpai : l hllve never admitted that there is such a thiDIJ 
as a confidential report. 

:Mr. M. Maswood Ahmad: I have made inquiries and I have come 
to know that the conclusions Ilno items of the Standing Committee are 
not confidential. l\Iay I kllow that ili Simla in the Stariding Committee 
for Hedjaz some items of the confidential report were discUBsed f 

Mr. G. S. Bajpai : My Honourable friend is a member of the Select 
Committee himself and I cannot imagine that that Committee could have 
discussed a confidential matter and not treated it as confldential. lie 
will forgive me if I do not associate myself with him in disclosing con-
fidential matter. 

Mr. M. Maawood Ahmad: I inquired from the Honourable Sir 
Fazl-i-Hussain himself who told me t.hat the conclusions of thc Standing 
Committee and the items on which those conclusions had been arrived 
at were being treated as confidential. May I ask the Honourable 
Member if it is a fact that the conclusions of the Standing Committee 
are not confidential Y 

Mr. G. S. Bajpai : It. is not a fact. 
Mr. It. lIIalwood Abmad : Does the Honourable Member then 

differ with the opinion expressed by the Honourable Member in charge 
of the Department f • 

Mr. G. S. Bajpai : Sir, I am not aware whether tile Honourable 
Member to whom my Honourable friend has referred has expressed any 
such opinion. 

GOLD BULLION IN RESERVE IN THE CUBaJllNCY. .-

322. *M:r. It.. lIIaswood Abmad: (a) Is it a fact that 
on the ]5th July, 1933, gold bullion of 29,06,59,942 was in reserve in the 
Currency' 

(b) Will Government be pleased to state how many tolas of gold. were 
in treasury on that date T 

(c) Will Government 1Je pleased to lIItt&te the rate per toliL at which 
they have calculated the price of the gold , 

(d) If the reply to part (b) be in the ounces, will Government be 
pleased to state what is the weight of a rupee (in ounoe) , 

fte IIODovable Sir Georp Schutei': (a) The oorttJet figure is 
29,06,50,942. 

(b) None. 
(c) Gold in the Relerve is valuf!d at Re. 1 per 8~4'7512 gl'ailHl troT 

(,f fine gold. 
(d) Does not arise. 

L21lLAD 
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SILVER BULLION IN RESERVE IN THl!l CURRENCY. 

3SS. *Mr. II. ItIaawood Abmad: (a) Is it a fact that 
on the 15th July, 1933, silver bullion of 9,43;96,977 was in reSCI've in the 
Currency' 

( b J Will Government be plcased to state bow many tolas 1)£ Iii: vcr 
was in treasury on that date , 

(c) Will Govel'nment be pleased to state the rate per tola at which 
they haw calculated the price of the silver , 

The Honourable Sir George Schuster: (a) Yes. 
(b) The Mints held silver bullion to the value of Re. 51,59,623 on 

treasury account on the 15th of July, 1933. 
(c) All silver in the Reserve is valued at Re. 1 per 165 grains troy 

of pure silver. 
Mr. II. ItIaswood Ahmad: Part (b) of my queston is "Will 

Government be pleased to. state how many tolas of silver was in the 
treasury on that date f " 

The Honourable Sir George Schuster : If my Honourable friend will 
do a little sum of arithmetic and combine the answers which I have given 
to parts (b) and (0), he will be able to work out the sum in tolas for 
himself. 

Mr. M. Maswood Abmad : Do Governmcnt realise that the working 
out of the figure will takc some time and that we will not be able to 
put supplementary questions Y (Laughter.) 

" The Honourable Sir George Scbuster : I should be very pleased 
if that were. the result. (Renewed Lnughter.) 

Mr. II. ItIaswood Abmad : Is it a fact that silver of that amount, 
that is, 9,43,96,977, as mentioned in part (a) of the question, was 
actually not in the treasury? Wa!> it n{lt rathel' the falet that if silver 
in coins were to be taken into consideration, the amount of silver would 
come to this figure , 

Tbe Honourable Sir George Schuster : The amount of silver buHil)n 
referred to rcpresent!'! the amount of silvel' bullion held in the Currency 
Reserves in adrlition to aU the silver coins which are held in t.he Currency· 
Reserves. 

. SUBSORIBED CAPITAL OF THE IMPERIAL BANK OF INDIA. 

394:. *Mr. • llaawood A.hmad: (a) Is it a fact that 
the I!lubscribed capital of the Imperial Bank of India on the 7th July 1933 
was 11,25,00,000 , ' , 

(b) WiI] Government hE' pleB.sed to state what amount of the capital 
.has been subscribed by Indians T . 

The Honourable Sir George Sobuster : (a) Yes. 
. (b) Government ·have ,no information hut under the Imperial Bank 

of IndIa Act, 1920, the regIster of shareho1ders is open to the inspection 
of any shareholder. 



QUESTIONS AND ANSWERS. 

-PUBLICATION OF ADVERTISElIENTS IN CONNECTION WITH THE SERV,01:g AND 
EDUCA.TIONAL MA.TTERS, ETO., IN THE GA.ZlIn'TE. 

325. *Mr. M. lrlalwood Abmad : Do Government propose to issue a 
circular letter to the effect that all advertisements in oonnection with the 
services and educational matten;, etc., and all information which requires 
publication should be publ~ed in the Gazette f 

The Honourable Sir Harry Ba.ig : The policy of Government is to 
pUblish- in the Gazette of India ma.tters which concern the public 
generally or which must be published under some provision of the law. 
In pursuance of this policy it i'S already the practice to publish notices 
issued by the Public Service Commission inviting applications for posts 
which are filled by selection and giving det.ails of dates, syllabus, etc., 
for competitive examinations held by them. The results of public 
examinations held in centrally administered areas by BoardH of Educa-
tion, etc., are also publhlhcd in the Gazette. 

Mr. K. Maswood Ahm&d : Is it a fact that vacancies in other 
departments and the vacancies which are not to be filled up by the 
Public Service Commission are not published in the Gazette T . ... 

The Honourable Sir Harry Haig : I havc no information about 
that. 

Mr. M. Maswood Ahm&d : Is it a fact that advertifoJements are 
generally published in different newspapers T 

The Honourable Sir Ha.rry Baig : What kind of advertisements f 
Mr. M. Maswood Abm&d : About vacancies f 
The Honourable Sir Harry Haig : J have observed in my perns&! 

of the Indian press advertisements in various newspapers in connection 
with vacancies, but I imagine that it is convenit'nt to the public on the 
whole, as they read the newspapers more diligently than they do the 
Gazette of Ind ia. 

Mr. M. Maswood Abm&d : Is it a fact that the advertisementll are 
~iven only to tholle newspapers which are in the list of favourites' 

The Honourable Sir Barry Ba.tg : That, Sir, seems to me to be 
getting on to a dift'erent, point on whillh I havc no information at the 
m~~~ -

Mr. ltI. lIIaswood. Ahm&d : Do Government realise that if these 
vacancies are published in dift'erent newspapers, it becomes very 
difficult for the public to kno,'V them' Will it not be better to publish 
them in the Gazette which all the candidates could read or to announce 
them in a particular paper in which Go,'crnment advertisements should 
usually be published for the convenience of the candidates , 

The Bonoura.ble Sir Barry Baig : The maUer will be examined. 
Mr .•. Muwood Ahmad: Thank you. 
Mr. O&ya PrUad Singh : Is it not a fact that the pUblication in 

different papers should give a greater pUblicity to the advertisements 
than if they are merely pUblisht>d in the Gazette' 

The Honourable Sir Barry Bug: Thnt was what I had suggested 
in a previous answer. 
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•. .. ....... ."., : I do not Jilligest that they should not 
be published iD ,ether ·newspapers except one paper. What I want the 
Government to do is to mention one particular paper and in that paper 
-particularly aU the advertisements should be published. It ~y be 
tMlbHllbed m o~r :papers as well, but in the particular papers aU the 
ad'fertisements lIlu,t appear. 

(No sllbwer.) 
MILITARY EXPENDITURE IN 1930-31, 

316. *IIr; •. Kuwood. Ahmad: (a) Is it a fact that 
the military expenditure in the yenr 1930-31 under different heads was 
not in accordauce with the military lJudgpt T 

(b) Is it a fact that the original estimates were upset and disturbed 
seriously the appropriations under every head of the military budget , 

(c) Will Government be pleased to disclose the important factors 
which seriously atfected the original estimates , 

lWr. G. B.. P. Tottenham (a), (b) and (c). The attention of the 
Honourable Member is invited to paragraphs 7 t.o 10 of the Appropria-
tion Accounts of the Army, Marine and Military Engineer Services for 
the year 1930-81, It copy of w!,ich is jn the Library. 

Loss ON CoINAGE IN THE CURRENCY DEPARTMENT, 

827. "'Mr. M. llaswood Ahmad: (a) Is it a fact that 
1 ... on eoiua.ge takes place in the Cllrren(:y Department , 

(b) Is it a ftact that in the year 1930-31 the 10liS on the nickel coinage 
»'48 much more than usual , 

fte Bonoarable Sir George 8cb1Uter: (a) No. 
(b) The !lo-called loss is merely an accounting adjustment show-

ing that a large number of nickel coins, which had passed into cir-
culation in previous years, returned from circulation in that particular 
year. 

Mr. M. lIIaswood .Ahmad: Wha.t "RS the reason for this loss in; 
that particular year. 

The Honourable air George Sch1llter: The reason is that an 
abnormally large number of nickel coins were returned from circulation 
in that parti.cll1ar year. 

Sm.I.!KG PBlOlil 01' MILK AND CBBA.JI[ AT THE WELLINGTON FoilU{, 

328.~. II. lIuwood AbJuad: (a) Is it a fact that 
the selling pricc of milk lind cream at the Wellington Farm in tbe year 
1930-31 WfllI much below the cost of production as snown bel<\w Y 

AII·in.c08t. Average eelling 
price. 

per lb. 
Ra. •• 'p. Re. a. p, 

Milk 0 T 4'4 " S 1'7 
OIMm .. 4 10 6'5 t It 0 



QUB8'l'!ONe AND ANSWERS. • 
( b) Is it a fact that the supply is made to the troopa stationed at 

Coonoor and Wellington , 

(c) Do GQverl.melll proJlI»C to rail:tJ th!' !I!'IliUjr pric(' !iIO as to covel' 
the cost of produr.tioll, 01' to clOh<l dlH'.ll the ill'ititutc ? 

Mr, G. S, Bajpa.i: (a) and (b), Yes. 
(c) A simi/n.r Rugg-eHtion was made by the Public Account~ Com-

mittee in it'S Hcport on the Accounts for 1930-31. The Government of 
India. however, dccided t.hat cOllsidcration of th(' quC,'stion should be post-
poned until the ACcOlmts for the year 1932-33 had been prepared, as the 
economies introduced in the working of the Farm from the 1st Aprll, 1932. 
were expected to reduce t.he cost. of production. These Accolluts have now 
become available Ilnd show that in 1932-33 t.he !',osts of production of milk 
and cream were 3 annas and Rs. 2 per lb .• respectively, while the R\'(!ragc 
selling priC'e WaR 3 annEts 2 pies per lb. of milk and Re. 1-12-0 p..:1' lb. of 
cream. 'The selling price of milk is now higher than the cost price : that. 
of cream is still slightly lower than the reduced cost price. The question 
whether the selling price of cream. should be raisec;l is being considercrl. 

Mr. :M. Maswood Ahmad: Will the Honourable Member please 
t;tate whether this loss was shown in the army expenditure or in the 
civil budget , 

lWr. G ... Ja,lPtrl: Alii a matter of fact, the accounts are kt'pt OIl 
the oivil side and, so, if there was any 108s, it was debited to the civil 
side. 

:Mr. •. Maswood Ahmad : If this is a fact, may I take it that the 
1Dilitary :budget is ·actu&11y IR1J8h higher than what is shown in the 
military budget, beeause some portion of that is shown on the civil 
aide Y 

:Mr. G. S. Bajpai : 1\[y Honourable friend's generalisation is a little 
too sweeping, because the amount of loss in this case is not very large. 

Mr. G .. Prasad Singh: But is he substantially correct 7 
•. 0 .•. Bajpa.i :. I am not in a position to answer that question. 

LOSSE15 lNe17llBED IN WORKING THE EXECUTIVE COIrfIrfI8fURIAT DI,lr>4RTl\(ENT 
IN THE ANDAIrfANS. 

32i}. "'.... ltt lIIaswood. Ahmad: (a) Is it a fact that 
the loSses incurred in working the Executive Commissariat Department in 
the Andtunans in the year 1930-31 were partly due to the \l31e of t~e PI'O-
daet. of the Butchery and the Dairy ata rate lower than the cost price, 
particularly in the case of supplies made to the Army , 

(b) Was the attention of the Obief Oommisaioner, Andamans, drawn 
to the facts mentioned in part (a) above' If 50, what was the reply' 

The Honourable 8ir IIuTy 1Iaig: (a) I would refe!' the Honour-
able Member to pag~s 228-230 of the Appendix to t.he AppropriatlrlD 
Accounts of the Central GQvernment (Civil) for tht> year 1930-:n in 
which the rell80ns for the 1088eB under the Andflmllns Commissariat 
Department are fully explained. 
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'. (b) The recommendation of the Public Accounts Committee contained 
in their Report on the AccountB of 1930-31 was brought to the notice of 
the Chic>! Commil:lbioner who has tal~en certain mcasures, the results of 
whioh will be I*!en ill the A(:.counis for 1932-33. 

Mr. M. lIIaawood Abmad : May I take it that this 10s8 a11:10 was not 
mentioned in the army budget , 

The Honourable Sir Harry IIaig : I cannot suppose that it was 
included both in the civil and the military budget . 

. Mr. M. 1IIa8wood Abmad: Perhaps the Army Secretary might 
inform us whether this loss was mentioned in the military budget' 

Mr. G. B. 1'. Tottenham: I must'have notice of that question. 

STORES AND STOCKS IN FACTORIES UNDER THE ARMY DEPARTm~T. 

~O. *Mr. M. ltIaawood Ahmad: Will Government be pleased to 
lay on the table a statement showing the value of! Stores and Stocks in 
hand in the factories under the Army Department on the 31st March, 1929, 
1930, 1931, 1932 and ] 933 Y 

Mr. G. B. 1'. Tottenham: A stateDlent giving the information 
d'esired by the Honourable :Member is laid on the table. 

The Hgures for 1929 to 1932 will be found in the published Appropria-
tion Accounts of the year in question. The figure for March 31st, 1933, 
was Rs. 3.04 Cl'ores us eompar·~d with Us, 3.29 crores 011 31st March, 1932. 

Rtatellll!ltt ,howing the value of Btorell and B"Io01l;, in hand in the FaotoriBs under the 
. Army Department on the 9111t March, 1919. 

The value of mobilill8.tion and working stocks held by the Army Ordnance and 
Clothing Factories on the various dates was : 

lm. 
31st March, 1929 2,81,07,000 
31st March, 1930 3,08,53,000 
alat March, 1931 3,28,74,000 
31st March, 1932 3,29,10,000 
31st March, 1933 3,04,15,000 

EXCESS IN EXPENDITURE UNDER" PAY AND ALLOWANCES" OF RDSERVIBT. 

381. *Mr. •. lIIaawood Ahmad: (a) II it a fact that 
there was an excess in expenditure under' pay and allowance ' of Reservist 
in the year 1930-31 , 

(b) What was the explanation given by the department to the Auditor 
General in India , 

Mr. G ••• 1'. Tottenbam: (a) and (b). The attention of the 
Honollrahlc Mpmbel' is invited to paragrapb 78 of the Appropriation 
.A.ccounts of thc Army, Morine 8nd Military Engineer Services for 1930-31, 
paragraph 58 of the Proceedings of the M.ilitary Accounts Committee 
reproduced on page 35 of the Report. of the Public Accounts Committee 
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on the Aecount~ fol' that year, and Appendix A, Item 13 of the Appro-
pri8tion Accounts for 1931-32. Copies of these papers are in the Library. 

Mr. M. Maswood Ahmad: Is the explanation mentioned in part (b) 
also in the papers which have been mentioned now' 

1Ir. G. 2. F. Tottenham: Yes, Sir. It is contained in item 18 of 
Appendix A to the Appropriation Accounts for 1931-32. 

DISCOURAGEMENT OF THE FORMATION OF MUSLIM TRADE Ii ~ [ONS. 

339. "'Mr. II. .... wood Ahmad: (a) Is it a fact that 
Government policy is to discourage origination of Trade Unions by 
Mm;salmans , 

( b) Is it a fact that Government policy is that Muslim labour should 
nnt be organised , 

The Honourable Sir Frank Noyce: (a) and (b). The Govcrnment of 
India are IInxious to encouragr healthy trade unionism and they woold 
regrrt, t..her .. fore, to Sep a development of communlllism within the trade 
un-ion movemellt. But it is no part of their policy to attempt to regulate 
the lTI~nner in which the membership of trade unions of private work-
mt'll !.Ihould he composed. So far as unions of Government servants are 
concerned, I propose to give further information in reply to the next 
question. 

Mr. M. MaswoodAhmad: Have Government issued any circular 
that in future Muslim trade unions should not be registered 7 

The Honourable Sir Frank Noyce: If the Honourable Member is 
referring to Government servants, I shall give him an answer in reply 
to the next question. 

• RECOGNITION OF MUSLIM TRADE UNIONS. 

333. "'Mr. M. Maawood A.hmad: (a) Have Government recognised 
any Trade Union of Muslim labour , 

(b) Have Government received any application for recognition from 
any Trade Union of Muslim labourers , 

(c) Do Government propose to recognise Muslim labourers Trade 
Uni01lS' 

The Honoura.ble Sir Prank Boyce: (a) and (b). Not so far as I am 
aware. 

(r) The Qovprnment of India do not propose to accord recognition 
to auy trude nnion of 'their employe<'S which may be formed on a com-
munal bosis. 

Mr. II. "'swood .Ahmad : May I know if Government have issued 
any circular that Muslim trade unions should not be registered' 

The Honourable Sir Prank Noyce: No, Sir. 
1Ir. II. lIfaswood Ahmad: Have Government iRsued any circular 

that trat:lc unions formed on communal linCH should not be registored , 
The Honourable Sir Frank Boyce: The Government of India are 

not concern~d with the registration of trade unionR which comeR nnder 
the Act passed to regulate trade unions. 
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1Ir ... Maaweocl Ahmed: Do Government suggest that they have 
not issued. any circular about registration of trade unions' 

The Honourable Sir FraDk Noyce: Not as far as I am aware. 
There Rre definite recognition l'ule& ilnd, 8S I have Sil,id, theHc' rooognition 
rules do not permit of the formation of trade unions on a communal basis 
so far as Government employees are concerned. 

Mr. l'tI. l'tIaswood Ahmad : My question is about registration and 
not recognition. My Honourable friend is always referring to recogni-
tion. I want to know whether the Government of India have issued any 
eircular in connection with registration of trade unions' 

The Honourable Sir Frank Noyce: J hnve already told the IIOJlOUr-
able l\Iem~r "twice that COH'l'lllllenL have h.sucrl no circular in regsl'd 
to the registration of trade unions as they are not concerned with it. It 
is regulated by an Act which has been passed for that purpose. 

Mr. Gaya Prasad Singh : Is it not a fact that the very object of 
trade unions will be frustrated if they are run or organised on communal 
nnes Y 

Mr. President (The Honourable Sir Shanmukham Chetty) : Thllt is 
asking for opinion. 

Mr. N. M. Joshi: May I ask whether Government have any 'power 
to issue instructions to til£, Registrar of Trnde Unions nnder the Act 7 

The Honourable Sir Frank Noyce: None, Sir. 

t:J34*'. 

UNEMPLOYMENT IN INDIA. 

335. *Shaikh ladiq HallaD: (") Are Government aw.are that there 
is great unemployment in India' 

(b) Will Government he pleascd to state the number of unemployed 
in Brit ish India Y 

( r.) I f the 8'11SWer to ( b) be in the negative, will Governnlent be 
plp-ased to state the reasol1<> Why statistic!'! are not kept T 

(d) What steps have Government taken to fight unemployment during 
t.h,is y~ar , 

(e) How do they intend to reducE' unehlployment in future' 
The HODourable Sir Frank Noyce: (a) I would refer the Honour-

able Mem her to the reply given toO part (a) of Lala Rameshwar Prasad 
Bagla's starred question Nc-. 775 on the 26th Septe~ber, 1932. 

(b) and (c). I would refer thc Honourable Member to the answers 
given by mt" to Mr. S. G. Jog'''' st.arred question No. 1134 of the 5th April 
last nnd to the supplementary questions thereto. 

(d) and (e). As has been explained more than once in this House, 
the question is one primarily for tbe Provincial G-onrnments. But the 
proposals which we intend to lilY before the House in the Faeto1'i~!! 
Bill, if aCt'f!pted, should have some eft'ect in spreading employment ill 

tThis question waa withdrawn by the questioner. 
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eertaiu iadustries; and in DeUli, where the Central Government has 
more direct responsibility', we .bve propo&al& fGl' fresh building work 
which should be of assistance in this direction. 

8haikh 81C1t, BasaD : Is it not the dutf of Government to help the 
public at such a critical juncture ? 

The Honourable Sir Frank Noyce: AI; I havc stated ih reply to the 
question, this is primarily a matter for Local Governments, who are 
paying considerable attention to it. If the Government of India ca.n 
help them in any way, they will be glad 00 do so. 

VIVE.RSJON OF TIlE EAST IN1>lAN RAILWAY PUNJAB MAILS FROM THE 
MAIN LINE TO THE GRAND CnoRD. 

336. "Mr. Badri LaJ Raatori: (a) Are Government aware that 
the East Indian Railway authorities intend to divert the Up and Down 
Plmjab Mails through the Grand Chord' 

(b) If the answer to (a) be in the affirmative, will GoverUllIellt be 
pleAlled to stAte the reasons that led the East Indian Railway authorities 
to do so Y 

(c) Are Government aware that the Punjab Mail trains are running 
Ul the main line from tiJlle immemorial Y 

(d) Are Government aware that the propOlied diversion of the Punjab 
! .. fftil: frOID the maiJl liue will put the travelling public of .North Rihar 
and Patna to a considerable inconvenieaee and kerdship while travelling 
long distance. , 

( e) Are Government aware that the Bombay Mail is already runniH 
't.fcr the Grand Chord Line' • 

(I) Are Government aware that the d.iversi.on of the PUIljab Mails 
fl'om the main line menn'! the rnnning of two mail trains 1,i'l the Grand 
Chord Line , . ~ 

".J'. B.. B.all: (a), (b), (d) and (f). I would invite my Honourable 
friend's attention to the reply I have already given to Mr. Gaya Prasad 
Singh '8 question No. 123 on the ~ubject. 

(c) and (c). Yes. 

TRAINS RUNNING ON THE GRAND CrrOlm AND MAIN LINE 01' THE EAST I NOlAN 
RAILWAY BEl'WEI!l'N HowaAII AND MOOUAL8At4I. 

337. -Mr. B&dri L&l B.utogi : (a) Will Government be plelJAed 
to state (i) the number of junction stations, (ii) the approximate number 
of passengers travelling. and (iii) the number of expreM trains running 
on both the Grand Chord and Main Lines, respectively, betwPen HOWl"Ah 
anQ Moghalsarai 1 

(b) Is it It fact that the illea' or diverting the Punjau Mail f"('m thp. 
~,in line is merely to avoid the ao-.ealled train-wreckers t 

..... P .•. "'11: (a) (i). The number of junction statiODl on the mom line alld the 6rnnd Chord betwt'en IfooWrail and Hogha1ae1"ai is 17 
and 14 respectively. 
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(ii) I regret that statistics of the number of passengers travelling on 
separate sections or by individual trains are not available. 

(iii) I understand the number of express trains running on' the 
Main Line and the Grand Chord between Howrah and. Moghal8erai is 6 in 
each case. 

(b) No.' 

INTRODUCTION OF A NEW PATTERN OF FrvlD-RupEE NOTF-. 

338. *1Ir. Badri Lal :aaatogi: (a) WUl Government be pleased 
to state the rea 'Ions that led them ~o introduce recently a new pattern of 
five-rupee note , 

(b) Are Government aware that this new five-rupee Dote is very 
unpopular among the masses because of its liability to damage, and 
deterioJ.'lat.ion on account of the thinness of its paper and smallness of 
size' 

(c) Are Government aware t.hat t.his new note runs the risk of being 
destroyed, defaced and even torn because of its being handled and folded 
fre1luently and constantly Y 

The Honourable Sil' George Schuster: (a 1 Thll chlluge is exp~cted 
to result in a considerable economy without causing any inconvellit'llce to 
the. public . 

. (b) No. The note is It!.'¥! liable to damage and the paper though 
thinner'is actually stl'longer than before. 

(c) As a small note is likely to be subjected to leftS folding than a 
large note and as the paper of which the new notes are composed is of 
strtlDg quality, Government consider thjt notes of the new pattern s,lOuld 
1118t at least as long as the old notes. 

Mr. M. Maswood Ahmad : Is it a fact that the numhers on these 
Iwter: are printed only in one place Y 

The Honourable Sir George Schuster: If my Honourable friend 
wOlllc1 ('fIre to rent! the que:;,tionlj, whidl are not asked by himself, be 
will find that that particular question is asked in the next question on 
the paper. 

INTRODUCTION OF A NEW PA'l"rERN OF TEN-RUPEE NOTE. 

3S9. *Mr. Badri La! Butogi: (o.).Are Government aware that 
ten-rupee noteR of! the same pattern and of similar character as five-rupee 
notes are going to be issued shortly' 

(b) Are Government aware that these new pattern notes eontain only 
one number in the middle while the old ones have two numbers on opposite 
corners T 

(c) Do Government propose to have the two numbers printed' on 
oppOllite corners of these n~· not~s ag .usual' Are Government awal'e 
t.hat 1he one number note cannot he halved and if halved, the number is 
likely to be JOade doubtful At the "time of ~umming t.he two halves together' 

The Honourable Sir George Schuster: (a.) Ten-rupee notes of the 
new pattern have already been issued. 
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(b) Yes. 
(0) No. There are very few inl'tances of t.he cutting of fi,,~ lind 

ten-rupee notes and Government are ready to pay full value on such llot~s 
which have been accidentally torn jf the halves are identifiable /IS part of 
the sam(' note 

G0LD j,"XPORTED FROM INDIA SINCE ENGLAND WENT OFF THE GOLO STANDARD. 

340. ·Mr. Badri La1 1taatogi: (a) Will Government please state 
the quantity of gold exported from India and imported into it up to the 
15th August, 1933, since England went off the gold standard , 

(b) Do Government propo'*! to It'vy some export duty on gOld, wit·h 
a new to bl'inging in a good renuue to thE'lIl T 

The Honourable Sir George Schuster: (a) The approximate fig1lres 
up to the 5th of AuguHt, 11:133 arc: 

E~pol'ts 

Imports 
145 crorcs. 
3t crores. 

(b) Government do not give intimation in advance of their intention'! 
IIbollt taxation. 

Sn.VER BARS LEFT IN STOCK WITH TRE GOVJr.RNMF.NT OF IND~A AFTER 
PAYMENT OF THY. SU\£ TO AMERICA AS A WAR DEBT. 

3'1. *Mr. Badri Lal Kutogi: (a) Will Government be pleased 
to Ntate the total number of silver bal'8 left in stock with the Government 
of India after payment of the same to America as a war debt , 

(b) Do Government propose to buy silver bars for making up the 
shortage effect.ed as a result of payment to America , 

The Hnourable Sir George Schuster: (a) The amount of silver 
bullion left in stock wifh the Gov('rnment of India nfter the payment to 
America was 911.35 lakh!'! of tola::! as shown ill the Abstract of the Accounts 
of the Currency Department published by the Controller of the Currency 
an the 19th of June, 1933. 

(b) No. 

CANTONMENTS IN INDIA. 

342. *Mr. B. R. Purl: Will Government be pleased to stat.e 
the total number and namf>~ o[ CilTlt(\uJnents in India : 

(a) Where Class I Executive Officers have been posted Y 

(b) Where Class II Executive Officers have been posted , 
(0) Where part-time Executive Offieers are working , 
(d) Where Civilian ilxecutive Officers paid from Cantonment Fund 

are working , 
1&. G. :a. P. 'l'ottenham : A statement giving the information ashc1 

for is laid on the table. 
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Statement gwi1~g the information about Cantonment. and their EZ6OUti.'IIe Offioer •• 

(a) Clus I Executive Officers have been posted to 22 Cantonments, 1M., Pel'hu.war, 
Nowdhera, Rawalpilldi, Ambala, Jullundur, Lahore, Quetta, Karachi cum Manora and 
l>righ Boad, Dehra Dun oum Landour, Meerut, RaJaikhet, Lueknow, DiDapore, Jubbul· 
pore, Mhow, Belgaum, Kirkee, Poona, Secunderabad, Wellington, N asirab8.l1 and 
Mandalay. At prese~t Civilian Executive Officers have been appointed wll'.porarily 
at I'eshll.war and Belgaum, vice permanent incumbents granted leave and a part-time 
F.xooltti\"( Officer at Nowshera pending the appointment of an officer of the CllJltonmenb 
Dt'partment to this cant01Ul1ent. 

(Ii) ClasB II Executive OlIic.ers have been posted to 12 Cantonments, vi3., Sialkot, 
Feroz~ore, !lhltan, Kohat, Hyderabad (Sind), Agra, Bareilly, Barraekpore, Allahabad, 
Cawnpore, Neenluch and Ahmednagar. At present a part-time Executive Otlicer is 
working temporarily at Barrackpore pending the appointment of an officor of the 
Cantonments Department to that cantonment. 

«(') Part-time Executive Oftie.ers are working in 10 Cantonments, 1M., Loralni, 
LanRdowne, Roorkee, Fyzabad, Fatehgarh, Jalapahar, Lebong, Pachmarhi, Baroda and 
Ahmednbad. 

(d) Civilian Executive Officers paid from Cantonment Funds are working in 36 
Cltntonments, 'IIiz., Risnlpur, Cherat, Mardan, Campbellpore, Abbottabad, JhelulI!, Murree 
Galis. Murree Hills, Kasauli, Amritsar, Bakloh, Dalhousie, Dagshai, Dharamsala, 
Jutogh, Subathu, Bannu, Dera Ismail Khan, Chakrata, New Delhi, Almora, Naini Tal, 
Muttra, Shahjahanpur, Sitapur, Shillong, Benares, Jhansi, Nowgong, Kamptee, Sangor, 
.Aurangubad, St. Thomas Mount and Pallaveram, Deolali, Maymyo and RaJigooll and 
MiJ1galadon. • 

EXECUTIVE OFFICERS OF CANTONME...~TS IN INDIA'. 

343. "'Mr. B. B. Purl : ·Will Goverm;pent be pleased to lay on the 
table of the House a statement giving the following information regarding 
all t.he Executive Officers cotnir,~ under category (d) in the preoeding 
question: 

(i) Academic qualifications 7 
(ii) ilxperience of Cantonment work , 
(iii) Pay and other allowances drawn , 
(iv) Date since when working , 
(11) Name of the Executive Officer , 

Mr. O. I.. P. T~t8Dbam : The information has been call~d for and 
a reply will he laid on tIle table in dlle course. The a.ppointmentAi are 
made by General pfficers Commanding-in-Chief, Commands. 

WlTlIOJiAWAL FROM CANTONMENT AUTHORITIES THE MANAOEl'[ENT DB' 
CLASS' B ' LAND AND ENTRUSTING THE SAME TO THE MILITARY ESTATES 
OFI'ICERS. 

344. *JIIr. B. I.. Pari: (G) Will Government be pleaaed to atate 
if it is intended to withdraw in the near future from the various Canton-
ment Authorities the management of all class • B ' land and entrust the 
same to the Military Estates 0fBCiM8 , 

(b) If the reply to (a) abo\fe be in the affirmative, are Government 
aware tha.t ~ large number of Cantonl!lent Authorities. who. now depend 
on revenue from ' :B ' ClaM land ate likely to beoome Insolvent' If so, 
what steps do Government propOEe to flclopt to avoid the finsllcial loss t 

Mr. (J, 11.. P. TotteDlIdl: With your pe!'Jbiaiott, Sir, I pl'OpeIe to 
811Rwer questions Nos. 344 and 345 together. 
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Tht! matterH art! unclel' cOlLl!idt;J'utiou hut IlO fiUlt) ueci"ions have yet 
been reached. 

CREA'L'ION OF AN ALL-INDlA CADRE FOR. THl!: CIViLIAN EXECUTIVl" Or,ICKRIS 
OF CANTONMEN'!'I:i. 

t345. *Mr. B.'R. Purl: Is it a faet that Government propose to creat~ 
an All-India cadre for the civilian Executive Officers' If 80, will all the 
civilian Executive Officers at present working in the various Cantonments 
be absorbed in the cadre Y If not, what will be the standard to guide the 
Government ill selecting candidates for th~ cadre 1 

RE-EMPLOY:nlElIi'r 0)' RETRENCHED PERSONNEL OF THE SURVE¥ OF INDIA. 

346. *Mr. B. R. Purl: (a) Will Governlllent be pleased to state 
the number of (i) Indian officers of tlle Class II service of the Survey of 
India, who had ~d for 15 years or under and. were retrenched. &II a 
result of the recomhlendati(lllB of the Cla8~ 1] Retrenchment Board ; and 
(ii) Anglo-Indians IJO retrenched Y 

(b) Are Government aware of the fact that a letter dated the 16th 
January, 1933, W&!l issued under the authority of the .Assistant Surveyor 
General, Survey of India, Calcutta, to Ii retrenched Clasa II Officer of 
the same Department, saying that " if vacancies occur in the near future 
retrenched personnel of this Department will be given the first chance of 
being re-employed" Y 

(c) If the reply to (b) above be in the affirmative, will Government 
be please4 to state if they intend to re-employ, in view of the letter 
referred to above, the retrenched personnel of the Class II service before 
making fresh recruitments to that Service' 

Mr. G .•. Bajpai: (a) (i) Four. 
(ii) Nil. 
~b) Yes. 
(c) The Government of India had alre~dy considered thi~ question 

b.·fllre sanctioning the recruitment of new candidates this year. They 
came to the conclusion that the records of serv:ice of the retrencheu officers 
did flOt .iustify the hope that their re-employment would conduce to· the 
fi.ftl'iency of the Department. 

8'1'RENGTHOJ' OPFIOERIiI IN THE SURVBY 01' INDU Dmp,uTMENT. 

347. *1Ir. •• B. Purl: Will Government be pleased to Rate 
(a) the present strength of Class I officers in the Survey of India Drpart-
JDcnt, and (b) the present strength of (i) Indians, (ii) Anglo·Indians in 
Class I Service of that Department f 

Mr. G. S. Bajpai,: (a) 85. 
(b) (i) Nil. 
(ii) Fh·e. 

tP01' ans .... er to tid, qutltlOll, /ltItI ....... r to qu.tloD N •• 3"-
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PHOMOTION OF OFFICERS IN THE SURVEY OF INDIA DEPARnmNT. 

84.8 •• Mr. B. :a. Purl: Will Government be pleased to state 
their poliey regarding the promotion of Cl88S II omcera to ·Class I Service 
of the Survey of India , . 

Mr. G. S. Bajpai: Promotion is made by selection on grounds of 
merit.. 

PnOMOTION AND REcBUITMENT OF OFFICERS IN THE SURVEY OF INDIA 
DEPARTMENT. 

349 .Mr. B. :a. Puri: (a) Will Government be pleased to state 
then'llmber of (i) Indians, and (ii) Anglo-Indians, promoted from Class II 
to Class I Service of the Survey of lndia Department during the last six 
years , 

(b) Will Government be -pleased to state the present number and 
percentage of (i) Indians, and (it) AnglO-Indiana in the Olass II .servioe 
of the Survey of India , 

(c) In view of the small population percentage of Anglo-Indians, will 
Government be pleased to state the reason why Anglo-Indians are recruited 
in the Class II service in much greater strength than their population 
percentage permits , 

Mr. O. 8. Bajpai: (a) (i) Two. 
(ii) 1'welve including four officers whose domicile was declared later 

to he non-Asiatic. 
. (b) The total cadre consists of 55 officers of whom 29 are Indiuns 

and 26 Anglo-Indians. 
(c) Owing to the special circumstances of the Survey of India tIle 

policy has been to employ Anglo-Indi8llS in Class II of the department 
in l'xcess of the pereentage to which they wou)d be entitled on a strictly 
populati()n basis. I may, however, state for the Honourable Member '1'1 
information thnt thc proportion of Anglo-Indians recruited has heen 
ste8(lily diminishing. 

INCBmASE IN THE PROI'OBTION OF INDIAN OFFICERS IN THE SURVEY 01' [NDH 
DEPARTMENT. 

350. "'Mr. B. :a. Puri : Arf; Government pl'epared to increase the 
propurtion of Indian officers in theCl8bs n service of the Survey of India' 
If not, why not Y If 80, do Government propose to bear this point iu 
minrl whell malting fresh reC!rllHmelltH, ns·it is intended to do, in Novembel', 
1933 f 

Mr. G. 8. Bajpai : The Honourable Member is presumably referring 
to the proportion of officers of unmixed Asia.tic descent as compared with 
that of AngIO-Indial1s. As stated by me in the reply which I have just 
givpn to his preced~ng question, the proportion of Anglo.Indians 
recruited has been Rlcadily dimini~hing. While the practice before 1920 
was to recruit. three Anglo-Indians to one Indian, Government hR"e 
recently decided in respect of fresh recruitment during the curreIlt year. 
that only two out of seven vacancies should be IDled by Anglo-Indians. 
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.RECOMMENDATIONS OF THE HAJ ENQUIBY COMMITTEE. 

351. *Mr. M. Maawood Ahmed: (a) Will Government be pleased 
to state whether they have accepted all the recommendations of the Haj 
Enquiry Committee , . 

(II) Do Government propose to publish the evidence taken by the Haj 
Enquiry Committee, or to keep a copy of the same in the library of the 
Celliral Legislature Y 

Mr. O. B. Bajpai: (a) Most of the recommendations of the Com-
mittee have been accepted by Government either wholly or in u slightly 
nwdified form. 

(b) No. The evidence has not been printed up. 

Mr. M. Maawood Ahmad: Will Government be pleas~d to Htate 
whl'ther they hln'c accepted the recommendations of the naj Inquiry 
Chmmittee which were printed in book No. G.I.P.D.-L~50 (C)-C-P , 

Mr. O. S. Bajpai : I am afraid it is not possible for me to identify 
the ducument to which my Honourable friend refers. 

Mr. M. Maswood Ahmad: Is it a fact that the confidential report 
No. G.I.P.D.-L.-50 (C)-C.P. was not printed in the Government of India 
Press T 

Mr. O. S. Bajp&i : I have no information. 

PROPOSAl, FOR THE INTRODUCTlOiN OF A 'MODIFDIlD SYB'l'J!IM 01' COMllERCIAI, 
ACCOUNTS IN THE BENGAL CINCHONA DEPARTMENT. 

352. *Mr. M. llaswood Ahmpd: (a) Is it- a fact that 
there was a proposal for the introduction of. a modDled system of Com-
mercial accounts in the Bengal Cinchona Department, and that the Bengal 
Government have dropped the proposal on account of the present financial 
stringency and that the Government of India were to reach a decision 
in the matter , 

(b) Will Government be pleaaed to state if they have reached any 
decision on the question mentioned in part (a) in ~t of the 
transactions of the Government of Indio and of the verificatIon of stocks 
of cinchona bark at Mnngpoo , 

1Ir. G. B. Bajpai : Reply to both parts of the queetion ill itt the 
IIt1il'mati,ve. 

Rl.'N"N"ING OF THE FRUIT FARM AT QUBTTA ON COJUnBOIAL LINES. 
353. *Mr. II. Maawood Abmad: (a) Is it a fact that the Fruit Farm 

itt Quettll ill working on a clear 1088 , 

(b) Will Government be pleaied to state what steps were taken by 
them to reduce the loss and torUJl the farm on strictly commercial linea , 

Mr. O. 8. Bajpat: (a) and (b). The farm ia working at n 10llll, but 
the amount of this has recently bep.n considerably reduced. The nllt 1088 
in H131-32 was red,uced to Rs. 12,069 as compared with RK. 21.210 in the 
previ(lu!1 year. The farm exists for experimental de..IDonlltration and 
propaganda purposes. It is not a commflTcial conCf'rn and the receipt'S 
cannot be expected to· cover the whole expenditure . 

.L21lLA.D , 
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Mr. M. Maswood .Ahmad : Is it a fact that the depreciation on those 
.tocks was counted when mentioning the lesser 1088 , 

Mr. G. S. Bajpai : I am not nware to what my Honourable friend 
refers. As far as I am aware, there is no depreciation on treef'!. 

Mr .•. Maswood Ahmad: I liD! referring to the stock. 
Mr. G. S. Bajpai : There is no other stock. 
l'tfr. LaJ.ch.a.ud Navalrai : Is it a fact that all fruit farms and all 

agricultural farms in TndiR Hi'll running Rt a loss Y 

Mr. G. S. Bajpa.i : If my Honourable friend wishes information as 
regards farms throughout India, I would rt'quest. him to address him-
self to the Annual Reports of the various provinces. I have no informa-
tion about all farms in India. 

Mr.LaJ.cha.Dd Navalrai : What. about fruit farms? 
111'. G. S. Bajpai.: I have already mentioned about the only fruit 

farm with which the Government of India are at present concerned, 
D&IIlely, the fruit. farm at Quetta. 

Mr. Lalch.a.ud Navalrai : Am I to understand that there are no fruit 
farms elsewhere ? 

Mr. G. S, Bajpai : My Honourable friend perhaps has appreciated 
tlie fact that I am answering in rcgard to farms which are directly under 
the control of the Government of India. Whether there are fruit farms 
under the control of the Local GO'\'('rnments, I am not in a position to 
lay. • . 

Mr. L&1chaD4 lfavalrai : Then am 1 to understand that the Quetta 
fruit farm is the only one under the control of the Government of 
India' 

Mr. G. S. Bajpai : That is perfectly true; that is t.ht' only fruit 
fal'Dl'. 

.J.\l\lENDMENT OF LEAVE RULES AS Rl!XJOMMENDED BY THE !N('UeAP]'; 
COMMITTEE. 

354. *Mr. .. Maswood. Algnad: (4) Have Government acoepted 
the In6hc8pe Committee's recommendation to amend the leave rules 
which seemed to them to be unileceasarily C'Omplicated , 

(b ) Biave Government finished the consideration of the draft revised 
rate. land the :eeope' t()f their application , 

(c) Will Government be pleased to lay on the table a. copy of the 
r.evised r.ules, if any, .aocept;.d by them. , 

The BcmtMU"lible' 8ir George Ichuter: (4) Governmmt aeeepted 
the Hug~~stion of the Inchcape Cemmittee that the leave rules for the 
subol'dinate services should be rec.onsidered and the matt.er was con8e-
qptln Oy {Iarelully examined. 

('b) and (c).fte revised lea~ rules for new entrants are still und~r 
OOIlaideration. The Honourable Member's attention is invited in thJa 
eonnction to the answer which I g&!f'e yuterd.,. to qaeation, ,No. 281. 



QUBSTlONS AND AJiSW:US. 81' 
,r 

DECISIONR OF THE TRIBUNAL ON CAPITATION OHARGE.. .... 

355. *Mr. M. Maawood Abnwf: (a) Will Government be pleased 
to btate whether the tribunal appointed to sett.le the question of capitation 
payments made from Indian Revenues to Departmen~ of the Imperial 
Government for services arising out of the maintenance of British troops 
on tile Ir,dian EstabJi!lhmf'nt. hav£' mbnlitted their l'epor~' 

(b) If the reply to part ( a) be in the affirmative, will Government 
be pleased to circulate a copy of the same to t.he members of this House , 

Mr. G. R. F. Tottenbam: (a) nnll (b): I regret thllt I 11m not yet 
jn a pO!lition to add an~'tbing to the replif's which J gave to 
Mr .. Sitaramaraju's starred question No. 622 on the 3rd March last. The 
Secretary of State, howevf'r, informed the Joint Select Committee on 
the 28th July, 1933, that he hoped to be able to make a fuller statement 
on the subject in the autumn. 

r,LAUIS or THE POSTS AND TELEGB.4PHS DEPARTMENT AGAINST THIll 
RAlLWA.YS. 

356.' *Mr. .. llaawood AhmaA : Ie it a fact that the claim of the 
Post!! and Telegraphs Department against the Railways is under COD-
sideration of the RaHway Board since 1927·28 , . 

Mr. P. B. Ban : I am not aware what particular claim, my Honour· 
able friend is referring t.o, but hoth t.he Posts and Telegraphs and Rail· 
wily Departments are commercial departments and thert' are ,<Jlways 
certain claims and count.er-c1ainis under consideration and investigation 
by both the departments. There are certain claims of the Posts' and 
Telegraphs Department at. t.he prE'sent moment on. which di8cuIISions 
have been proceeding for some time. The representat.iVl'H of the twc. 
departments met recently and have arriwd at an agreement on the 
general principles on whil'h these should be sett.lod. The details are 
being worked out at present hy tht' Posts and 'felegraphs Department. 

Mr .•. :Ma.awood Ahmad : Is it a ffl~t that the item.., which arc 
under consideration have been pf'ndin~ ~ince ]927-28 T 

:Mr. P. B. Ban : I do not remember '('!xaetiy 011 ",bat dat .. the original 
claim was made, but, as I have alrendy said, dil~cUNSjOIlH, have, be~n pro-
cap-ding for some time. 

Mr .•. Jlaawood Ahmad: Did the Honourable Member notice that 
in the question that was particularly 8Hkl'd , 

Mr. P. B. Ban : If my Hononrahle friend had t.old me wbat elaim 
he was referring to, I could have given him a reply. .' 

JIr . .. iraawood Ahmad : The claims which were mentioned by the 
Dir,ector General, Posts and Telegraphs, before the Public Account. 
Committee. 

JIr. P. It. Ban : I wish my tIonourable friend ha~ ~~cifted . these 
cla.ms in .his question. In the que!ltion thl' word" claIm 18 used 10 the 

~n~:~AD ~ 
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DEC)uU!ATION OF D!.!:BENTURES OF THE CENTRAL LAND MORTGAGE BANK OF 
MADRAS AS TRUSTEE SECURITI1lB. 

357. *Mr ... Maswood Ahmed: (a) Will Government be pleased 
to state whether it is a fact that in August, 1931, the Government of India 
informed the Madras Government that necessary legislation would be 
taken up at the Simla Session of this House to declare the debentures of 
the Central Land Mortgage Bank of Madras as trustee securities, and that 
towards the end of the same year the Government changed their attitude , 

(b) If the reply to (a) above be in the affirmative, will Government 
be pleased to state what happened between August and December to warrant 
a change of policy , 

(r) Has there been any correspondence with the Madras Government 
in. this connection since February, 1933 , 

Mr. G. S. Bajpai : (a) No. 
(b) Does not arise. 
(c) The subject is now uurler discussion with the Government of 

Madras. 

EX''pEN'DlTURE OF THE INDIAN RAILWAY CONFERENCE AssociATiON. 

368. * •. II. lIIaawood Ahnwf: (a) Will Government be pleased 
in state "under what bead of expenditure the contribution c.f the,·State-
managed Railways to the Railway Conference Fund W88 shewn in -the year 
1992 .. 33 , 

(b) What was the total OO8t of the Association during the year 1932-
387. 

Mr. P. R. Ban : (a) The expenses in connection with the Indian 
Railway Conference Association of t.he State-managed railways are 
shown under head I (ii) of Abstract G.-Miscellaneous gxpeJl.~es-of 
the Accounts of the respect.ive railways. 

('b) The total expenditure of the Indian Railway Conference 
Association for the year 1932-33. was RH. 3,88,375. . 

Mr. B. II. Joshi: May I ask whethf'r any railways that are not 
State-owned contribute to this fund T 

Mr. P. R. Ban : Yes, Sir. 
JIr ... lIIaawood .A.hmad : Do Goyernment propose to allow Muslim 

Railway Employees' Associations to send their representatives also to 
attend this Conference , 

Mr. P. R. Ran : This, Sir, is not a Conference of employees. 
Mr. II. lIIaswood Ahmad: Then will the Honourable Member be 

pleased to state who attends t.his Conference if lI,ot the employees Y 
Mr. P. R. Rau : Representatives of the railway administrations .• 

PREPARATION OF RoLLING STOCK: PROGRAXME OF RAILWAYS. 

3li9. *Mr. M. Maswood Ahmad: (a) Is it a fact that 
the rolling stock programme is prepared by the Railway Board in consulta .. 

. /I, ". 



tion with the Agents of the di1Iel'ent railways in the, ab6ence of the' mem-
berN 01 tht! Standing It'inance Committel' fol' Railways , 

(b) Is it a fact that the programme is placed before the Standing 
Fin/mce Committee for Railways for sanctioning the expenditure in the 
ab~cnce of the authorities of the different railways T 

(0) If the reply to parts (a) and (b) above be in the affirmative, 
will Government be pleased to state whether they are aware of the diffi-
culties which are generally felt by the Standing Finance Committee for 
Railways' 

(d) Do Government propose to prepare the rolling stock programme' 
in consultation with the Agenta and the Standing Finance Committee for 
Railways, or to include this item in the agenda of Central Advisory Com-
mittee for Railways for their opinion , 

Mr. P. R. ku: (a) and (b). Yes. 
(0) I am not aware what-difficulties the Honourable Member is 

referring to, but as a member himself of the Standing Finance Com-
mittee he has full opporbmities for discussion of these difficulties and 
suggestions for improvement of the procedure in the Committee itself. 

*' (d) Government are of opinion that the present procedure is the 
most convenient from the practical point of view, aDd tee no l'ealOn to 
change it. They consider that any difficulties that are at present being 
experienced by members of the Standing Finance Committee can be 
dliscussed more suitably in that Committee itself initially than in the 
Central Advisory Council. 

111'. K ... lClllbi: May I allk whether Government will give an 
opportunity to ,this HOllse to discUHS the question of the Statutory 
Railway Authority T 

ltIr. President (Thl' lIonourahll' Air Ahanmukham Chetty): The 
Chair does not thin1, thllt quc!oItion IIrifoles out of this. 

l\IARI(TNn OF SIXTF.EN SQUA~F~ ,FEET SPACE FOft. EAOH PILGllD\: J~ Prr,IJRUI. 
SnIPS. 

360. "'Mr. M. Maswood .AbiDad: (a) Is it a fact that 
the Haj Enquiry Committee have mentioned ,in their Report that by 
markibg 16 square feet· space for each pilgrim the C&l'1'yUlg oapaQity of 
the pilgrim slIips will bEl decr£·II.8t:U ~ 

(b) Is it a fact t.hat for the reason mentioned in part (a) above, 
Government do not propose to mark 16 square feet space for each 
pilgrim' ... 

Mr.' O .•. BaJpai: (a) Yes. 
Cb) The Honourable Membpr'foI attention is inviterl to th(' official 

report of the debate in this HOWIe on Saturday, the 8th April, 11183. As 
I then undertook to do, provision has been in eluded in the rules which 
it is hoped to publish beforo the next lIaj season for the demarcat,ion by 
lines of small blocks capable of accommodating groups of pilgriRiIl vary-
ing in number from 5 t.o 12. 
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Mr. M. lWaawood Abmad: Is it a fact that the Raj Enquiry Com-
mittee have mentioned in their report that by marking 16 tlq. ft. off for 
each pilgrim the carrying capacity of the pilgrim ship will be decreased f 

Mr. G. S. Bajpai : Probahly my I hmollrable friend did not follow 
what I said in reply to part (0) of hi~ question: I Haid, Yes. 

Mr. II. lIf.aswood. Ahmad : Does it mean that actually 16 sq. ft. is 
not given to the pilgrim!! on the !!hips 1 

Mr. G. I. Bajpai: My information is that on an average passengers 
do get 16 sq. ft. 

Mr. M. lIIaawood Abmad : Do Government realise that when pilgrims 
011 ships are full, according to the number which is anuouncnd by the 
iurvey officer, 16 sq. ft. space is nearly impossible for each pilgrim' 

Mr. G. S. Ba.jp&i : I do not quite know what my Honourable friend 
means by the pilgrims being full : I think he is thinking of the ship. 

Mr. l4. Maawood Ahmad : I mean .the total number which is 
announced by the survey officer to be on a ship : if that number is on the 
ship, tllen, in that case, 16 sq .. ft. space is not provided to pilgrims T 

1Ir. G. S. Ba.jpai : I have already said that on an average pilgrims 
do have 16 sq. ft. .. 

Mr .•. MaIwood Ahm&d : But not. in all cases' 
, lIIr. G. 1.Jl&jpai : I am talking in. terml'! 'of averages. If my HOll-our~ 
.ble friend would investigate thc matter a little further, he will find 
tbat enn if 16 sq. ft. were allowed to each individual pilgrim, it woulti. 
Dot be. occupied. . 

Mr. Lalchand Navalrai : Have they got sufficient space to lie down 
straight Y 

Mr. G. I. Ba.jpai: Yes, except when their hardier neighbours 
el1crocu·h upon t.he space to which they are entitled by lliw. 

SPACE FOR ALLEY-WAYS IN Pn,oRIM SHIPI';. 

361. *Mr. M. Maswood Ahmad: (a) Will Government be pleased 
to state whether the statement •• There are several small bloclat in the ship 
and all these small blocks are measured in the way in which it has been 
suggtl~t('.d by the Raj Enquiry Committcp-, lilley-ways being excluded " is 
corrt~ct Y 

~ b) Will Government be pleased to state whether any deduction for 
the ~paee for alley-ways between tw-o rows of unberthed pilgrims is made at 
the time of the survey of-pilgrim ships' . 

Mr. G. I. Bajpai: (a) The sYRtcm of mea8'uring is described in 
AIJpentUx C to the report of the Haj Enquiry Committee. 
, (.'11) There iM no sneh rule at p1'esent, although in actual practice 
deduction is made for an alley-way Rpa(!e 1~ tt. in width on the !Upper 
deck. Hovemment now propose to make a rule that an aUey-way shall be 
provided on the upper de'ck 811 well as in every compartment On the 
between decks. . ' 



QUJllTIONB AND A.N8w.as. 

DoCTOIRs IN CHARGE OF HOSPITALS ON PILGlID[ S~IPS. 

362. "'Ifr. M. Maswood Ahmad: 18 it a fact that all the doctors 
in cltargC' of the hO'lpitals on the pilgrim ships (last. Raj I-lOaRon) w!'re 
Muslims? . 

Mr. G. S. Bajpai : No. 

STEAMING CAPACITY OF CERTAIN Pn,GRIM Hun':'!. 

363. "'Mr. M. Ma.swood Ahmad: (a) Is it a fact that there is a rule 
that pilgrim ships sailing between May, 20th and September, 20th in any 
year must be ca.pable of steamina at least eight knots an hour in ordinary 
monsoon weather' 

(b) Do Government propose to iuereaee the minimum speed limit of 
pilgrim ships from eight to t.f!n knots an hour , . 

(c) How many knots is J eddah from Bombay and from Karachi' 
1Ir. G. I. Bajpai : (a) Yes. 
('b) No. If shipping companies were requiJ:ed to provide, for the 

pilgrim traffic, steamers capable of 8 higher speed they might find it 
neceS8ary to enhance the fares. ' 

(c) 'l'he distance from Bombay to Jed~ is 2,350 miles and from 
KllrllChi to Jeddah 2,180 miles. 

'ElIPr"oYlImNT 01' MUSLIM DOCTORS A.ND HOSPITAL AssIsTANTs ON Pn.OnlY. 
SEnPB. ' 

364. "'Mr. M. l'tfaawood Ahmed: (a) Will Government be pleased 
to lltate whether they have made any rule to employ suitable Huslim 
doCtor,.; lind hospital assistllJ;lbl on pilgrim ships' 

(b) If the reply to (a) above be in the negative, do they propose to 
make such rules for the next coming Raj seasons' If not, why not , 

Mr. G. 8. Bajpai: (a) anrl ('iJ). The rules which ,viII be published 
shortly will contain II provision that every medical officer and aUf.'nrlllnt 
employed on a pilgrim Flhip shollld preferably be Muslims. 

Mr. N. M. Joshi: May I /IRk whether it is the Jlolic~' of GoYcl'Dmrnt 
to provide communities in thif,; coun.try with doctorFi on elJmmllnal 
1ines ? • 

Mr. G. S. Bajpai: This is rather a epecial CIlSt', because the ships 
are utilised exclnsivelr for Muslim pas!!engprs. 

Mr. N. 1tI. Joshi: May I ask whether if Il particular village or a 
particular part of the country cOllsists of only Hindu.H, Government will 
provide only Hinrln doctors ? 

Mr. G. S. Bajpai : Medical udministration being a trau14ferred pro-
vlrwiHl Rubj.ect. T 1'11gg"cst that t.his might be addressed to l\fjnistel"ll 
in Provinces. 

:Mr. Lalcba.nd Navalrai: HaR there bt'en R speciflc demand by the 
Muhammadans that thpre Rhould be Muhammadan doctors' 

Mr. O. S. Bajpli : That illi the recommendation of th~ rraj Enquiry 
Committee. ., 
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ilXCLeSlON FROM CUSTOMS DUTY 011' Tabarrukats IJlPORTEJ} BY HAJ 
PILGRIMS. 

365. *1Ir. l'tI. Maswood Ahmad : Do Government propose to exempt 
from ('ustoms duty all Tabarrukats (articles brought by Raj pilgrims with 
them from Hedjaz on their return to India) imported by Raj pilgrims t 

The Honourable Sir George Schuster: Exemption is already allowed 
subject to certain limits in TI'Spect of articles having a substantial com-
mercial value. 

RmruSAL BY 1\IEssBa. TURNER. MORRISON COMPANY TO lSSUB COS-CESSION 
TICKETS TO POOR PILGR.IMS. 

366. *Mr. •. IIaawood Ahmad: (a) Is it a fact that 
in the past Messrs. Turner Morrison Co. used to iBBue two or three hundred 
concession tickets ewry year for poor pilgrims on their pilgrim ships t 

(b) Are Government aware that, when requested this year, Mr. 
E. Brown, Managing Director, Messrs. Turner MorriSon, Bombay, refused 
to issue such tickets , 

(c) Will Government be pleased to state whether the issue of the con· 
C8III3ion tickets was stopped this y~ar by the Company on the instruction 
of the GClvernment, or onacoount of the iV'iews of the Haj Enquiry Com. 
mittee who were oppo'8ed to the grant of any eonceaaion , 

1Ir; Q .•• BaJpai: (a), ('b') and (r.). The Honourable Member'. 
attention is invited to the reply given. by me on the 27th February, 
1933,. to Shaikh Fazal·Haq Piracha's. starred question No. 572. 

I'ROVTSION 011' FAOD..ITIJIF. FOR TWBI TBEATXENT ON PILGRIM SHIPB. 

367. *1Ir. X. M:uwood Ahmad: (4) Are Government awa.re that 
on account of the alcohol used in many of! the allopathic medicines, many 
pilgrims do not use those medicines , 

(b) Are Government aware that alcohol is haram Moording to Islamia 
Shtll'iat Y 

(c) Do Government propose to provide fMilities for Tibbi treatment 
on pilgrim ships' 

l'tIr. G. S. Bajpai: (a) 80vernment are aware that Rome pilgrims 
may object to the use of allopathic medicines. 

(b) I am prepared to accept the Honourable Member's statement. 
(c) The Honourable Member will remember that when he moved, 

during the la'lt Session, an amendment to thl' Indian Merchant Shipping 
(Amendment) Din to provide for the employment of Hakims on 
pilgrim ships, I pointed out that these ships were governed by the 
International SanitaT~T Convention and thAt it was necessary to employ 
only such doctors as could be recognif\ed internationa.lly. Should, 
howeyer. a. Port. Hai Committt'e wish to make proyision for the pay of 
8 nn(/ni T(iiJil) and his medicincs On board a pilgrjmflhill, it would be 
open to the CODlmittee to negotiate the details regarding hi" ,eJPp,loy' 
.ment with the shipping company concerned. 



QOJ:8TJO,)t. AND ANBWBN. 

1Ir .•. ~ood Ahm!WI : Do Government propose that in future 
when In~erna~lOnal ConventIons take place, at least the views of Muham-
madans In thIs connection will be placed before them Y , 

Mr. G. 8. Bajpai : I am hot sure that any effort on the part of Gov-
ernment, to put the views of the Muslim community a8 regard,,; the 
employment of tabibs, would carry much weight with international 
medical opinion. . 

. Mr .•. Maawood Ahmad : Just as it has been sairl hy my Honourable 
fnend that as doctors are only appointed on account of International 
Convention, ~o I wanted to know ,vhether they are prepared to place 
before International Conventions that such restrictions should be omitted, 
because there is a grt'at desire in India for kakitl1.~ as well , 

Mr. G. 8. Bajpai : I have already stated in reply to part (0) of 
the question that it would be open to the Port Hnj Committees if they 
are prepared to find the funds to employ tab-ihs anrl hakim,i on these 
shipr. in addition to allopathic doctors whom the shipping company 
employs. 

Mr .•. Maswood Ahmad : Do not Government propose to place this 
fact before the International Convention' ' 

Mr. G. 8. Ba.jpai : I do not myself think that any useful purpose will 
be se~ed by Goyernment making lIuch representations. 

SU~VElt TBANSA.OTION WI'l1H ENOLAJro J'OB PAYJII.I\NT or W A.R DmB;' TO 
.A.JlDDRICA. 

368 ..... Kabakamar IfDr D1uIhoria: Will Government. be pleised 
to state: 

(a) the policy which they have followed with respect to the recent 
silver transaction with the Home Government for payment 
of the latter's Will' Debts to America' 

(b) when it was first that they themselves were consulted in the 
matter' 

((.) whether it was before f)r Ilftt'r the Honourable the Finance 
Member left tids countrv 0)' official business abroad' . . 

(rl) t.he'rate pt'r fine ounce at which t.he sah~ Willi efl'ect.ed by them , 
(e) the rate per fine OllnCt> at which thl' Home Govl'rnment parttld 

with the stock to America in payment of their War Debts , 
(f) whether any profit arose out of ilie transaction to any party 

anywhere' If so, to whom and where t 
(g) whether they are aware that a lot of public feeling has been 

roused over their recent silver deal , 
The Honourable Sir George SchUlter: (a), (d) nnd (e). The atten, 

tion of the H(lIlOllrnbJe Memher is invit.ed to the repJie!ol jliVf'!l1 to slnM'ed 
qncHtionFl Nos. 89 and 92 silked by Seth Ha.ii Abdoola Haroon and Mr. 
GaYII Prlisad Sin!!'h on the 2Ath August, 1933. 

(ll) nnd (c). Thr: Ilttl'ntion of thp Honourahle Member iN invit:('d to 
the l'l'p);\' jfh'en to starred (Iuestion No. 109 asked by Mr. Rhl1pnt Ring 
on thl' 28th Au g'1.1!>i, 1933. 

(I) and (g). These are matters of opinion. 
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!o'ALLISO OFT ·IN THE NUMBER OF STUDENTS IN THE BEN ARES AND ALIGARH 

UNIVERSITIES. 

369. *Mr. Nahakumar Sir,g Dudhoria. : . (a) Will Government be 
plensf'd to statf' whether l"t'pOrts have come to them of the falling off in 
tl\(" nnmber of admiRsions of sthdenls to the post-graduate Cl8lOSeS and 
Law D£'partruent in th(' B!'nnres and AIigarh Univel'lSities owing to the 
urlllsual finaucial stringency cOl1scqlll:'nt. upon trade deprl:'.6sion, extensive 
retrellcliment of salaries Ilnd emoluments and widespread unemployment' 

(b) If so, what st('))S haye G/nernment so far taken for mecting the 
situatioIl , 

Mr. G. S. Bajpai: (II) and (b). Th (' .Quinquennial Report.s of the 
Ht'uarcl'i Hindu aud Aligarh Muslim Ulliversities for the period 1927-32 
submitted by the authorities of those Universities show that there has 
been a fall in the number of admission of students iothe various ciaMes 
only of the Aligarh University. 'rhe decrease is said to be largely due 
to the economic depression. The H.uthorities of that University ha.ve, 
with the approval of the Government 9f India, accordingly decided to 
remit the reg-istrll..tion fee which the University used to charge from 
studl'llts on their admiMion to the University. 

FORMATION OF THE STATUTORY RAILWAY BOARD IN INDIA.. 

370 .• Mr .• ~ atDg Dadhoria: (Cl) Will Govel'llDlent 'be 
pleased to state whether they have been asked for any opinion by the 
Home Government about the formation of the future Statutory Railwar 
Board in India' If so, will they please state the specific views whlch 
they have expressed on the subject , 

(b) Will Government be pleased to state whether they have been 
apprised of the specific recommendations that the majority of the London 
Committee on that ~ubject have recently made there' If so, what are 
those recommendations' 

Mr. P. R. Rau: (a) Yes, but the.correspondt>nct> is confidentin! Ilnd 
Uoverument arp unahl~ to statl' what are tIll' views tbey hllv!' t'xpressed 
on the subject. .j 

(b) Yes; the report has been published in full in th(~ Prpl'.'1, and 
copies circulated to Members of the IJegislature. 

USSATISFACTORY WORKING OF THE OTTAWA AOREEMENT IS SOME 
P ARTICULA.B& 

371. "'Mr. Naba.kumar Sing Dudhoria: (a) Will Govel'nment be 
_pleased to state (a) whether it is not a fact that it has been found that the 
Ottawa Agreement has not been working quite satisfactorily in some parti-
cularfl so far 8S some Dominions are concerned , 

i 

(b) Will Oovernment be plelUi",1 to state whetber it is not a fact 
that dir('(:tly aftel' the WorM ;Ecor!rnnie Cdnference finally adjourned, a 
Conference of the Dominions and British Delegates took place ill London 
in oroel' to remove some of the ob~tacles and implement some proTisions 
of the agreement in view of recent experimaes , . 
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(c) If the answer to (b) above be in the affirmative, will tiovernment 

be pleased to state whether they were duly repreHEmtecl at that Con-
ferellC{'? If so, by whom '/ 

(d) Will Government be pleased to state whether the J~egil:lllttures \\'iU 
be duly informed of the specific complaints removed and specific provisions 
supplemented 81:1 It result of that Conference 7 

(e) Will Government be pleased to stute whether the Ottawa Agree-
ment formed the subject-uUltter of uny debate or discWlsion at the World 
Ecollomic Conference? If so, in whnt connection Y 

The Honourable Sir Joaeph Bhore: (a) rfhe GoverulIlent of India 
have no information. Thcy have not so far entered into any Trade 
Agreement with the Dominions. 

(b), (0) and (e). The Government of India have no information. 
(d) Does not arise . 

.AnRJ..:81' AN!) DEl'ORTATION OF Ma. GEORGE MRAZ WHO WA.I; IWXNING A 
GERMAN THERAPEUTIC INSTITUTE IN DELHI. 

37S .• Mr. Ga1& Pru&cl BiDgh : Is it a fact that a German Doctor, 
)fro George Mraz, who was running a German Therapeutic IDStitute in 
Delhi, has been reeently arrested and deported' If 80, for what o1fenoe 
MId Oft what evidence , 

The Honourable Bir Harry Ha.ig : George Mraz W8.!I deported under 
the provi8ions of sect.ion 3 of the Foreigners Act, 1864. all being an 
undesirable chlU"act.er. I understand that he is Ilot It German subject. 

~TOR.ES PURCHASE Pm.ICY OF THE CALCUTTA PORT TRUST. 

373. *Mr. Gaya Prasad Bingh: (a) Is it a fact that the Indian 
Chamber of Commerce, Calcutta, recently addressed Government on the 
subject of the storea purchase poliey of the Calcutta Port Trust, and in the 
course of their communication pOinted out that" the existence Rnd growth 
of the Port Trust depend .. llltimat···1y 011 n", prosperity of Indian trade 
and industry, and that the Commissioners should in respect of their stores 
purchase follow a policy which tends to encourage goods produced IUld 
manufactured in India " , 

(b) Will Government be pleased to make a statement regarding the 
store!! purchase policy of the Calclltta Port Trust, and lay on the table 6-
comparative statement showing the value of stores purch&sed in iblgland 
and ~broad, and those purchased in India during the last five years , 

'!'he Honourable Sir Joseph Bhore: (a) Yes. Air. 
(b) Certain information j" being called for II nrl II cnmplpte r('ply 

will be laid on the table in due course. 

RJ!n'R1IJNCHMENT IN THE CALCUTTA PORT TRus'r. 
374:. .Mr. Gay& Prua.d Singh: Will Government be pleued to 

state the general plan of retrenchJQent pursued by the Calcutta Port 
Tri18t.,. indicating how many Indians and how many foreign employees 
and officials "ere retrenched during the l~t three yean and the amount 
of saving efi'ected under each head , . 
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The BODOura.ble' Sir Joseph Bhore : The, informati~n 'aSked' for is 
being obtained and will, when received, be laid on the table. 

RE'<ENUE EARNED AT THE DOCKS BY THE CALCUTTA PORT'rnus·r. 

375. *Mr. Gaya Prasad Sing'h : Is it tI fact that about one-third .of 
the Revenue eRl'ntJd at the docks by the Calcutta Port Trust goes every 
year to Messrs. Bird and Co. for the supply of labour ; and that if the 
Port Trust elec.ts to employ itself the labour required for handling cargo 
at the docks, it will save about four lakhs annually Y What approximately 
is the amount paid to Messrs. Bird and Co. every year for the contract to 
supply labour f And for how long , 

The Honoura.ble Sir Joseph Bhore : In 1932-83, the year for which 
information is available, the payment to Mel'lsr!l. Bird Imc.l Company for 
the supply of labour at the Calcutta Docks amounted to about 14·i lakhs 
while the receipt!! at the Docks in that Y€'o81' were nearly 50·. lakhs. 
The advisability of employing more departmental labour has been con-
sidered by the Port Commissioners but they regard it as extremely 
doubtful whether any saving' would be affected by t.his means, as in 
that case they would have to engage more supervising staff and incur 
heavy capital expenditure on coolie liIlCS. The total payments made 
tQ Messrs. Bird and Company for the supply of labour to the Port 
Commissioners during the last five years were approximately u fol-
lows: 

1928-29 Re. 29.28 lakhs. 
1929-30 Rs. 29.53 " 
1930-31 Rs. 21.63 " 
1931-32 Rs. 18.83 " 
1932-33 Rs. 15.73 " 

This Compa.ny ha.s supplied labour to the Port Commissioners for over 
fOl'ty yt~ars. 

Mr. Ga.ya. Prasad Singh: May I know if tenders were invited from 
other contractors also for the supply of labour durinlr this 10DIr period' 

The Honourable Sir Joseph Bhore : I cannot. give my Honourable 
friend informfltion on that point, hecllww my Honourable friend will 
realise' that it is not a maHer which is dirf'ctly under the adminh;;tration 
of the Government of India: 

Mr. Gaya' Prasad Sinrh : Will Government take it fl·om me. that 
no tenders were invited as a matter of fact. and t.hat the contract. with 
Messrs. Bird and Company iii! tCl'JBinable at t.hree months' noticet 

The Honourable Sir Joseph Bhore: I ain quite pr€'pared to take it 
from my Honourable friend until the contrary is proved. 

Mr. Ga.ya. Prasad Singh : Are Government aware that there arll only 
five Indian CommiR'IionerR on t.he Port Trust of Calcutta as a~ainst 
fourte€'n non-Indian Commissioners, and that the majority ot t.hem are 
non-Indians T _ 

The Honourable Sir Joseph Bhore : 1 do not ca~ry the. figures ~n m,y 
head, bilt I have no doubt. that my Honourable frlt.~nrl'8 mform&;tlOn IS 
quite correct : but 1 would like for the information of the House to make 
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the position clear in regard to the constitution of Port 1'rusts. I know 
this ~s ~ matter on whi~h Honourable Members in the House feel strongly 
a,nd It IS It matter whIch has been cOllstantly before me. 'fhe com;titu-
tion of a Port Trust reflects the commercial interests concerned. Now 
S.ir, as l~ldian comD'l~rcial interests grow, they will naturally, fron~ 
tIme to tIme, r talte It, be. represented uy larger numbers. This was, as 
a matter of fact., done some yearH ago whell t.he Act. was revised, and 
I have no reason to t)clieve that as Indian interests begin to grow larger 
and larger, that fact will not also be reflected ill time in the constitu-
·tion of Port 1'rusts. 

:Mr. Oaya Prasad Singh: Are Government aware that Indian com-
mercial interes~ are not represented on this Port Trust of Calcutta 
except by means of nomination by the Government T 

The Honourable Sir Joseph Bhore: I think that is right. 
:Mr. Gaya Prasad Singh : Whereas the European commercial in-

terests are allowed representation by direct election T 

The Honourable Sir Joseph Bhore : But does my Honourable friend 
mean to say that the repreHentation of Indian interests, though it is by 
nomination, is not a suitable representation T 

:Mr. Oaya Prasad Singh : If nomination is a s.uitable m~thod of 
securing proper representation; why dOll't they extend it to EuroJ>ean 
commercial interests as well Y 

The Honourable Sir Joseph Bhore : I am quite prepared to consider 
the question of nomination as against election, but I am no't prepared 
here on the floor of the House to commit myself to eith~r one or the other 
method.' ' ' , 

Mr. If. II. Joshi: May I ask whether Govm'nment are aware that 
the Royal Commission on Indian Labour has recommended that dock 
labour should be repreRented on the Port Trusts T 

The HC)nourable Sir Joseph Bhore : I am afraid, Sir, my recollec-
tion· of the recommp.ndations of the Labour Commission is somewhat 
dil'ltant by this time. 

Mr. Oaya Prasad lingh: Are Government aware that out of the 12 
elected Commissioners, six are returned by the Bengal Chamber of 
Commerce, one by the Calcutta Trades Association, one by the Corpora-
tion of Calcutta and fonr by such bodies as the Government select as 
being representative of the Indian commercial community' 

The Honourable Sir Jotepb B1aore: I am afraid I do not remember 
the exact method of representation, but I take it that the fact!! given 
by my friend are correct. 

Mr. I. O. Mitra: Win Government consider the desirability of giving 
better representation to Indian comlllerciltl intercl'lts when revising' the 
constitution of the Port Trust of Calcutta , 

The Honourable Sir Jouph Bhon : I have already told my friend 
.the f,act that that IIRpect of. the calle is constantly kept. in view, hut I can 
give J:iim the IlRRurRnr.e/that I wilIperllonally look into it again. 
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Mr. S. O. Sen : Is it not a fact that these four eommerc!Ui bodies, 
whom the (k,vernor Gt>neral nominates as the forum entitled to elect the 
four 1I11minf'es on thf' Bi:)8rd, appoint them by el('ction Rmlm~llt them-
sf-lves Y 

The Honourable Sir Joseph Bhore : I think so, Sir . 
• 

PHOI'O";AI. OJo' Rl:81'1c.lc-rINO THE PASSAGE OF GOVERNMENT OFnCIAI.s, 
1>IW(,EEDlN(; 1'0 ENOIJAND, TO BRI'l'ISII STEAMER."I. 

376. *Mr. Gays Prasad Singh: Will Gov!'l"Ilment be plealSed to 
state if any correspondence has passed between them and the India Office 
relating to the proposal ()f restricting the pnssagE' of Government officials, 
proceeding to England, to British steamers "in view of the serious 
position of British shipping, and also to avoid subsidising of Italian. 
steaDlel"B " , 

(b) Is it intended to i88Ue any instmetiQllS on the subject' ·If 80, 
(lD what linel , 

The Honourable Sir Ba.rry Haig : I have nothing to add to the rtlply 
which I gave to Mr. Neogy's starred question No. 640 on the 6th of 
March, 1933, except that the matter is still under consideration. 

Mr. G&ya Prasad Singh: May I knoVl' what is the answer tn the 
last pall? I did not quite catch tbe &nourable Member. 

The Honour&ble Sir Ba.rry Baig : Except that the DIatter is still 
under consideration. 

lttr. G&y& Prasad Singh : And that no instructions have been i&sued 
so far , 

The Honour&ble Sir Ha.rry H&ig: No deciilion has yet been reached. 

POST OF OFFICE ·SUPERINTENDENT, KARACHI DIVISION, NOR'l'H WESTERN' 
RAILWAY. 

377. *1Ir. L&lch&nd N&v&lr&i: (a) Is it a fact that one Mr. 
H. C. S. Bennet, an2Urol'lCall, who WilS 8 Traffic Inspector on the 
North-Western Railway was transferred as Oftiee SuperinteDflent, 
Karachi Division and his post as Traffic Inspeetot: deelsred 8urplus t If 
so, why was the above-mentioned post of Traffic Inspector again revived 
after a short time, and another person, fllsn an European or Anglo-Indiao, 
allowed to officiate as TraBl.c Inspeetor in this appoi,ntment, Mr. Bennet 
ha"ing been allowed to remain as Office Superintendent' 

(b) Is it a fact that by this 8rraDgemebt the claims of .some Senior 
Indian Head Clerks in the Divisional offices of the North-Wetdern Railway 
who aspired for the post of the OfBce Superintendent and were ·fully 
q1l8litlcd for this appointment ill every ,yay, were ignored , 

(c) Do Government propose in view of their policy communicated to 
me in the Railway Board lett~r No. 1662-E.G., dated 23rd May, 1983, ill 
reply to my starred question No. 1127, to issue instructions to tbeA.gent, 
and Divisional Superintendent that racial discrimination in th~ Railway 
appointments has been removed, and that they should act up to it , 

(d) Is it. a fact that Se1eetion Boards ·are always held for selectirJg 
candidates for 6lIiug &Dr posta of 0fBce Superin~dents' If 10, "'''- aDY 
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Selection Board held on the ooeuion of the transfer of Mr. Bennet B8 Oftloe 
Superintendent' If .so, who were the other candidates who appeared 
befort' this Selection 'Board, and if not, why waR a departure made froDl 
thc uHual procedure in this partieular caAe , 

Mr. P. R. Rau : T have called for the information and wiJ] lay a 
reply on the table in liue course. 

DANOEROlfS CONDITION OF 'MIl': CITY WALL OF Om.Ill. 

378, otRai Bahadur Xunwar Raghubir Singh (on behalf of Kunwar 
HlI.jee Jsmail Ali Khan) : (1I) Is it a fact that the citv wall of Delhi 
betw~f'n A.jmeri Gate and Turkmlln Gate is in a very d~ngf'rous cOlldition 
lind mllny lives have been lost by its collapse during the monsoon of .Julv 
193a 7 .', 

(1,) If the answer to part (a.) 'above be in the affirmativf', do Govprn· 
ment prop06e to consider the question of improving the situation by 
demolishing the whole portion of the eity wall between Ajmeri Gate and 
Turkman Gate , 

Mr. G. 8. Bajpai: (a.) During the recent rains a portion of the Delhi 
qty Wall fell and resulted. in the death of two persons and serioWl injury 
to a third. . 

(b) The daIigerous portions of the wall have been dismantled. The 
nutjor portion, however, has been left standing as it is not at presen~ 
considered dangerous. The quelftion as to whether any further portion 
should be demolished, or whether any repairs should be effected, is under 
con Rideration. 

TROUBLES AT THE NORTH WEST FRONTIER OF INDIA. 

379. otMr. Gay. Prasad Singh: WiII Government be pleased to 
make a statement relating to (i) th'e trouble and activities on the North 
West Frontier of India for some time, (ii) and the steps taken by 
them, and (iii) the present situation obtaining there , 

Mr. B. J. Glu.c;y : 1 would refer the Honourable Member to that 
pOl'tion of the speech of His Excellency the Viceroy deliverecl on the 30th 
August in this Hon8C which dealt with Frontier aWairs and which gave 
8 fun account of rect>nt activitiell in that arf'.a. 

Mr.Gaya Prasad Singh: Will Government kindly state thp circum-
stanees under which the rpcent bombing operations Wf.'re resorted to for 
thf' purpose. of suppressing any portion IYf the di~rbanCell , 

Mr. B. J: Glanc;y: 'rhe reason why bombing W88 resorted to was 
that that was regarded as being likt'ly to prove the most mecessful and 
economical method. Any other method would -almost infallibly have led 
to $erioQB ross of !ifi!. Peaceful methods were actually tried for two 
mouths, but without: eft'eet. 

Mr. Gaya. Pruad Singh: Are Government aware that their resort to 
bomhing entailtJ danger to innoeent men, women andehildren f 

Mr. G. B. P. To*nham :' Sir, I am going to answer shortly a short 
DotM-e question on the tmbject of bombing, and I would ask Honourable 
:Ptff'Dlhel'CJ to reserve their fire until then. 
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OSJJ!IOTION ABLl!I ADVEBTISl!!KIINTS' IN NIIWSPAPJiII8; 

380. ·Rao Bahadur ltI. O. Baj&h: (a) Are Governmen~ aware that 
all newspap'ers advertise remedies for impotency, health, strength, vigour 
and birth-control T 

(b) Are Gov('rnment aware that such advertisements are forbidden 
on the Continent nnd in England T If ';0, why are they being tolerated in 
India T 

(c) Have Government analysed any of the medicines so offered t If 
not, why not , 

(d) Do Government contemplate to legislate in order to prevent the 
public from being swindled' If so, when Y If not, why not 1 

M'r. G. 8. Bajp&i: (a) It is a matter of common knowledge t.hat 
such advertisemen1:8 are published in newspapers. 

(b) Government· have no detailed information. 
(c) Government have not: analysed the medicines, but understand 

that a certain number have been analysed in England and 'other 
cOWltries. 

(d) The Honourable 'Member.'s suggestion is already under the con-
sideration of Government in connection with the Report of the Drugs. 
Inquiry Committee. " 

INDIAN RAILWAY GAZl!n'TE Oll' CALOU'M'A. 

381. *Mr. Nabakumar Sing Dudhoria : Will 'Government be pleased 
to stattl : 

(a) the names of the State Railway Administrations which patronise 
the Indian Railway Gazette of Calcutta with their advertise-
ments T 

(b) whether it is a fact that the Gazette in question occasionally 
receives news and official information for pUblication from. 
the State Railways , 

(c) 

(d) 

whether the Railway Board also extend their patronage to the 
Gazette' If 80, in what way' 

whether reports of proceedings of Legislative Assembly Com-
mittee meetings Itbr ~lways are sent to the Gazette for 
publication and comment t 

(e.) whether such reports are alrw supplied to other paperlii dealine 
mainly with Railway matters' . 

(f) whether such reports are ordinarily supplied to newspapers 
which apply for them , 

lit. P. R. Bau: (a) and (.b). Government ha.ve no information. 
This is a matter within the competence of Railways to decide for them-
selvt".fl. 

(c) The Railway Board subscribe for a .copy of the Guette. 
(d), (e) and (f}. Copies of the proceedi~ are S\lpp~ied 1;() the 

Gazette for informatitm. They are also, suppbed to the Asao61a.ted Press 
of India. 
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. Any requests for suob supply from <>ther papers we consiQBed on 
merIts. 

t382.· 

RUNNING OF SPECIAL TRAlNS BETWEEN BABSUl AND KISBANOANJ OJil' '1'IlS 
E.AS'l'ERli BlIlNGAL RAILWAY. 

383. rl=Mr. II. llaawood A.hma4: (a) Will Government be pleased to 
state whether there was a proposal to run special trains for three days on 
or about 25th, 26th and 27th between Baraui to Kishanganj on the Eastern 
Bengal Railway , 

(b) Is it a fact that the special train which was to rUll 011 th.e third 
day ,vas cancelled witheut previous notice , . 

(c) Will Government be pleased to state the reel situation and cellae of 
t~e ('ancellation of the running of the special train On the thh'd day , 

(d) Will Government be pleased to state the actual number of tbe 
passl'!ngers' who travelled by each of th~ trains , 

(e) On whose recommendatiolls lind request was the running 4)f the 
special train decided Y 

1Ir. p. !t. Jtau: (4) and (6). Government underetand that it was 
propo.sej;l to 111n a Special traiq daily on the 24tb, 25th and. 26th June, 
1933, hi.lt not on the 27th June, in connection with the Bihar 'J\luslim 
Conference which was held this year. 'M Kishanganj.. Th.a rUDlli.nll of 
these Specials was arranged at the request of Messrs. Muhammad SJuifl 
Daoodi, M;L.A., and Badi-uz-Zaman, M.L.A. . 

(b) The Special train which was to run on the 26th June was 
cancelled. 

(0) The Agent, ~tern Bengal Railway, reports thatstoek, power 
4UKl sta1f to work the Special train onthe 26th JlPle were re!Uly on: ~ 
RPOt. But as no pasHCIlgers offered either at Harsui or -.t Kishangaaj, 
it wa", iJ;l consultation with the General Secretary, Re~ption Committee 
of the Muslim Conference, d~ided to cancel the Special. 

(d) 24 passcngers by Up Special on 24th .June, 1933. 
11 p888engenJ by Down Spoolsl on 24th Jae, 1988. 

5 passengers by Up SpeeiaJ on 25th June, 1933. 
35 paaseugers by Down Special on 25th June, 1$33 • 

... M, ... ,. Dod· Dmact : Did, Government 8Wltain any _ on 
al'(~ount of these trains , 

lilt. » .•. AMI :. i think it is sutBcientiiy ohmul, Sir. 
~v.i .Jwrw.M ~ ~ i. Afe GOV.(ll'DJI18Pt f'w,,~ thAt 

there was " l1eav, qo.w,.QpOll,f whq ~e C~ereAce WJt8 beld 12iere' f 
.... PI'. a.u : I sllt>po&e, su.. nl1 H~ friend is ~_ing 

f",m V~~ ~en., .nd 1 am qwtlt~· ~ ~ biB ~~. 
1'9Id1 queltion wu Dot put by the quatloaer. 

L21lLAD o 
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PAY OF INDIAN STATION MASTERS ON THE EAST INDIA..1Ii RAn.wAY. 

384 .• :Mr .•. lIrIaswood. Ahmad : Is it a fact that on the East Indian 
Railway the starting pay of Indian Station Masters is only B.s. 40 rising 
to B.s. 120 in f(.1}r grades in the old scale and Ri!. 40 to Rs. 95 in the new 
one' 

Mr. P. R. Ra.u : With your permission, Sir, I propose to reply to 
questions Nos. 384 to 395 together. I have called for certain information 
and will lay a reply on the table in due course. 

PAY OF IS-DIAN AssISTANT STATION MASTERS ON THE FlAB'! INDIAN 
RAILWAY. 

tasts. *Mr. II. Jllaawood Ahmad: (a) Is, it a fact that the 
Indian Assist.ant Station Ma!>ters on the, East Indian Railway are llot 
placed in the higher grade of Rs. 350 in the old scale and of RII. 310 in 
the new one' 

(1) Is it a fact that in the special grade of Assistant Station Masters 
on the East Indian Railway carrying a salary of Rs. 350 per month, persons 
are not recruited on merit, but the posts in this grade are reserved for 
AllgI6~]ndians and Europeans Y 

PA,¥ OF GUARDS ON THE EAST INDIAN RAILWAY. 

t3S6 .• :Mr. II. Jlaswood. Abmad: (a) Is it a fact that guards on the 
East Indian Railway are subordinate to Assistant Station Mastel'S, and 
trained only in guard!!' duties , . 

(b) Is it a fact that their grades are Re. 100 and Rs. 210 plus lump sum 
allowances which are added to the salary in deducting provident funds Y 

PAY OF TRAVELLING TICKET EXAMINERS ON THE EABT INDIAN RAn.WAY. 

tS87. *111'. ItI. lIIaswood. Ahmad: (0:) Is it a fact that Travelling 'I'icket 
Examiners on the East Indian Railway are to work under Assistant Station 
Masters and are qualified only in a part of coaching duties f 

'. (b) Is it a fact that the pay of their grade is B.s. 120 pltus a fixed allow-
ance of Re. 65, i.e., B.s. 185 altogether' ' 

PAY OF TRAIN CLE&Xs, TELEPHONE CLERKS, mo., ON THE EAS'1" INDIAN 
RAILWAY. 

t388. "':Mr. l'4. It'Iaswood Abma.d: (0) Is it a fact that Trains Clerks, 
TelcplJone Clerks, Booking Clerks, Goods Clerks, Signallers nnd Ticket 
Collectors, arc all subordinate to Assistant Station Masters on the East 
Indian Railway , 

(b) Is it a fact that their grades are Re. 80, B.s. 115, Re. 210 , 

SUPERSESSION OF INDIAN ASSISTA.NT STATION MAsTERS BY EUROPEAN AND 
ANGLO-INDIAN GUARDS ON THE EAST INDIAN RAILWAY. 

'fS89. "'Mr. M. Muwood Abmad: (a} Is it' a fact that the 
. European and Anglo-Indian guards on the East Indian Railway niter 

tFor aDlwer to this question, Bce answer to queation No. 884:. 
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re9ching the maximum of their grade of Rs. 210 enjoy the privilege of being 
promoted to Assistant Station l\Jaster's grade' of U.s. 350, superseding the 
Indian Assistant Station Masters, without qualifying themselves in all t.he 
duties, as Indian Assistant Station Mastel'lS are required to do T 

. (b) Do Government propose to see that the European and Auglo-
IndIan guards should be made to qualify themselves in all the duties of 
Indian Assistant Station Masters before they are taken in as such and that 
in the matter of promotion they should not be allowed to supersed.e the 
Indian A88istant Btation Masters who might already be their seniors in 
office'· . 

lJNlFORM8 SUPPLIED TO THE .AssIsTANT STATION MASTEBS ON TIlE EAST INDIAN 
RAn.WAY. 

t390. *Mr ... Kuwood Ahmad: Is it a fact that the European and 
.Anglo-Indian ABSistant Station Masters on the East Indian Railway get 
better kind of uniform than the Indian Assistant Station Masters get , 

DIFPERENTIAL TREATMENT OF EUROPEAN, ANGLO-INDIAN ·AND INDIAN 
.ASSISTANT STATION MASTERS ON THE EAST INDIAN ~An,WAY. 

t391. *lIIr. 111. lIIuwood Ahmad: Is it a fact that if the eye-
sight of an Indian ABSistant Station Master on the East Indiar. Railway 
fails, he is made a Number-Taker, Booking Clerk or a Signaller. but, if the 
eye-sigJJt of an European or Anglo-Indian servant of the Railway fails, he 
ill forthwith provided with a high lIaIaried post, such as a controller on pay 
of rupees four hundred, etc. , 

INTRODUCTTON f1I' NEW SYSTEM OF. BOUM OF RJ!8T ON THE EAST INDIAN 
RAILWAY. 

t392. *Mr ... Maswood Ahmad: (a) Will Government be plcased to 
state the difference between the new system of hours of rest, based on 
Washillgton and Geneva Conventions and the old system of houri! of rest, on 
the East Indian Railway , 

(b) Were the Assistant Station Masters on the East Indian Railway 
consulted before the introduction of the new system of hours I)f rest ¥ 

NIGHT DuTY 01' ABSISTANT STATION MASTERS ON CERTAIN BRANon LINF.lS OF 
- THE EAST INDIAN RAILWAY. 

t393. *1IIr. II. MaIwood Ahmad: (WJ) Is it a faot that over ·the 
B .. DiviHion on branch line on the East Indian Railway Indian ABSistant 
Station Masters perform 12 hours' night duty each' If so,is it not in 
contravention of Geneva and Wflshington rules f 

(b) Are Government aware fliat such duty is described as intermit-
tent' Is it a fact that such duty is continuous and that they have to keep 
on in train passing duty for 12 hours,. no fixed timing for engines and oth"r 
goods trains being prescribed , 

tFor anlWer to thl. qUeI!Ition, _ &ll8wer to question No. 884. 
L21lLAD e2 
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liE!!!!' FOR CERTAIN STATION MAsTERS ON 'PHE EAST I~DJ4N R;\.ILW,'&'y. 

f3~~*fIr· M .• ~w~d ~.-d : Is ~t If, fact ~.t en so~ s~tjo»1 op 
tlle East Indian Railway where train paSsmg is managed by switcblnli.n 
and supervised by one station master who does all coaching and goods duty. 
tile ~id s~atj.oll ~ter is not given ~y ~~ ei~hef 'w~eJHy or fertnightly , 

D"'}o~aJ:N'JI14L T~T¥JilNT 01' EuROPllA.¥. .4J1iGW-!IITDIA.w. .ufD bJDIAN 
ASf;lISTUT 1i1'4'l'IDN MABTEBB Olf THB E4ST bTDL4N R,AILWAY. 

t995. *1Ir. X. Maswood Ahmad: Is 1t a fact that Indian Assistant 
Station Masters on the East Indian Railway are debarred from promotion, 
or are reduced from the grade they hold, if they fail in the pr,~scribed 
e:Kflmination or in theChandausi training or if they do not pass in the :first 
('bulle!! the Chandausi training, but" the European and Anglo-Indian 
Assistant S.t4tion Masters are e)J:empt,ed froJIl this practice ? 

MOPI,AlIS CONVICTED OF OFFENCES CONNECTED WITH THE MALABAR nEBELt.IOl'1 
IN JAILS AND IN THE ANDAMANS. 

396 .• ~ .•. :tJa,Bwood Ahmad: (a) How many Moplahs, who w('.re 
convicted of offences connected with the Malabar Rebellion of 1921, are DOW 
suffel'ing imprisonment Y 

(b) How many of the Moplahs, who were ooll'Victed of oJfenooB COD-
nected with the Malabar Rebellion of 1921, are in jails in th'e Madras 
Province and how many of them are in jails outside Madras Y 

(c) How many of them are still in Andaman Island' 
; d) Did the r~lease of such prisoners during the past few year" disturb 

the peace of tbe district' 
The Honourable Sir Ba.rry Haig :. (a) 196. 
(b) and (c). 62 in jails in the Madras Presidency, 5 elsewhere in 

India and 129 in the Andamans, 41, of whom have been ordered to be 
released and are await~ng a passage to India. ' 

(d) I have nothing to add to the reply given by me on the 16th 
September, 1932, to part (a) of the Honoura.ble Member's qUesqOD 
No. 364. 

MOPJ.AHfl WANTED BY POLICE UNDER REGULATION III AND THE MOPUAHI 
OUTRAq~ ACT. " 

397. -Mr. X. JrlaB~ Ali .. ",,,, ; W1l~~ i#I ~b~.num'her of the Moplahs 
who 6re even now wanted by the Police under the State Regu1ation III 
. _do )fiQplab. Out'fI4n!so AC$ aIJd ill· eop~Jl m, ~ ~a~bll1: j4tb,lliAn of 
1991 , " 

Tie IIOD8un.ble I1r ~y ~ : No, MoplBh is wantec1 b, *ke 
police under Madras Regulation n of 181'9 or the MiGpliLh Outrages .... t 
in connecqol.l with the MalJl.par. n.e~~on of 19~t. 

" "' 
llow..4~ 1lJi:~;m u~ RBQULATIO~ III A»1> THE :r.t:epJ./4H Ol~'rJ'A.O~S .f\,cr. 

398. -Mr. ltI, .a.wood Ahmad: (a) How many Moplaha, have 1;I8etl 
detainrd under State Regulation III and Moplab Outrage'" Aef; 1 

tFor answer to this question, ,ee answer to queatlonNo. 384. 
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(b) D~ Governmeut propose to grant lJ general amne!Sty to the 
M:()pla~, tn • .; to relensp. those who are still suffering imprisonmellt in that 
OODllootion, and to permIt those who I1l'e detained to l"eturn to their homcs , 
. ~he BODourable S~ Barry Iia.ig : .(a) The information in my posses-

Slon IS that only one IS under re8tra111t under Regulatiou II of 1819. 
No Moplab is detahled under the l\Ioplah Outrages Act or under Regula-
tion III -of IRIS in conne-etion with the Malabar Rebellion of 1921. 

(b) No such proposal is under consideration. The Local Government 
are following a liberal pol,icy of removing restraint where1>'et pOEible. 

Mr. II. llaswood Ahmad : Since what time has that one mall beell 
under detention f 

The BODoul'loble Sir BIIl'Iy Rai,: I am afraid I shall require notice 
(If that question. 

NtlMnUItJON 01' A MO'PLAH MEifBB8 OF THE OENTRAL IaXHIV,A'I'lJP.E TO 'l'BE 
COMMJTTEE TO BE 1UiWJ!lb POR ARRA!fmNO 'filE COWIi!l'Pl'TJtNf,;lI!:S OF THE 
FEilEJUI. ASSEMBLY. 

899 .••. II. Xaeweod All ... : (a) Do Government propose to 
form a committee to arrange the cunstituency for the &eats allotted to 
¥uslims bv the Premier's decision for the Federal Assembly, and to decide 
ttie ftanchlse for the same , 
" (b) 1f 80, do they propose to nominate any Moplah member of the 
Oentral Legislature to serve on the eommittee t 

. The B8IIo1ll'ftb1e .Do IDle,. ..... , (s) abtI .ob); Qovernn\~nt are 
not at: present considering the appointment of any 8'DtIb ClMnmittee. The 
,<!uestion of its personnel does not therefore arise at present. 

C(D[iitJ~Ai. tJfjil~oN b'F tut GUtrl'TEQSTUF tililDJj:it tifE binxc'r CONTROL 
OF THE bffilt6TOR Gb'EliAL of PosTs' AND TEU:ORAPUS, 

_.. It .... McI ....,: (a) is It a f~t that the 
.t:'ou11,ij8fti6h 6f the IItatt of postal aM telel!'Jlph offtef«ls tinder the direct 
control of the Director General of Posts ahd TcleA'Mphs on thl~ alHt Morch 
19a'J in the Gazetted rank in the Direction was ail follows: 

(1) EtltdtJeatts 6tim AD8'lo:.1tJ.didi$ 10 in fttitrtbet 

(2) iliadllS 
(3) ifusHtns 
(.) Otltdrs j. 

Tetal 

3 ia nwnber 
1 iri nUJribci' 
1 in number 

17 in number 

('fj) Will 9ttv~elif be "'~IseB to ~te tbe figUres 1ft tbti Sill"~ 
:Schedule fo}' the )"ear ending the 31st March, 1983 , 

(c) nsf ~tiMl tJO OoveritWfulf Jh:OPO!l~ It; bike to inereilscf:he iti1mbe~ 
fJf Jl1dh,m Iff g~r8t ana t;1 MtMliii1S itt pafltet'1llJ~ in the p&sh mentioned, 
in part (11) lll1ftfe T ' 
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The Honourable Sir Frank Noyce: Sir, as the 120 que~tions, Nos. 
400 to 459 and Nos. 486 to 545 inclusive, are all of the d8m~ gent'ral 
purport, and as the same consideration!; apply to them all I shall denl 
with them together, with your permission. 

I regret that I cannot undertake the research and calculations necCdS&17 
to gh'(I' precise repliea to these questions; to do 80 would be both laborious. 
and useless for the following reasons :' 

(a) 

(b) 

The Honourable Member is aware that there ar.e in force 
certain orders of' Government regulating the admission to. 
the servicee of membe", of ddterent communities, and also. 
that these orders relate specifically only ro first appoint-
ments, not to the filling of posts by promotion. He never-
theles!; lDakes no di~rimillat.ion in hi'! questions between 
the staffing of cadres which are filled by direct recruitment 
and those which are filled other,vise. Furthermore the 
Honourable Member is probably _aware that the stnff on 
many individual cadres is scattered over different offices and 
circles, 80 that no significance attaches to the qU(,fltiol1 of 
the composition of the staff of II. particular office or circle in 
such 8 case. 

The Honourable Member is also aware that the ordel'9 to which 
I have referred have not been in force for very many years, 
whereas the actual composition of the staff in any cadre or 
branch of the service is the result of recruitments and pro:-
motions made extending over a long period possibly 25 or 
30 years. 

(c) The Honourable Member is also aware (if not, I would refer him 
to page 1871 of the Legislative Assembly Debatt's of the· 
10th March, 1933) that a system of check has been introduced 
which makes it impossible for recruiting officers in the Posts 
and Telegraphs Department to evade ~rict compliance with 
sueh orders as may be in force from time to time teI.&ting to 
communal recruitment. 

The Honourable Member will thus see that only misleading or usele!Jlt 
concIUldpns could be drawn from even the JJl.08t detailed. replies to the 120 
queatioIJS with which I am now dealing. Comprehensive information as 
to the communal composition and recrUitment of the dUferent branches 
of the Posts' and Telegraphs stuff is however already available : I would 
refer the Honourable Member to p8ll'agraphs 71 and 72 of the Dqrector 
General's Annual Report on the Posts and Telegraphs Department for 
t.he ye8l' 1931·32 ; I may add thll.t arrangements have been made to haye 
the corresponding information, to be included in the Annual Report for 
1932-33, exhibitl'rl in greater dfOtail than in past years. 

I may mention that the Governm~nt are at present reconRidl'lillg. the 
gent·ral orders to which I have referred, and will probably issue reVised 
instructions in due e(\l1rse. • 

Mr.· ....... ood Ahmad: I am n9w in' a very diftlcult pORition. 
The questions have been answered by one stroke of the pen and there 
ar~ on1y five minuteR left for puttinp: supplementary questions. 

'. 
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Mr. O&ya Praaad BiDgh: Supplementary questions to what answers, 
becHuse we must know the Rnswers hefore we put supplementary 
qllestions , ' 

Mr. II. llaawood Ahmad : Are Gov~rnment aware that about four 
days figO many of these questions were taken away from the starrtlillist 
to the unstarred list, and have Government replied to the parts of the 
un starred list as well , 

The Honourable Sir J'ra.Dk Royce : I, was not aware of that fact Ull 
the uDstarred list has Dot yet reached me. -r can assure the HOlloUl'Ilhle 
Member.' that, if there are any questions in the unHtarred list. they will 
be duly answered. But., if they are a repetition of the' que~tJOnH which 
appear in this list, then they will Be given the same answer es I hove 
given here. 

Mr. M. MaBwood Ahma.d: Are Government aware that t1trre we!'1! 
Dot 120 questions for today's answer, because mllny of them haYt! bnen 
takeD away from the list T 

The Honourable Sir Prank Noyce: That, Sir, is not a matter fur m p , 

The questions appellr in the list of business 'which if! before th'~ House 
this morning and it was, therefo:t'e, my bounden dut.y to answor the 
questions on the list. 

Mr. M. Millwood Ahmad : Is it a fact that information relating to 
those questions are in eight pages only in the office of the Director 
General of Posts and Telegraphs. 

The Honourable Sir Frank Noyce : If the Honourable Member has 
information in his hand which he considers as a @ufficient reply to 1;h£>se 
questiuns, I presume no further information is wanted. 

Mr. II. lIIaswood Ahmad: Will Government be pleased to stnte 
whether th~ information published at paA'c :1R of the report for 19:H·iJ2 
was supplied by all the circles to the Government and whether from those 
dguJ'cs they have compiled the statement which has been pllbJil4hed in 
half a page at page 38 , 

The Honourable Sir Prank Noyce: I have not before me the docu· 
ment from which the Honourable Member is reading and I am uJlllble to 
give him an answer. 

Mr. M. llaawood Ahmad. :' I am ready to give it to him if he wants 
it. ),!ay I know whether the figures which are referred to in paragraphs 
71 and 72 which have been answered by my Honourable frje~d werp. 
supplied by different circles in half pages , 

The HODourabie Sir 1I'raDk Noyce : I can assure the nonourable 
MI~mber that if I ,,,ere to give him the detailed information for which 
he has asked in these questions, I should require additional ~to~ in my 
offic(l for quite an «'xtensive period. 

Mr. II. Malwood Ahmad : What additiona1 staff, do Government 
think will be required for typing 8 or 10 p~s of the reJlJ~' to these 
qu'!stions , ., 

The Honourbale Sir PrllDk Roy08 : That, Sir, seeDUI to be a hypo-
thetical question . 

• 
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... .. ..... AMIad ~An GunMmtlQ .... ,.,t tAm is .Bot a 
qtle8tioa c!OOCJerniD8' the MUIllin COBlJlltmity alonf, but rs.ther that this 
is a question concerning Indians as a whole Y In all these questioD'J it 
has heen shown that Europeans and Anglo-Indians have got in lome 
caS~8 60, in some cases 70 ~nd in qom/~ casell 80 pt!r Gent. of posts, ~hlle 
Indians have got 3, 5, 10 or at the most 20 per cent. only , 

The Honourable Sir Prank Noyce: I do not think that I ca:n add 
tmything UBeful to tlle reply I have already given. 

'" . _ Mr. 2. I. Sanna: Will Government be pleased to give this House 
an idea of what it would have cost Government to find allRwers to. the 
Mn1munal questions of Mr. Maswood Ahmad since January, 1931' 
(tmughtel'.) . 

Mr. S. O. Mitra: Is it not the accepted policy of Governmrnt that 
Ollce an officer has been appointed, it is more hi~ efficiency and expel'ience 
in the departmental work and not his religion that should Jetermine hiCJ 
prolllotion T 

The JlotltnatfJoble Sir Prek NOY08 : That is so. 
111'. M. II'a8wood Ahiud : Do GO'VE~rnlllent pl'OpORe that in futQr~ in 

the Posts and T~It>graphR Dflpartment, instead of publishing figures I!.s '" 
whQle in p&rapaph 71, they will give infol'Bl.&tion for eircles M well. ? 

,... !IoItourable Iir .r&nll N0708 : I have' lIIaid in :my replf' fi\1lt 
arrangements have been made tl') have int"rmatif:ln ellbibi.~ in ~f~r 
det~il than in past years. 

Ifr. It lII&fJWeod Ahmad ~ Thank you fOil thie tmdertakin¢. 

COMMTJNAL COMPOSITION OF THE GAZETTEP STAFF UNDER THE DIRECT CONTROL 
oP- tM! Dm:¢ot& GEm:RAL· OJ' POS'ts ANI> 'i'itr .. :£GBAPHS. 

,401. *.... II. ....... ' ..... : (a) III it • fact th-.t the 
oempt.Nri ... , of ,lie sial .. !"est,. aJKt Tel.aph officials uDiler the direp,t 
contl'ol of the Director General of Posts and TelegFaphs on the 31st 211Ilrch, 
1932 in the Gazet~d rank in the Postal and Railwll1 M,ail Service was as 
f~now.s' 

(1) Europeans cum Anglo-Indhns 
(.~ ) 1IiJ.l4us • . 
(&1 MiliJlimi' 
(4) Others 

89 jt-. mtm.ber 
~ ja . R1I'IDber 

83 i~ 1Itimbe~ 
~3 iii number 

(b) Will Government be please,!i to state thc figures in the same 
~ile faf'thlr y ... encl.i.'~htf· ilst)llrch; 1988-' . 

(c) What act.iO'tl do G~n~ent propos~ to take to i~erease the H)lmber 
of Indians in general and ~o?M:uslims in particular in thepost.s nientioJled 
ill pUt «(I) above " --". . - -

tFor .. newer to thia quelltion, ,ee answer to qnestion No. loo. ~ 
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CfattaqAt. COM:~8 ~g~ &tAft ~'l1tE DIRECT CmrliWL 
OF THE DinmOR GBNElUL 61' POS1'S AKD 'l'l!:LmBAPlts. 

" " t402 .• Jtb. II. Muwood Ahmad: (a) Is it a fact that the 
c()mpo!olition of the staff of Postal" and Telegraph officials under the direct 
control of the Director General of Posts and Telegraphs on the Shit March, 
1932 in the Gazetted rank in the Telegraph Traffic was as follows T 

(1) Ellropean cum Anglo.Indians 

(2) Hindus 

(3) Muslims 

(4) Others 

48 in number 

2'1 ill number 

1 in number 

4 in number 

Total AO in number 

(b) Will. Govel'Dm~t be please,} te IiItatAI ,h. ft*urM in thl:l same 
schedule for the year ending the 31st March, 1933 f 

(c) Wq.at action da Government propose to take to increase the number 
of Indiai}.S in leneral and of Muslims in particular in the posts tnentwned 
in part (a) aLove t 

CnfdtUNkt (~b.POBITION OF THE GAtltTTED S'u,., U1Il'DD. TttEDflt,m' (~ONTnol~ 
#)j tHE DIRECTOR GENERAL OF POSTS AND 1'ELlilOttA:~~. 

tW. *'.Mr, •. ltIaawood Ahmad: (a~ Is it a ~act that the 
composition of the staff of Postal and Telegraph officials uDder the direct 
control of the Director General of Posts and Telegraphs on the :Hst March, 
199! in the Gazetted rank in the Telegraph Engineering was as follows 7 

(1) E~rope$P cum AQoglo-!ndiUlS •. 128 i·n number 
(2) Hindus ItS tn nhHrbet 
(3) MualilJtla 8 tn nafDb~r 

~ 4) Others . , 8 in number 

1.61 iii. number 

/lI)'WiU GtWe'ttttWCIit ~ t>l¢l1sf~ .to sta~ ttre flil'Xtea In tJie same 
rIc~~tM« t'*tM f~4t ~nd,i1t. the a1st Uflrcb, 19sa , 

(() What action de Gov~r ... eut propOIle te tfk:e to iDc!,pMie the m2.mbtt 
?f IndiallR in general and of Muslims iJI particular in the posts mentioned 
m part (a) above' 

COMMUNAl. COMPOSITION OF THE GAZETTED ST.u'I' UNDER THE DrRJ:4.~T"CONTROr.. 
OF THE DIREOTOR GENERAL OF POS'1'S AND TELEaRAPHtl. 

t404.*Kr. II. ... wood 4bmad: (a). Is it. a faot.~.t. tbto 
oomposition of the staff of POfital and Telegrapa offiCials under the dlret't 

.' ....• _. ",.n •.. • 

tfNral6rw8i·te. thil' qIltIIIttIID,·.e ...,.. to' 4uettiolr !fe .•. 
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control of the Director General ~ PQsts and Telegraphs on the 31st March" ' 
1932 in the Gazetted rank in the \V irellll8 was as follows 7 

(1) European cum Anglo-Indians 24 in number 
(2) Hindus 4 in number 
(3) Muslims nil in Dnmber 
( 4) Others fl,il in number 

Total 28 in number 

(1») Will Government be pleased to state the figures in t11e lIame 
schedule for the year ending/the 31st March, 1933 , . 

(c) What action do Government propose to take to increase the number 
of Indians ill general' and of Muslims in particular in the posts mentioned 
in part (a) above' 

COMM'[TNAL COMPOSITION OF THE GAZETTm STAFF UNDER THE DIBEC'l' CONTROL 
OF THE DIRECTOR GENERAL Oll' POSTS AND TELEGRAPHS. 

t405. *Mr, M. :Ma.awood Abmad: (a) Is it a fact that the 
composition of the staff of Postal and Telegraph officials' under the direct 
control of the Director General of Posts and Telegraphs on the 31st March, 
1932 in the Gazetted rank in tIle total service was as follows , 

• ~1) European cum Anglo-Indians 279 in number 
(2) Hindus 168 in number 
(3) Muslims as in number 
(4) Others 36 in number 

Total 521 in number' 

(b) Will Government be pleased. to state the figures in the same 
schedule for 'the year ending the 31st March, 1933 7 , 

«(l) What action do Government propose to take to increase the number 
'Of Indians in general and of Muslims in particular in the posts mentioned 
in part (a) above' ' 

COMMUNAL COllPOSmON OF THE GAZETTED STAP'I' IN THlII BENGAL AND ASSAM 
POSTAL CIRCLE. 

t406. *Mr. ltI. ltIuwood Ahmad: Will Government be pleased to 
state the composit.ion of the sta1f' of Postal and Telegraph oftlcials under 
thl' direct control of the Director General of Posts and Telegraphs on th(' 
31st 1\fal'eh, 1933 in the Gazetted rank in the Direction for the Bengal and 
:Assam Circle irl the folJowinll s~he<1111f' , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Pel'cp.n tage. 

.. 
tFor aUw8r to,tbiB qu8lltion, N. auwer to queatlma Ne. (GO. 
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COMllUNAL COMPOSITION 01' THlIl GAZE'lTlrD STAFF IN THlIl BBNGAL AND MUll 
POSTAL CIRCLE. . ' 

t407· "'Mr. ~ .l!tIaawooci Ahmad: Will Government be pleased to 
state the ~omp081hon of the staff of Postal and Telegraph officials under 
the direct control ?f the DirectoTGeneral of Posts and Telegraphs on the 
31st .1I1aTch, 1933 m. the Gazetted rank in the Postal and Raij'!(IlY Mail 
ServIce for the Bengal and A8S8m Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMllUNAI. COMPOSITION OJ' THE GAZET'lED STAFF IN THE BENGAl. ·.\~VD .Aes.ur 
POSTAL CIRCLE. 

t408. "':Mr. •. l'tIaBwood- Ahmad : Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under 
the direct control of the Director General of Posts and Telegraphs on the 
3h;t March, 1933 in the Gazetted rank in the Telegraph ']'raffic for the 
Bengal and Assam Circle in the folIc-wing s('hedule , 

Europeans cum Anglo-Indians 
lIindus 
Muslims 
Others 

Total 

Number. Percentage. 

COl[M~;NAL COMPOSITION OJ' THE GAZETTED STAFF IN THE BENIlAL AND ASSAM 
POSTAL CIRCLE. 

t409. "'Mr. M. ltIuwood £lunad: Will Government be pleased to 
state the composition of the staft' of Postal and Telegraph officials under 
the direct control of the Director General of Posts and Telegrllphtl on the 
31st .March, 1933 in the GalZetted rank in the Telegraph EngineE'.ring for 
the Bengal and Assam Circle in the following schedUle , 

Europeans ctcm Anglo-Indian'! 
Hindus 
l\Iuslims 
Others 

Total 

Number. PeJ'('('utage. 

COMMUNAl. COMPOSITION OJ' THE GAZETTED STAFF IN THB BENGAL AND ASSAM 
POSTAL CIROLE. 

t4:l0.*Mr ...... wood Ahmad: Will Government b~ pleased to 
state the composition of the staff of Postal and Telegraph oftlclRls under the 

tFor an_er to ·this question, ,Illl aDBwer to quest-iOB No • .00. 
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dt'Hct control of the Director Gemti'llef Po,tII Iltld~tttapltlj ob the 311t; 
l\f arch, 1933 in the Gazetted rank ill the Wk'eless for the Bengal and Assam 
Circle in the following schedule Y 

E\U'Opeans cwn A.Bg'I.o-lndians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE BENGAL lIND ,ASI:lAM 
POSTAL CIRCLE • . 

t411. *Mr. M. Maswood Ahmad: Will Government be pleased to 
state the eomposition of the staff of POIlttll and Telegraph officiabJ tmder 
the direct control of the Director General 'of Posts and Telegrllphs on the 
31st .lIurch, 1933 in the· Gazetted rank i,n the total seJ'vice for the Jlellgal 
and Assam Circle in the following schedule Y 

l!luropeaIUi ea. Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMMUNAL COMPOSITION OF THE GAZETTED STA'FF IN THE BIRAk A~b ORISSA 
POSTAL CmcLE, 

t41i. *Mr. •. MaIw~ Ahma4 ,: Will Government be pleased. to 
·1Itii.{i! the compi:l~t1dH bf t1i.e staft.~t Posta1 lbd Tt!1egraph ofllcials Ulldet 
the Jirect control of the Director Genl!tlli of Posts and Telegraphs on the 
81st u.,., 1.33 itt tM Gbe" raall .. th6 Diue.n tor .. BDa&t and 
0.-. Vitele i.·tM '~'\fjq Dettuloe , 

~llrOpelt'fis ~7b A'I1glb-tndians 
Hindus 
Muslims 
Others 

Total 

('OMMUNAL COMPOSITION OF THE GAZETTED S'l' .... 1N THE BlHAR A,!\f1) ORISSA 
POSTAL CmCLE. 

ttl!. ....... fttasWbdd. AIJItti&d:. Will Government be p\easecl to 
state the composition of the stall of Pbktal and Telegraph ofllcials under 
the ttiftt!t control el the Diteetof GeheNl 6f Pta!. dB 'l'tlegfllJb.l dJj' the 
)'';1 or '" . .,.~ ... tf"X'~·,JC·f i .. It· .~ •• :. 70 ··~~·=a ··d·· '" xci-j-,·o FC -sf' e t' 

tFor aDtWe1' to this qaeetion, tf'w II1IIIWe1' to qaestieB, No; .. 



QtJHmOtJl AD AlI"'.8. 

alat ~pck" 1983 in Ute £MoUeS raa£ in the Poatal ad RaUway 1WI 
~ervjce for the Bihar and OriSSA Circle m the followinl achedule t . 

Europeans cum Anglo-Indiana 
Hindus 
Muslims 
Others 

Total 

Number. Pel·ceutage. 

CaJUlll'JNAL fJoXPIOSrrfO)l OJ' I'HIl ~ STAlI'I' IN THE BIDAR .\~D ORlliU 
POSTAL CIRCLE. 

t4U. *Mr. II. Iluwood Ahmad: Will Government be pIe.... to 
·state t'lle compesition of the staff of Postal and Telegraph omciala u,u.~ 
.... l! dire!'t cOIltl'ol Gf the Director General of Posts and Teu,grt.Lphi o~ the 
311t Mueh, 1933 ia the Galeijed ranlt in the Telegraph Tr~ffie for ~e 
Bihar and Orissa Circle in the following schedule 7 . 

Europeans cum Anglo-Ind~ ., 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

'COMMU'NAL COMPOSITION 011' THE GAZETTED STAP1I'IN THE BIHAR .\NO ORII58A 
POSTAL flDtcLE. 

t'"Ui. ... JIt1r ........ wood .bm"!': Will Government be' pleaaed to 
state the comp,~ition of the s~ of Postal and Telegraph oftleilllll under 
the direet conir91 of' the p'ir~tor General of Posts .and Telegrapha on 1.he 
81st March, 1933 in the Gazetted rank in the Telegraph Engineel'lDg foil die 
Bihar and Orissa Circle in the following ,ohedule , . 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

CoIIJm!'UL CdKiroaI'rIeN' • 'JH. ~ iIIAft' Di ilBlil BIJWt A).1) OIIW 
POS'l'M. CIIICLE. 

"'~8 ....... lluwood Algnad: WilJ Government be pl~~ to 
IJ4iate ~e _peat_OIl ~'tl1e.d. ,,'foetal qd '.fe~.~b·oftlcj. U4f~ ~e 
diret!t1 801I4»ef of ike _ftC_ ...... 01 PMM' aM-~~ OM ~ flltiIt 
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March, 1933 in the Gazetted rank in the Wireless for the Bihar and Orissa 
Circle in the following schedule 7 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMMUNAL COMPOSITION OF THE GAZJ!71'TBD STAJ'lI' IN THE BIIlAB ASD 0J.ussA 
POSTAL CmcLE. 

t4:17. *111' ....... wood Ahmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph ofBeials under 
'the direct control of the Director General of Posts and Telegraphs on the 
81st March, 1933 in the Gazetted rank in the total service for the Bihar 
and Orissa Circle in the following sch'edule 7 

Europeans cum Anglo-Indians " 
Hindus 
j\hlsJims 
Others 

Total 

Number. Percentage. 

COMI\n;;~AI. COMPOSITION OF THE GAZETTED STAn' IN '1'HE Ba.IJAY POSTAL 
CaoIa. ' 

t4:l8. "'JIr ... :.aswood Ahmad: Will Government be pleased to 
-state the composition of the staff of Postal and Telegraph officials under 
the dit'ect control of the Director General of Posts .and Telegraphs on the 
81st March, 1933 in the Gazetted rank in the Direction for the Bombay 
Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
):Illslims 
Others 

Total 

Number. Percentage. 

COMM1!N'AI. COMPOSITION OF THE GAZlM'TEO STAFP' IN THE BOMUAY POSTAL 
Cmcr,E. 

t4:l9. "'Mr. M. Maswood Ahmad: Will Government be pleased to 
state the cOR)p08ition of the lltaff of Postal and Telegraph officials under 
the direct control of the DirectOr Genflral of PoSts and Telegraphs on 

tFor anewer to thie queetioD, .ee _ to question No. -&00. 



qUESTIONS AND ANSWERS . 
• 

:the 31st March, 1933 in the Gazetted rank in the Posts and Ua ihl'llY Mail 
Service for the Bombay Circle in the following schedule , 

-Europeans cum Anglo-Indians 
Hindus 
Mnslims 
Otheril 

Total 

Number. Perermtllge. 

COMMPNAL COMPOSITION OF THE GAZETTED STAPF IN THE BoltlS":r POSTAL 
CmcLE. 

t4,JO. *Mr. II. Malwood Ahmad: Will Government be pleased to 
state the composition of the std: of Postal and Telegraph officials. under 
the direct control of the Director General of Posts and Telegraphs on the 
31st March, 1933 in the Gazetted rank in the Telegraph Truffic for the 
Bombay Circle in the following schedule , 

Europeans cum Anglo-Indians 

Hindus 
Muslims 
Others 

'fotal 

Number. Percentage. 

COllM1TNAL COMPOsmON OF THE GAZETTED STAFF IN THE ROMRAY POSTAL 
CIRCLE. 

t4l1. "'Mr. II. ....oOd AbmaA: Will Government be pleased to 
state the composition of the std of Postal and Telegraph officials under 
the direct control of the DireetOl' General of Posta and Negraphs on the 
31st March, 1933 in the Gazetted rank in the Telegraph Engineoring for the 
Bombay Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus . 
lluslims 
Others 

Total 

Number. Perr.t'!ntage. 

COMMUNAl, COMPOSITION OF THE GAZ!:TTEo STAPF TN TIlE RoMDAV PORTAL 
CmCLE. 

t41S. "'Mr. M. Maawood Ahmad: Will Government he pleased to 
state the (~omposition of the stajf of Postal and Telegraph officials under 

tFor nnswer to this question, see anewer to qnestion No. 4:00. 



,,6 

Europeans cum Anglo-Indians 
Hindus 
.Muslims 
Others 

Total 

[1ST SEPT. '1933. 

Nu,mber. Percentage. 

COMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE BOMl\A.y POSTAL 
CmmA . 

t4J3. ·Mr. •. ~09d A,J1mad: Will Government be pleased to 
state the composition of thestatf of Postal and Telegraph officials llmler 
the direct contro] of th(' Director General of Posts and .Telegraphs on the 
31st .March, 1933 in the Gazetted rank in the total service for the Bombay 
Circle in the following schedule Y 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Nwnber. Percentage. 

CO·U:;o.tnNAL COMPOSITION 011' THE GAZETTED STAFI' IN THE BURTvl4 POS'l'AL 
Cmc~. ' 

t4:24. (cMr. •. Maawood Ahmad: Will GOV811nPlpnt be ple~ to 
fltate the p.oDl~oaitinn of the staff of Postal and Telegraph offici •• lUUl~r 
the di~, eMltJ;ril' til th.' Dii'eot01' Geaeral' of JIC.rstI! JDd Tol ... ~.1'1- t;.e 
31st March, 1t38 in tb GazettAsd raM m· tile l)i,.~ .,,.. ~ ,~ 
Circle in the following schedule , 

Europeans cum Anglo-Indiana 
Hindus 
J\lnslims 
Others 

Total 

Number. Pel·ceutage. 

OO)JlfUNAI. CoMPOSITION ~JI THE G4ZJIl1"1'ED STAn'. m ta llVB144 fom:~ 
OIBOL1L ,.5.'* ... II., ... wood .~: W~l, ,Go.ven:u»en,t :btl pl .. ~~ to 

stat!e·tll8cdttlpqai~ of tq~ ~'O~ rGstal a.nd Te~l1'~ om~~ ~\f~r, the 
direet oontl'Ol of the Director Gtoperal of Posts and Telegra~hlil ~~_!.e ~!!t 

t':tor 'iin";:;,'t~'thi; question, ,etl an.wer to queation NC!. 4110. 



Jlal'oh, 1~8 iu. the GuMte4' Rbk in tIae Punal and Rail .. , Kail Sem. 
for the Burma Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindu!! 
Muslims 
Others 

Total 

Number. Percentage. 

COMMtTN.\L COMPOSITION 01' THE GAZETTED STAn' IN THE BURMA POSTAL 
CmCLB. 

t426. *Mr. M. Maawood Ahmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph ofliciaht- under 
the direct control of the Director General of Posts and TeJegrap~ 011 die 
Slst March, 1933 in the Gazetted rank in the Telegraph Traftlc far the 
Burma Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMlIUNAI. COMPOSITION 01' THE GAZETTED STAn' IN THE BURM'\' POSTAL 
CmCLE. 

t427. *Mr. M. "wood Ahmad,: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under 
the direct control of the Director General of Posts a.nd Telegraphs OIl the 
31st March, 1933 in the Gazetted rank in the Telegraph Engineering for the 
Burma Circl'e in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
:MusIiIJls 
Others 

Total 

Number. Percentage. 

COM'AtuNAI, COMPOSITION 01' TIlE GAZETTED SorAFJl' IN THE BURMA POSTAL 
CmCLE. 

t4:28. *Mr. M. "wood A)J ... : Will Government b~ pleased to 
ate the oomposiUoll. of the 8taff of Postal aDd Telegraph OfBCla1s under the 
dfreet 00II.81 of the "Director· GeaeAl of Posts aDd Telegtapha .. the 

t· "t", 'I 5 • 

t"'r .... to iJUa queetion, ,e. lUllWer to qllllttulJ"!tv. M. 
UlffiAD D 



• LEGISLATIV:a: ASSEKBLY. [1ST SEPT. 1933 . 

'.31m March; 1938' in the Gazetted rank in the Wirelesa for the Burma Circle 
in the following schedule , ~._ 

Europeans cum Anglo-Indians 
Hindus 
llushms 
Others 

Total 

Number. Percentage. 

'COMMUNA~ COMPOSITION OF THE GAZl!7l'TED' STAFF IN THE BURMA POSTAL 
CmCLlll. 

t4:S9. -Mr. M. Maswood Ahmad : Will Government be please<l to 
.!I1;ate the composition of the std of Postal and Telegraph officials under 
:the·direct control of th<. Director General of Posts and Telegraphs on the 
3lst: March, 1933 in the Gazetted rank in the total service for the Burma 
Circle in the following schedule Y 

Europeans cum Anglo-Indians 
Hindus 
Mu.'ilims 
Others 

Total 

Number. Percentage. 

COJlI!rITNAJ. COMPOSITION OF THE GAZl111'TED STAFF IN THE CENTRAL POSTAl. 
CIBCLB,; .. • 

.. t480. -Mr. M. Maswood .Ahmad : Will Government be pleased to 

. atate the composition of the sta1r of Postal and. Telegraph officials under 
tlte direct control of the Director General of Posts and Telegraphs on the 
31st March, 1933 in the Gazetted rank in the Direction for the Central 
Cirele in the following schedule Y . 

Europeans cum Anglo-Indians 
Hindus 
M.usUms 
Others 

.. 1,\ "! . _ ~~ '.: t, •• Total 

Number. Percentage. 

I.COM1I1UNAL Cf>MP08~ON. OF THE G~ STAFF IN ~H~ CEN'l'R.lL POS'UI. 
,." .' ....... ;' .'C~.~' ~ .. I..~ .• . ~\. " .": 

s', t431. ·Mr •.•. Muwood A~'~ Will . Govertt.:rnebt" ,~, pIe.-4· to 
"1It8te- the eoui.positio~. pi. tl1e st~!t 'o! ?olrtal' in1a "Tetegraiph :dleials :U'I1dbr 

tr ~~~r"~~er';to:tbi~ qiie8tioD;"~~~' ~~'~;'~~~~;::~~~P:,~:." r' 

,,' '· . ..11; I"! 



QlJE8TIQN8 AND ANSWERS. .. 
tile c;iireet control of thl! Director General of~Po8bl and 'lelegraphs on the, 
3lst .March, 1933 in. the .Gue~ rimk in. the Postal ud Railway Mail 
ServIce for the Central CIrcle In the followlIlg schedule , . 

Europe&IlB cum Anglo-Indians 
Hindus 
M.us1ims 
Others 

Total 
,. 

Number. Percentage. 

COMMUNAL COllrlPOSITION OF THE GAZlCTTJ!lI) STAI'J' IN THE CBNTRAL POSTAL 
CIRCLB;. 

t432. *lIIr. M:. "'wood Ahmad: Will Government be pleased to 
state the composition of the stan of Postal and Telegraph oftlciala under. 
the direct control of the Director General of Posts and Telegraphs on the 
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the. 
Ce~tral Circle in the following schedule , 

EUl'opeans ctt·m Anglo-Indians 
Hindus 
l\luslim.s 
Others 

Total 

Number. Percentage. 

COMMUNAl, COMPOSITION OF THE GAZ1!11'TED STAFF IN THE CENTlW'.. POSTAL; 
CmCLE. 

t4:3S. 4IMr. M. Maawood Ahmad: Will Government be pleased t.o 
state the composition of the ~taff of Postal and TeJegraph officials under 
tfte direct ('ontrol of the· Director General of Posts and Telegraphs on the 
31st Mareh, 1938 in the Gazetted rank in the Telegraph Engineering for 
the Central Circle in the following schedule' 

Enropeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total . . . 

Number. Percentage. 

,.:' ',' : :' .' I' -_. , '. r.' I'· . " I • '. 

COMMTJNAL COMPosITION OJ' TilE GAisTTBQ 8TAFTIN THE diiN'Tiw; POB'tAr.' 
CmCLE: 

~~ .• r,k":'';'''Ji'8a,j~ '~i: ~:!~':;6~iridi ~f,8"p'fe~ .',~ 
sta~ tb.e:comPAWtion,lqf,t~e sta.trOf~~~al,~!l1 Tel~~~ I~,~nder.~~\ 

tPM;""'er tb',tbia:quediea,; - ...... ,.toqae.ttOu. ~lh400.. 
r..allLAD ' »2 
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cIiiecJt. cClllitpll, fIf· tile· Dil'lllltll! 'General, of .P"'lIIld Te_~ on'the.3la 
JIUth~ I_in ille ~d·rank in'" Wirel_ for tJae Ceutral Cirefe in 
the following scherdllle , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Pel'ceptage. 

COllMVNAL COMPOSITION OF THE GAZIDTTJII) STAFF IN THE CENTRlL POSTAL 
ClBOLl!!. 

t435. ·Mr. II. Maawood Abmw : Will Government be pleased to 
state tile eIOmpositiaa of tile lG!' of Pollltal and Tel.-ph dimld.! und,,1' the 
dire .. CGbt'NI of die Director General of Posts aDd Telegraph. on the 3la 
.ar~, 1938 iD the guetted rank in the total serviee for the Central 
Oirels in die fbllOwiDr' sehedule , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COKKtTNAI. COMPOSITION OF THill GAZl!7l"l'ED STAFF IN THE MAoRAfl POSTAL 
Cmm& ' 

t4S6. ·a ... lIIuwood Abmad : Will Government be pleased to 
state the eomposition of the sta:lf of Postal and Telegraph officials und'er the 
di1'iect control of the Director General of Posts and Telegr~ on the 31st 
lInl'ch, 1933 in the gazetted rank in the Direction for the ras Circle in 
the f()llowing schedule , 

Europeans cum Angl()-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

OOJrlUljNAL, COJrlPOBITION OF THE GAZETTBD STA.FF IN'THE MADUAS POSTAL 
. CmCIIl!:. 

t437 ...... M. JIulrood Ab ....... : Will GovernID.ent be; pleased to 
.we the. e01QpolitioJl ol the staft of Post.8l aDd Tele,#apfl om'eials 1'IDd~ trie 
dUect control of the Director General of Posts and Telegraphs on the 3t.c 

t For ammer to t'lri8 Illll!!ti.ea, lfIe a.ttIftr to CJIII!I*lo. Na. ~ 



Af.ar.ch",193.~;~ $e g~etted~.ank h,l tbe ;E»os1al ~ Railway Mail ~l·. 
for the Madras (Jude In Ule followmg Ilchedule , ..• 

Europeans cum Anglo-Indians 
nind~ 
JJ11idllD8 
Others 

Total 

Number. Percentare. 

•. ' '." II, 

COMMUN AL COMPOSITION OF' THE GAZBn'TED STAF'F IN THE MADRAS POtO'UL 
CmCLE. 

t488. ·1Ir ...... Woo. Ahmad: Will Government be pleased So 
.te the composition of the sta1f' of Postal and Telegraph officials unuer ,.he 
{ftirect control of the Director General of Pqsts and Telegraphs on the 31Ct 
March, 1933 in the gazetted rank in the Tel'egl'aph Traftlc for the Moor. 
Circle in the following schedule , . 

Europeans cum Anglo-Indians 
Hindus 
MIMlhns 
Others 

Total 

Number. Percentare. 

COM:"IJtTNAT. COMPOSITION OF' THE GAZETTED STAPF' IN THEMADRAtl POSTAT~ 
CJRCLE. 

\ 

t439. ·Mr. M. Maswood Abmad : Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials wIdnr the 
direct control of the Director General of Post.s and Telegraphs on tli" 31st 
March, 1933 in the gazetted rank in the Telegraph Engineering for the 
Madras Circle in the following schedule T 

Europeans cum Anglo-Indians 
HindUil 
Mnslima 
()thers 

Total 

Number. Percentage. 

COIlDl1::rN,o\L ·COHPOSmON OF' THE GAZE'rI'ED STAF'F IN THE MADRAS POSTAL 
CIRCUI. 

tUO. ·lIIlr. 111. lIIuwood Abmad : Will Government be pleased to 
atate the composition of the sta1f of Postal and Telegraph oftteials under the 
direct control of the Director General of Posts and Telegraphe ethe 311t 

- •.. J t.:r"r ~~r .tq ~q\l8lt.ioll, ,., aDlWerto q~No. ~. 



'LEGISLATIVE ASSEMBLY. [1ST SEPT. 1933. 

March, 1938, in the gazetted rank in the Wireless for the Madras Circle in 
th'e following schedule , 

Europeans cum Anglo-Indians 
Hindus 
l\fUBlims 
Ot:hers 

Total 

Number. Percentage. 

COMMTTNAL COMPOSmON OF THE GA.Zl!1M'EI> STAFF IN THE MADRAS POSTAL 
,', .CmOLE. 

t441. -Mr, M. Maawood Abmad :' Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs on -the 31at 
'March, 1933, in the gazetted r!mk in the total service for the Madras 
: Circle in the following schedule f 

Number. Percentage. 
Europeans cum Anglo-Indians 

COMl\fUNAT. COMPOSITION OF THE GAZETTED STAFF IN THE PUN.JAB AND 
NOR.TH-WEST FRONTIER POSTAL CIRCLE. 

t442. -Mr, M. Maswood Ahmad: Will Government be pleas..:ld to 
state t.he composition of the staff of Postal and Telegraph officials und'er the 
direct eont.rol of the Director General of Posts and Telegraphs on th~ ~lst 
March, ] 933, in the gazetted rank in the Direction for the Punjab 6.nd 
North-West Frontier Circle in the following schedule Y 

Europeans cum Anglo-Indians 
Hindus 
:'\lt1~lims 

Others 
Total 

Number. Percentage. 

COln.m~AL COMPOSITION OF THP; GAZETTED STAFF IN THE PU:-JAB .\N'D 
NOWrH-WEST FRONTIER POSTAl. CIRCLE. 

t443, -Mr. M. Maswood Ahmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph oftlcialsunder the 
direct (!ontrol.of the Director Gene~al of Posts and Tel~~raphs o~ the 3~at 
March, 1933, In the gazetted rank In the Postal and RaIlway Mall ServIC'8 
for the Punjab and North-West Frolltier Circle in the following schedule' 

EuropeaM cum Anglo-Indiana 
Hiudus 
111 \JidlDl8 •• 

,<.~ers .. ·,,,!" .. 

Number. percen~ .. 

..... ( .. ;,... \ """ 

tFor 8118Wer to this quelltion, Uti 8118Wft to quutioD No. 400. 



QUlIlS'l'IONS AND AN8WERS. 

Ool\(~UNAL COMPOSITION OF TIm GAZETTED STAFF IN TO PUN.JAlj AND 
NORTH-WEST FRONTIlIIR POSTAL CIROLB. 

t44:4. -Mr. M. l'tIaawood. Abmad : Will Government be p~ased to 
state the composition of the staff of Postal and Telegraph o:ft1cials und'er the 
direct control of the Director General of 'Posts and Telegraphs on the 31st 
March, 1933, in the gazetted rank in the Telegraph Traffic for the Punjab-
and North-West Frontier Circle in the following schedule' . 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
athers 

Total 

Number. Percentage. 

COMMll:'ll'AJ, COMPOSITION OF THE GAZETTJII> STAPF IN THE PUNJAB .\1m 
NORTH-WEST FRONTIER POSTAL CIRCLE. . 

t4:46. -Mr. M. Maawood. Ahmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under the 
direct control of the Director Gem!ral of Posts and Telegraphs on the 31.st 
March, 1933, in the gazetted rank in the Telegraph Engineering for the 
Punjab and North-West Frontier Circle in the following schedule T 

Europeans cftm Anglo-Indians 
Hindus 
Muslims 

Ot.hers 
Total 

Number. Percentage. 

CO:UlIf1JNAL COMPOSITION OF THE GAZI!lTTED STAPF IN THE Pl!N.1AB AN)) 
NORTH-WEST FRONTIER' POSTAL CIRCLE. 

t446. -Mr. M. Maswood Ahmad : Will Government be ple8t4cd to 
state the composition of the stair of POltal and Telegraph oftIcials under the 
direct control of the Dircctor General of Posts and Telegrap~ on the 3lat 
March, 1933, in the gazetted rank in the Wireless for the Punjao and 
North-West Frontier Circle in the following schedule' 

EUl'opeans cum Anglo-Indians 
Hindus 
~1U8lim8 

Of he I'll .• 
"." 

.. \ .. ' , 
, ., -'.!J'otal. " 

Number. Percentage. 

; .• 1 

; -,'.i,.; ~ '\ .. 
f. ... A", 

" . " -. - ... . •• r._ to.tldJ qae.ticm".'iI"''''W8I' toq1l8lUoa ~~ . ..o. 
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CoMMUNAL CoMPOSITION OF THB GAZETTl!I> tlTAPI' Hi '1'Ii1t. PUN.t.\B A18) 
- NORTH-WEST FBoNTD!lll. POSTAL Cm.oua. 

t44r. ~ .•. ~ Abmad : Will ·Government be pleased to 
state the eompoSition of the staff Q~ Postal and Telegraph oftieials under tbe 
diTeet control of the Director General of Posts and Telegraphs on the 31st 
Mareh, 1933, in the gazetted rank in the wtal service for the Punjab and 
North-West FrOfttier Cirele in the following schedule , 

Number. Percentage. 
Europeans cum Anglo-Indians .. 

OOHMPNAL COMPOSITION OF THE GAZETTED STAFF IN 1'WC dL'I;1) AND 
BALUCHISTAN POSTAL CIRCLE. 

t448. ·Mr .•. Maswood. Abmad : Wil1 Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under the 
direct, control of the Director General.of Posts and Telegraphs on the 31st 
March, 19'&3, in the gazetted rank in the Direction for the Sind and 
Baluchistan Circle i!! the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
:Muslims 
Others 

Total 

Number. Percentage. 

COMMlIKAI. COMPOSITION OF THE GAZETTED STAFF IN THE ~lXD AND 
BALUCHISTAN POSTAL CIRCLE. 

t449. ·Mr .•. Maswood Abmad : Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs on the 31st 
])larch, 1933, in the gazetted rank in the Postal and Railway Mail Service 
for the Sind and Baluchistan Circle in the following schedule , 

Europe8118 cu'" Anglo-Indians 
Hindus 
:Muslims 
Others 

.. 
Total 

Number. Percentqe. 

COM'Jln'N AL COMPOSITION OF THE· . GAZETTED STAR IN THE SIltm .u." 
BALUOHIST.A.N POSTAL CIIWLE. 

t460 ·Mr. 111. IIaBwood Abmad: Will GOIVernment be'-' pleased to 
state tit, tom position of the staff of'Postal arid'Telegraph officials under the 

.• lIor ..... 1iethia ~"."B __ er tClq_ .. ·Ho .... 



4Plect c~lQtzol of. the Dire~tor General of Posts and T~raphs on the 311t 
Karch, 1933. in the gazetted rank in the Telegraph Traftlc for the aiM 
and Baluchistan Circle in the following sohedule , .~ 

Europeans cum .Anglo-Indians 
Hindus 
~Illslims 

Others 
Total 

Number. Percentage. 

Q'M.'I(PNAL COXPOSITION 01' THE GAZETTED STAP'P IN THE SINll AND 
BALUCHISTAN POSTAL CIRCLE. 

t451. -Mr. M. Maswood Ahmad : Will Government be pleasc(} to 
state the composition of the staff of Postal and Telcgraph officials und"Cr the 
direct control of the Director General of Posts and Telegraphs on the &18t 
March, 19::13, in the gazetted rank in the 'felegraph En~ineering for the 
Sind and Baluchistan Circle in the following schedule Y 

Europeans cvm Anglo-Indians 
Hindus 
]\Iuslims 
01ilers 

Total. 

NlIJDber. Percentage. 

COlll)lUN'.'L COMPOSITION OF THE GAZETTED STAFF IN THE SIND AND 
~ BALUCHISTAN POSTAL CIIICLE. 

t452. -Mr. M. Maswood Ahmad: Will Gowrnment be pleased to 
state the composition of the staff of Postal and Tele~raph officials under the 
direct control of the Direetor Gcncral of Posts and Telegraphs on the 31st 
Maich, 1933, in the gazetted rank in the Wireless for the Sind and 
Baluchistan Circle in the following schedule T 

Europeans cum Anglo~Indians 
Hindus 
1111slims 
Others 

Total 

Number. Percentage. 

COMlIftT1I1AL COMPOSITION OF THE GAZETTED STAFF IN THE 81:.;0 .\ND 
BALUCHISTAN POSTAL CIRCLE. 

t463. -Mr. II. Malwood .Ahmad : Will Government. be ~ed to 
state the composition of the stoW of Postal and T.elegraph officials under the 

.lItIr . ...,.w-w.. ·:ci~n •• 0f. ..... i to. qQeltiaa;" ..•. 
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"direct control of the Director General of Posts and Telegraphs on the 31st: 
March, 1933, in the gazettt>.d rank in the total service for the Sind' and-
Baluchistan Circle in the following schedule' . 

Number. Percentage. 
Europeans cum Anglo-Indians 

C'OMltlt'NAl COMPOSITION OF THE GAZETTID STAFF IN THE UNITEIl PRO\'INCES 
POSTAL CIRCLE. 

t4M. lIMr. M. Maswood Abmad : Will Government be pleased to 
state the .composition of the staff of 'Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs 011 the 31et 
March, 1933, in th'e gazetted rank in the Direction for the United Provirices 
Circle in the following schedule , 

Europeam; cwm Anglo-Indians 
Hindus 
M.ualima 
Others 

Total 

Number. Pe~el1tagc. 

C01UI:1NAJ.. COMPOSITION OF TIlE GAZETTED STAFF IN THE UNITW PROYINCES 
POSTAL CIRCLE. . 

t455. -Mr. M. Maawood Ahmad: Will Government be pleased tl) 
state the composition of the staff of' Postal and Telegraph officials under the 
direct control of the Director General ()f Posts and Telegraphs on the 31st 
March, 1933, in the gazetted rank in the Postal and Railway Mail Service 
for the United Provinces Circle in the folluwing schedule , 

Europeans cum Anglo-Indians 
Hindus 
Mualima 
Others 

Total 

Number. Percentage. 

CO?tlM~1NAr. COMPOSITION OF THE GAZETTED STAFF IN THE UNITED PROVINOES 
. POSTAL CIRCLE. 

t4:56. -Mr. M. Maswood Ahmad: Will Government be pleased to 
state the composition of the staff of. Postal and Telegraph officials unll'el' the 
direct control of the Director GenerRI of Posts and Telegraphs on the 31st 
March. Hl!l3 in the gazetted rank in the Telegraph Traftlc for the United 
Provbces Circlt' in the following schedule , 

EuropeanFl cum Anglo-Indians 
Hindus 
Mllalima 

"Ot1:tera " .. ' :1" ,',.'. 

Number. Percentage. 

jr~ ~i.;: f... : h"'j'IJ 1·1:: ttl; !r.~ :~: 

: , .. ';':'I't,t~l • 1 •• , 't ~ t' ':: I. "~ .. I I l .: ! ! .: , ,': !. '. 1;' ~. , 



• QUESTIONS AND ANSWERS. 

,COMMUNAL COKPOSITION OF 'l'RlIi GAZETTED STAFF IN TIlE UNlTlI:D PROVINCES 
POSTAL CIRCLE. 

t457. -Mr. M. Maawood Ahmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph oftlcials under tbe 
direct control of the Director General of PQ8ts and Telegraphs on the 3lat 
March, 1933 in the gazetted rank in the Telegraph Engineering for the 
United Provin<!es Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
)[IUllims 

Others 
Total 

Number. Percentage. 

QOMlfUNAL COMPOSITION OF THE GAZETTED STAFF IN THE UNITED PtWn!ITCE~ 
POSTAL CIRCLE. 

t458. -Mr. M. Maswood Ahmad: Will Government be pleaHed to 
state the composition of the staff of Postal and Telegraph officials undar the 
direct control of the Director General of Posts and Telegraphs on the 31st 
March, 1933 in the gazetted rank in the Wirelf18s for the United Provinces 
Circle in thc following schedule Y 

Europeans cum Anglo-Indians 
Hindus 
.Muslims 
Others 

Total 

Number. Percentage. 

... 

COMMUNAl, COMPOSITJON OF THE GAZBTTED STAIT IN THE UNITED PnOVINCES 
POSTAl, CIRCT.E. 

t459. -Mr. M. Maawood Ahmad : Will Government be pleased to 
state the composition of the st.aff of Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs on the 31st 
March, 1933 in the g8.Z'etted rank in the total service for thll United. 
Provinces Circle in the following sch'edule , 

Number. Percentage. 

Europeans cum Anglo-Indians 

t460.·~85.· 
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O(lMMUNAL COMPOS!'l'ION OF NON"GAZET'l'ED STAPI' U'NDm TilE DIBE'C'r 
CONTROL OF 'rHE DIRlIlCTOR GENE'&AIJOP POSTS AND. TE1;..J(JRAPm. 

t486. "'Mr. M., MILlwood Ahmad: (~) Is it a 'fact that the 
~p06ition (If the'std "f PMtal and Telegrapb: oftlcials'undel'";the·direet 
~t:rol of the Dil'JCtor General of Posts and Telegraphs on the 11It 
)Iarch, 1932, in the non-Gazetted (excluding line delivvy and menialaJ 
rank in the Direction was as follows T 

I, Europeans cum Anglo-Indians .. 
2. Hindus .. 
3. Muslims 
4. Others .. 

Total 

Number. 
4 

143 

20 

1 

16H 

Percentage. 

(b) Will Government be pleased to state the figures in the same 
ICIhMule for the year ending the 31st Mareh, 1933 , 

(t!) What actiGn do Government proposE.' to take to increase the number 
of Mnslims in the posta mentioned. in part (a) above' 

COM!\!'T~?-·.!!.T. COMPOSITION OF NON-GAZETTED STAFF UNDER THE l'IRJtO'l' 
CONTROL OF THE DmEcToR GENERAL OF POSTS AND TE1.EGRAPHS 

t4B7. *Mr. M, Maswood Ahmad: (a) Is it a fact that the 
composition of the statf of Postal llnd Telegraph otDciah under the direct 
cont!'ol of the Director General 9f Posts and Telegraphs on the 3lat 
March, 1932, in the non-Gazetted (excluding line delivery and menials) 
rank ill th<.> Postal and Railway Mail Service W8.<; as follows' 

Nambel'. Percentap:e . 
Europeans CU'Jl . Anglo-Indians 304 
lIinclns 2:1,513 

M·uiliJWI 5,360 

Others 2,297 

Total 31,474 

('h ) Will Gov"rnment be plaa.ed to litate the figures in $he 8/Jl11e 
echedule for the year ending the 31st March, 1933 , 

«(;) What action do Government propose to take to increase th& Dumbet 
. of Mu1ilitQI ~ tlle. PDlts mentio:p'-ed in part, (.) ~~ve'.. . , 
:.;S .-



QUJUWIl)Ita AND ANaW.as. 

GearilP11·ui. 00 ...... 10... NeB~ SorA... lJ)iDIRR THH DlREC7 
CO»TReL 01' TO DHIilCTQa Glil!'U8t\b OJ' l)osT8 AND TKLE~*,Htl, 

t488. "'Mr. M. 1la.8woo4 'bsa..-: (vr) Jait a iact tllut t41.e 
c...-it.ieB ill the .... ef P-W ad, ,':CeJapaph oftleials, uader the' direct 
eant1'Ol of the Direetor General of Posts and Telegraphs on the Slat 
~ 19~ iI., the' JtOJl..GRYAttai (tlxehJding, liDe df>livery and IflPniall) 
rank in the Telegraph Traffic WRR as follows Y , 

Number. Percentage. 
Europeans cltm A"-IndiaD8 •. 1,7H 
Hindus 2.123 
Muslims 249 
Others 406 

Total 4,494 

(b) Will Qo'¥.-nment be plelMd to state the tipres in tne same 
sched1Jle for the year enclistr the 3lat March, 1938 , 

(e) What aetion do Government propose to take to inc.realie the number 
of lBcliana in pneral and of Kualima in ]p&riieular in the posta mentUmei 
in part (a) above Y 

COlfM.t1'ilAL COMPOSITION OF NON-GAZETTED ST.uT UNDER THK DUUW'l 
CONTROl. 011' THill DmECTOB GE.lItW&U, 01' POIWS AND TELEOIU,plI&. 

t~9. *M:r. M. Maswood Ahmad: (a) Is it a facT. that the 
CNBpositiGn of the eta.tr of Postal 8Ild Telegraph oftleials under tho direct 
cea*Ol ef the D_tor General of Post. and Telerraphs on the Stilt 
Mat·cll, i9a2, in the non-Gazetted (excluding line delivery II11d menildl) 
rank in Telegraph Engineering was as follows , 

Number. Percentage. 
Europeans cum Anglo-Indians 237 
Hindus 1,006 
Muslims 239 
Others 13S 

Total 1,620 

(b) Win GoveJ"IQDe!lt be pleased to state the figures in the same 
ICtied'nJI! tor tIte ,ft ~ '.e 81it JreIIeh, '19.'" 

(c) What action ao Government propose to take to increue the number 
ei' mat. fn ~ 1Did'·~ IItIIIIftU iB'~ ..... ,.,... aeuUoned 
ib . pilft '(,a-) tb:Iv8' 't' . 

( f ,"" ;t 
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Co:~n.ml'll.AT. COMPOSITION OF NON-GAZl!lTTED STAFF UNDIa THE DIBEOT' 
CONTROL OF THE DIRJ!lCTOR GENEItAL OF POSTS AND TELlIIGBAi'liS. 

t400.*Mr. M. Maswood Abmad: (rr) Is it afal'tthl\tth" 
eOri.lposition of the ltd of Postal and Te1egraph o1BoiaIa under the direot' 
control oI the Direetor GenerlLl ot Posts and Telegrapbs on the :Ust 
lbrch, 1932, in the non-Gazetted (excluding line delivery and meniala) 
rank in the Wireless was as follows Y 

Number. Percentage. 
1. Europeans cum Anglo-Indians.. 122 
2. Hindus .. 75 
3. Muslims 21 
4. Others 19 

Touu 237 

(b) Will Government be pleased to state the figures in the same 
Rchetlule for the year ending the 31st March, 1938 , 

. , (c) What actio~ do Government propose to take to increase the number 
of Indians in general and of Muslims in particular in the posts mentioned. 
in part (a) above' 

COMMUNAL COMPOSITION OF NON-GAZETTED STAFF UNDER THE DIRECT 
CONTROL OF THE DIRECTOR GENERAL OF POSTS AND TET,EGRAPHS. 

t491. ':'!~. IV! ~Laswood Ahmad: (a) Is it a fact that the 
composition of the staff of Postal and Telegraph officials under ~he direct 
control of the Director General of Posts and Telegraphs on the 31st 
March, 1932, in the non-Gazetted (excluding line delivery and menials) 
rank in the total service was flS follows T 

Number. Percentage. 
.European.~ cum Arlglo-Indians 2,383 

Hindus 26,860 
Muslims 5,889 
Others 2,861 

Total 37,99S 

. : ., .'. :... " . , . " , , . ':') ~, , : ~' ~.' i 

(b) Will GoverllDlent' ~ ·.pleuedto state· ~ "~ ~. the same 
schl;dule for the yea, encllD$' the 31st March, 1933 , . 

, •... .' . !: .",t •. :!' :' ',,- . " , '. ,: !, I .,; .,:'.' 

:. ' ... (c) Whatae. do Govetmnfl!l~ p~O])cse 1':0 take ~ ~. the ~~~er 1 
of Indians in general and of Muslims m particular m tliel'J)" iUlen1do~: 
in part (-a).above' 

II ' , 

tFor aD.IIwer to this question, ,ee answer t~ q~eltW~ 'N~:' 400~' 



QUESTIONS A!TD A!TSWBBS. ff61 

-CC'lIMUNAL COMPOSITION 011' NON-GAZIIn'TED STAlI'lI'IN' TBJ!I BENGAL AND ASIUJI 
POSTAL CIBOLlD. 

, t49S. *Mr. ltI. MaaW()od Ahmad: Will Government be pleased to 
'sta.te the composition of the sta1f of Postal and Telegraph officials under the 
direct ('ontral of the Director General of Posts and Telegraphs OIl the Sl.JJt 
March, 1933, in the non-Gazetted (excluding line delivery and menials) 
rank in the Direction for the B'engal and Assam Circle in the followiDg 
schedule' . 

Number. Percentage. 
Europeans cum Anglo-Indians 
Hindus 
.'\JUBlims 
Others 

Total 

COMMUNAL COMPOSITION OF NON-GAZm'TED STAFF IN' THE BENGAL AND AsSAX 
POSTAL CIRCLE. 

t493. *ltIr. M. Maawood Ahmad: Will Government be pleased to 
stat.e the compoaition of the staff of Post&l and Telegraph oftlcials under the 
direct Ilontrol of the Director General of P06ts and Telegraphs on the 31st 
March, 1933, in the non-Gazetted (excluding line delivery and menials) 
rank in the Postal and Railway Mail Service for the Bengal and Assam 
Circle in the following sch~dule , 

Europeans cum Anglo-Indians 
Hindus 
}lnsJims 
Others 

Total 

Number. Percentage. 

CmfMTTlIl'AJ. COMPOSITION OF NON-GAZETTED STAPP IN' THE BENGAL AND AsSAM. 
POSTAL CIRCLE. 

t494. *lIIr. II. ItfaIwood Ahmad: Will Gov~rnme~t be pleased to 
stnte the composition of the eta« of P~l and Telegraph offioials. under the 
direef control of the Director General of' Posts and Telll1'&phs on the 3lat 
Murch, 1933, in the non-Gazetted (excluding line delivery and menials) 
rank in the Telegraph Traffic for the Bengal and AII8&Dl Circle in the 
following schedule' 

Number. 
, 'f~' . It' i ' ~ q t ' \ 

Europeans cum Anglo-IndiaDs " . .: .. 
PerCE'ntage. 

Hindus 
Muslims 
Otbers 

" .... 
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('Mr:auwM., C8DtJSItIIItN f). NeJr..Q lid) Sr.d'P IN ~Bmreu.,~ AIM!I 
P_ .... ema. .. 

t4.QA,. *1Ir. .. IIMwGOd .Ahmad: Will Govemm .. t be pleued to 
.... te "e_)KJIiti_,~. sid of PCJBtalllld TeltFsllP otUeia1s uDder the 
.tin. toMNli eI ... BfnatOl! General fll Posta. uul T_~ _ the 3W 
~ 19aa. ia. U. 1l00.Gueti*ed. {e.xc~ line deliYer;y aad tUpnial.J 
... .ia the TeI8gqpJa EJlliwteriDg for the BeDgallnd .Assam Cialcle in the 
following 6('hedule , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMMl'NAL COMPOSITION OF NON-GAZETTED STAI'F IN THE BENGAL ANI> Assu[ 
POSTAL CIRCLE. 

t496. -Mr. M.. llaawood Ahmad : Will Government be pleased to lltate 
t.ll<? (~(I.mposition of the sta1! of Postal and Telegnaph oftleials under the 
direct control. of' the- Director General of Pests and Telegrtlplalt om thr. 31st 
March, 1933, in tfte non-Gazetted (excluding line deli1fery _d meBiaJa) 
rank in the Wireless for the Bengal and A.am Cirele ill th fou.ewm, 
se!ednle' 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number_ Percentage_ 

COMlIU!IlAI. COMPOSITION OF NON· GAZETTED STAFF IN THE BENGAL AND Ass.ut: 
POSTAL CIRCLE. 

t497. -Mr. II. Maawood Ahmad : Will Government be pleased to Ht-llto 
the composition of the sta1! of Postal and Telegraph oftlcials under the 
cURl~t control of the·Ditector General of P~ 8!ld Te~b. on the .3111t 
Ltch. 19a3 in tfte bO'ft·6azefted (er:etuding line deliftry au .. menials) 
raDk in the iotal service for the Bengal and A.am Cirele ill .. followiq 
BChedule , 

Eurupeans cum Anglo-Indians 
Hindus 
Muslims 
Olbers 

Total 

Number. 



COM.MWjL C~IOli ~ NobT-G..,TED STAF;I' ~ 'lIIII BmAll AND OBIBaA 
P~'1'ALCJB.Olll:. 

t498. -.-Dlr ... KalwQOCl '·"..,ad :j Will GoverD.DleJ1t be pleaJled to state 
the oo~pOl!liti~ at :the uff of Postal ond Telegraph oftloial& under tile 
difeet .c~t.'ol of the Dil'ootOJ.' general ,of Posts tmd Telegraphs on the 81st 
~fJl. H}~U, j~ the nop..gazetteJ (£xcludiug line delivery and meuiall) 
rallk in .the Direction fot the Bihar and Orisn Circle in the followiBg 
schedule' 

Europeans cum. Anglo-Indians 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

COMMUNAL COMPOSITION OF ~ON-OAZETTED STAFF IN THE ;BIHAR AND ORISSA 
P6S'fA.L CDWI.E. 

t499. ~IMr. M. MaBwood Ahmad : Will Government be pleased to stat~ 
tlw cqllJ~Psn .f tIJ,e ....... of Postal and Telegnuph o1BeialJ uT1I1er the 
direct cont:f(tl f)t the D;,.ectol' G.ellenal of Posta and Telegraphs on the 3111t 
~Tch, ·f~:l:t;. til the ll()JMg~ttp.d (ullludi~ line deliver)' and mll1ia1B) 
~. 4fl tM P-'l ,.nd, ~ilway Mail SerVICe for the Bihar Ulc1 Ori18a 
0iJ.'~ in tlte following adleciule , 

Ruropeans cum AJ'lgIo-Indians 
Hindus ... 
~Il1slim8 

Others 
Totul 

Number. Percentage. 

_ COMI\IUNAL COMPOSITION OF NON-GAZETTED STAIT IN THE BmAR AND ORISSA 
POl'l'4L CIBOIA 

triOO. -Mr," Kalwood 'bmad : Will Government be pleued to ritate 
tlw ~ompeaitiqn .f tile ltd of Postal and Nernpll o1Ieiala unde\" t.he 
dil't'et oont .. l· of the JliJ.'\!lG'tor Oeueral of Pos1i8and fe1eg1'&plta on thC' ~] 8~ 
Mareh, 1!>3.i. ill the non-g.lat"tt.ed. (o~luding line deHftl'y and menlatlt) 
raJt.k in tile Tel'mph Traft!c for the Bihar &Bel Oriaaa (JiPOle in tile 
ttllowiag eehedule , 

Europeans cum AngJo-In<lln1Ml 
Hi.i:ldus 
Muslims 
Others 

• 

Number. Percenta~, 

·~·i~;· "';;"to 'th~ questioll, .66 IUIIwer to '~I1';'"C: :N~.' ~OO. 
I.a11LA.D . Il 
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COMMUNAl. COMPOSITION 01' NON"GAZETTED STAPP IN THE BIHAR AN'D ORISM 
POSTAL CIRCLE. 

t60l. ·Mr. M. Maawood Ahmad : Will Government be pleased to stuto 
the composition of the staff of Postal and Telegmph officials unuer the 
direet control of tile Director Genc,rnl of PosUi and 'relegraphs on the 31st 
March, 1&33, in th~ nOll·~azel kd (excluding line delivt'ry and menia1a) 
rank in the Telegraph Engineering for the Bihar and Orissa Circle in the 
following sehedule Y 

Europeans cum Anglo-Indianr; 
Hindus 
Muslims 
Others 

'l'otal 

Number. Percentage. 

COMMT7NAL COMPOSITION OF NON-GAZETTED STAPP IN THE BIHAR AND On.ISfU. 
POSTAL CIRCLE. 

t502. ·Mr. M. Maswood Ahmad : Will Government be pleased to state 
thL composition of the staff of Postal and Telegraph officials uuder the 
direct eontrol of the Director General of Posts and Telegraphs On the 31st 
March, 1933, in the .non-gazetteu (excluuing line delivery and menials) 
rank in the Wireless for the Bihar and Orissa Circle in the following 
sch'edule , 

Europeans cum Anglo-Indian::. 
llindus 
Muslims 
OthCl'S 

'rotal 

Numbel'. Percentage. 

COMMUNAL COMPOSITION 01' NON.GAZETTED STAPP IN THE BIHAR AND OUISSA. 
POSTAL CIRCLE. ... 

t603. ·Mr." Maawood Ahmad : Will Government be pleased to state 
the (:'oJllposition of the staB of Postal and Telegraph officials under the 
direct eontrol of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in thl' nOIO-gazettld (excluding line delivery and menials) 
rank in the total service ·for the Bihar and Orissa Circle in the following 
schedule Y 

Europeans cum Anglo-Ill1tians 
Hindus 
l\fuslima 
Ot.bers 

'1'otal 

Number. Percentage. 

• 

tFor &DIWel to this quelltion. lee IUlIwer to queatlon No • .00. 



QUESTIONS AND ANSWBBS. 

COMMUNAL COMPOSITION OF NON-GAZETTED SUIT IN THli. BOKUY' 
POSTAL CmCLE. 

t504. ·Mr. II. llaawood Abmad : Will Government be pleased to state 
the composition of the sta1f of Postal and Telegmph officials under ilie 
direct control of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the non-gat:etted tex-eluding line delivery and menials) 
rank in the Direction for the Bombay Circle in the following 80hedule , 

Europeans ('tun Anglo-IndiaJ1& 
Hindus 
lIIudlims 
Others 

'l'otal 

Nwuber. Percentage. 

COMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BOMBAY 
POSTAL CIRCLE. 

tlS05. ·Mr. M. Maawood Abmad : Will Government be pleased to state 
the composition of the staff of Postal and Telegraph officials undel' .the 
direct control or the DU'ectol' General of POElts Rnd Telegraphs on the 31st 
March, 1933, in the nOll-gllzelted (excluding line delivery and menials) 
rank in the Postal and Railway Mail ServiC'e for the Bombay Circle in the 
following schedule , 

EUl'opeans C1'm Anglo-Indians 
Hindus 
Muslims 
Others 

Numbel'. Percentage. 

COMMUN.AI, COMPOSITION OF NON-GAZETTED STAI'F IN THE BOAtUY 
POSTAL CmOLE. 

t506. ·Mr. IrI. lIIaawood .Ahmad : Will Government be pleased to state 
tbe composition of the sta1f of Postal and Telegraph officials under the 
dil'f'ct control of the Director General of Posts and Telegraphs on tho 31st 
March 1933 in the non-gazetLcd (e.teluding line deliver, and meniaJa) 
rank in the' Telegraph Trat8c for the Bombay Circle in the followiDg 
lChedule' 

Number. Percentage. 
Europeans CII'" Anglo-Iudiaru; 
Hindus 
Mwlims 
Others 

Total 
. tJ'or auwer to tlWI queetioll, N. auwer to q_tton No. 400. 

L21lLAD .:l 

. -, 
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COll~l~]I;'AJ. COl(fIOSITION OF No~ .. (bu;'M'ED S'l'4IT IIf "rB¥. Bo)(BA~ 
POSTAL CIBCLE. 

t~07. lIlir. JK. "'wood AluD&cI : Will Government. be pleaaed to &tate 
the composition of the .st.aff of Po!>tal and Telegraph oftleW.s undel' the 
direl~L control of the Director General of Posts and Telegraphs on tlll~ 31st 
lf81'ph, 11133, in the non-gaRt.ted (excluding line delivery ADd Dleulql 
rank in the Telegraph Engineering for th'e Bombl1Y Circle in the follQwmg 
schedule 7 

Europeans CU1II Angh, .. IlIdiuns 
Hiudus 
Muslims 
Others 

1.'otal 

:-.Iumber. Percentage. 

COMMUNAl. COMPOSITION OF NON .. GAZETTED STAFF IN THE BOMBAY 
POSTAL CxaCJ..J!l. 

tlSOS. lI~." ~ood .AlQnad : Will Government be pleased to 'Jl:4te 
the cl"lmposJtion of the stat! of Postal and TelegMiph officials undclr the 
direct PQntl:ol of the Director General of Posts and Telegraphs on the 31..t 
Mareh. 1933, in the nC)H .. gCl.::eltecl (excluding liue delhoery and lucn~} 
rank in the Wireless for the Bombay Circle in the following schedule t 

Eill'opeans cum Anglo-Indians 
Hindus 
Muslims 
OtLers 

Total 

Number. Percentage. 

COMJn:.NAL COMPOSITION OF NQN-G~Tlj:D STAFF IN rHE BOMBAY 
POSTAL CmCLE. 

" tlS09. .l\tJI." _wm»4 .Al:u:Qad : Will Government be pleased to ptate 
tllf.\ compositiou of the st/lff of Postal and Telegr4Ph ofticllals under the 
~rltct rOll-trill of the Director General of Posts and Telegraphs 00 I he 31tt 
)b.rch. 193;';, in tl1ll !lflQ-lla~tl!'(l (~,,~]ul1i.~ Ii!)£, delivery' .l1nrl tUc'q,alll 
rank in the total servIce for the Bombay CIrcle In the foDowmg sc~~e , 

Europeans cum Anglo-Indians .• 
Hindus 
Muslims 
Others 

Number. Percentage. 



QUESTIONS AND aNSWER&. 

OoIU4UNAI.: COMPOSITION 01' NON-GAZETTED SUR IN TIlE BUIClU 
POSTAL CIRe1&. 

tll0. -Blr .•. llaawood Ahmad : Will Government·be plea'Jed to state 
tile eomposition of the stair of Postal and Telegraph ofticials ulldur the 
direct control of the Director General of Posts and Telegraphs on Ihe 3lat 
Mal'ch, 1933, in the DUIl-gazetled (excludillg linE' delivery and mcnials) 
rank in the Direction for the Bunna Circ!e in the following schedule , 

Number. Percen.ta,e. 
Buropeans cum Anglo-Indians 
Hindus 
M.uslims 
Others 

'1'0 tal 

~ .. : 

f'A>MJ4UNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BUR~. 
POSTAL CmCLE. 

tlHI. -Mr .•. llaBwood Ahmad: Will Government be pleaAf'd to state 
tbe composition of the staR of Postal and Telegmph ofticials under the 
direct control of the Director General of Posts and Telegraphs on the 31st 
lrIarcl!, 1933, in the non-~az~ttcd <,exc]ud~ng .linc delivel'Y and me~ials' 
raillt U1 the Poetal and Railway Mall ServlCe for the Burma Circle m 'the 
fonO'Wlng schedule , . 

Europeans cum Anglo-Indilins 
Hindus 
Muslims 
Others 

'l'otal 

Number Pl!rC'3ntagp.. 

COMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN 'fHE BORMA 
POSTAL CIRCLE. 

tlH2. -Mr. II. llalwood Ahmad: Will Government be pleased to fltate 
11M composition of 1i1e ltd of Postal and ~ .meiala under tbe 
Itre<.'t control of the Direetol' General of Pollts ani 'l'elegraphl on the Shit 
.i!tc'b, 1983, iil 1dte non-r-etted. (ex-cb:dlDg tme ~li"eo/ &Del menil;lt) 
ltIIIl: itt t.R T~h 1'raftle for the Duma Circle _ the follOWlal ""'.t t ",_ . 

Europeans cvm AnglO-Indiana .. ,. 
HindU8 
MurJim 
Others 

Total 

Number. Percentage. 
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CO.MilH'NAr. COMPOSITION OF' NON-GAZETTED STAI'I' IN THE BUlUll 
POSTAL CIRCLE. 

t513. -Mr. M. llaawood Ahmad : Will Government be pleas-.d to state 
tht' eomposition of the stair of Postal.and Telegmph officials uuder the 
dirt't!t eontrol of the Director General of Posts and Telegraphs I)n the 3Lst 
Ma1'ch, ] 933, in tile r.oll-gazett{!d (exclulling line delivery and menials) 
rank in the Telegraph Er,gineeTJDg for the Burma Circle in the following 
schedule' -

Europeans ctl,m Anglo-Indians 
Hindus 
Muslims 
Oth{,TH 

N1lmber. Percentage. 

COM\lUNAl. COMPOSITION OF NON-GAZETTED STAFF TN THE BURMA 
POSTAL CmeLI:. 

tlS14. ·Mr. M. Maswood Ahmad : Will Government be p}(Jased t6 state 
the composition of t~ sta.tt· of POllta] and Telegraph officials under thB 
direct control of the Dirf'ctor General of Posts and Telegraphs on the 31st 
March, 1938, in the non-~a7.elted (exdu<iillg line delivery and meniala) 
rank in the Wireless for the Burma Circle in the following schedule' 

Europeans cum Anglo-Indians 
Hindus 
l1u;;1ims 
Oth.'>rB 

TOLal 

Number. Percentage. 

C'lOMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BURMA. 
POSTAL CIRCLE. 

t511S. -Mr. M. Maawood Ahmad : Will Government be Rleased to ,tate 
the c('mposition of the staff of Postal and Telegraph officials uuder the 
direr.t control of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the non-gllZetif'd (e,;:clllding line delivery and menials) 
rank in the total service for the Burma Circle in the following sehedule , 

Number. Percentage. 
Europeans cum Anglo-Indians' ,:.) .. ;~ ::, ....... A .. i;:' :;~ . '-:2~ .. 

Hindu", 
Muslims 
Others 

'rota I 
.:.0 ...... ~. ~ ' •. ' 

.,For un'er to this question, .~ auiWeito queatton ··No. -'00. 
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COMlftTNAL COMPOSITION OF NON-GAZETTED STAFF IN 'rm: CEN"l'BA.L 
POSTAL CIRCLE. 

t516. ·Mr. 11 Maawood. Ahmad: Will Government be :pleased to I!tat.e 
tbe c(Jmp08ition of the staB of Postal and Telegraiph offiCIals unuer the 
direct control of the Director Gen.era! of Posts and Telegraphs on the Blat. 
Mareh, 1933, in the nOll-gazetted (exclud,ing line delivery and menials) 
rank in the Directio~ for the Oentral Circle in the following schedule , 

Europeans cum Anglo-Indians 
Hindus 
Mutiims 
Othel'/; 

'I'otlll 

Number. Percentage. 

COMMUNAL COMPOSITJON OF NON-GAZETTED STWF IN THE CENTRAL 
POSTAL CIRCLE. 

t517. -Mr. M. Maswood .Ahmad : Will Government be pleased to state 
the composition of thtl stair of Postal and Telegraph officials under the 
direl't l'ontrol of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the non-gnzet.f.ed (excluuing line delivery and menials) 
rank in the Postal and Railway Mail Service for the Central Circle in the 
following schedule , 

Europeans cftln.Anglo-Indil<llf> 
Hindus 
l\Iuslims 
Others 

Total 

Number. Percentage. 

COl\IMUNAI. COMPOSITION OF NON-GA.ZBl"l'l!I> STA.JT IN Tru: GJl:NTJW:. 
POSTAL CmeLE. 

tIHS. ' .ltIr. ltl. J!la.swood Ahmr .. d : Will GovernBiellt be pleased to litate 
tbe composition of the 1lta1f of Postal and TelegMPh officials under the 
direct (!ontrol of the Director General of Posts and Telegraphs .on tho 31st 
MaTch 1933, in tIle non-gazetted (excluding line dE-livery Rnd menialll) 
rank in the Telegraph Traffic for the Central Circle in the following 
sehedule' 

Jt~uropeans C1mI ADitIo-Indians' 
Hindus 
Muslims 
Others 

Total. 

Number. Percentage. 

,"' ,"j:,'. 

tFor aDlW8l to thia queetiOD, Hfl IUUIwer to queetion No. ~; 
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~.DIJlrlUN&!1 COMPOSI'PION OF NON-GAZE'rrED eTAI'P IN 'lml CD1'lUIJ 
POSTAL CDWLE. 

tlU9. -Mr. II. lIaawood Ahmad: Will Government be pleased to state 
tire compositiOn of the stat! of Postal and Teleg1'8ph olicials under the 
direct control of the Director General of PoS'1.8 and Telegraphs on the 31st 
Marih, 11133, in the Don-gazetted (excluding lint! delivery and menials) 
raJIk in the Telegraph EJigineering for the Central Cireie in the following 
schedule' • 

Europeans cum .Anglo-Indians 
Hindus 
Muslims 
Others 

'1'otal 

Number. Percentage. 

COMMUNAL COMPOSITION 01' NON-GAZETTID STAPP IN THEl CEN'l'RAT. 
POSTAL CIRCLE. 

~20. -Mr. II. IIuwood Ahmad : Will Government be pleased t.o state 
the composition of the stat! of Postal and TelegI"lliph officials under the 
qi1'ect control of the Directnr Genera.l of Posts and Telegraphs on the 31st 
March, 1933, in the non-gazetted ·(excluding lrine delivery and meniala) 
rank in the Wireless for the Central Circle in the following schedule Y 

EurCJpt.".ans cum Anglo-IncliltIl 6 

Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

coaKtl'NAI. COMPOSITION 01' NON-GAZETTED STAFF IN TIlE CBYTSAr.. 
POSTAL CIRCLE. 

tG21. -Mr. 111. IIuwoodAlama.d : Will Gove~ent be pleased to st:tte 
t1te composition of the stat! of Postal and Telegraph ofBcials under the 
direct control of. the Director General of ~osts .and Telegraphs op the31~t 
;r.i:~j 1933, iii thp. no~-gazeittd (ex~uding line deliVery and inentd) 
~ in th'e total service fOr the Central Circle in th~ foUo'Wing achedt.tlC , 

Number. Percentage. 
Europeans cum Anglo-Indians ." . I • ! 

Hinclus 
Muslims 
Other" 

Total 

.. ·'£.i 

~= ... , 



QUESTIONS AND ANSWEBS. en. 
COHJltlNAI. COKPOSITION 01' NON-GAZETTED STAFF iN THE MAIlIIa13 

POBT.A1o CmoLJD. 

t52t. -Mr. II. IIuwood .6lIIb&d : Will Government be pleased to state 
the composition of the std of Postal and TelegI'llllph officials under t.he 
dil'OC.'t control of the Director General of Posts and Telegraphs on the 31st 
March, 19aa. in the non-gazet.teu (cAcluuing line delivery mid meDiala)' 
rak in the Direction for the Madras Circle in the following schedule , 

ElJf'Opeans cum Anglo-Indian& 
Hindus 
Muslims 
Otherd 

'rotal 

Number. Percentage. 

CO!.IMtlNAL COMPOSITION OJ' NON-GAZETTED STAFF IN THE l\IADRAS 
POSTAL CIRCLE. 

t1S23. -Mr. II. lluwood Ahmad : Will Government be pleased to lit ate 
the composition of the staff of Postal and Telegraph officials under the 
dil'ect control of the Direetor General of Posta and Telegraphs on thp, 31st 
M81'ch, 1933, in the'non-gazetted (excludiJlg line delivery ad mouu) 
rank in the Postal and Railway Mail Serviee for the Madras Circle in thf 
following schedule , 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Otherfl 

Total 

Number. Percentage. 

COMMTYNAL COMPOSITION OJ' NON-GAZETTED STAFF IN THE l\L\DRAS 
f08TAL CIRCLE. 

t524:. -:Mr. II. lluwood Ahmad : Will Government be pleased to state 
tIM e01r1poeitiflll of the staB of Postal and Telegraph officials under the 
direct control of the Director General of Posta and Tele«raphs OD the 31st 
March, 1933, in tho fton-g&Zct.!.ed (excll1diDff liD" diliwry and .entaJa)' 
,... in the Telegraph Traftlc for the Madra Circle in the followiaW 
IoIlI8cf* , 

Europeans cttm Anglo-Indians 
Bind'U8 
Mu81ima 
Othen 

Total 

Number. Percentage. 

fl'Or auwer to it.1I question, ."alllwer to question No. '00. 
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COMKUNAL COMPOSITION OF NON-GAZETTED STAFF IN TBE l\linBAB 
POSTAL CIBOLE. 

t525. -Mr. M. Muwood Ahmad : Will Government 'be pleased to state 
fh.· composition of the sta1f of Postal and Te1egrlllph officials under the 
direct control of the Director General of Posts and Telegraphs on the 31st 
March, 193a, in the non-gaze I led (excluding line delivery find menials). 
rank in the Telegraph Engineering for the Madras Circle in the following 
schedule' 

Europeans cum Anglo-Illdinflt; 
HinduE. 
Muslims 
0111eT8 

'rot III 

Number. Percentage. \ 

COMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE MADRAS 
POSTAL CmCLE. 

t526. ~lMr. ltI. Maawood Ahmad : Will Government be pleased to state 
the composition of the staff of Postal and Telegraph officials under the 
dil"ect I'ontrol of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the uon-gazetted (excluding line delivery and menials; 
rank in the Wireless for the Madras Circle in the following schedule' 

Europeans cum Anglo-Intlians .. 
Hindus 
Ml.l;,lims 
Otheroi 

'rotal 

Number. Percentage. 

COMMtTNAL COMPOSITION OF NON-GAZETTBD STAFF IN THE MADRAS 
POSTAL Cm.CLE. 

t527. *Mr. l't'L Maswood Ahm .. d : Will Governm('nt be \>leased to state 
the composition of the staff of Postal and Telegnuph offiCIals undet the. 
direct oontrol of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the nOtl-g8Z(~1 ted (excluding liue delivery IWd menials) 
rank in the total service for the Madras Circle in the following schedule' 

, . 

E:uropeans cum Anglo·lndinns· 
Hindus 
1\Iur,]ims 
Otllerfl 

Total 

Number. 

I,. I ~ . 

Pereentage. 

. , .~ . , ........ ".. .. '., .. 

tFor anner to WI qUestiOD, ,,,,, answer to queetioJl No. 400. 
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COl!MUNAL COlIPOSITION 01' NON-GAZ1!7l'TED STAFF IN THE PUNJAB ANI) 
NORTH-WEST FRONTlEB POSTAL CmCLl!l. 

t528. -Mr." IIuwood. A1unad : Will Government be pleased to «tate 
, the composition of the std of Postal and TelegNph officialsundel' tbe 

direct control of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the non-gazpttcd (excluding line delivery and meniaJg) 
rank in the Director for the Punjab and N.-W. F. Circle in the followjng 
schedule' 

Europeans cum Anglo-Indians 
Hindus 
Muslims 
Others 

'1'01.<11 

Percentage. 

COMMUNAL COMPOSITION 01' NON-GAZETTED STAJT IN THE PUSJAB AND 
NORTH-WEST FBoNTIER POSTAL CmcLE. . 

t529. -Mr. II. It'IaIwood· Ahmad : Will Government be pleased to state 
the COD'lposition of the staff of Postal and TelegnJIPh officials under the 
direct control of the Director General of Posts and Telegraphs .1n the 31st 
March, 1935, in the nOll-gazct.ied (excluding line delivery and menials) 
rank ill the Pflt.tal and Railway Mail Service for the Punjab and N.-W. F. 
Circle in the following schedule , 

Europeans cum Anglo-Indinns 
Hindus 
:'Ilut'lims 
Othpl'(' 

Total 

Number. Percentage. 

COllf!rUNAL COMPOSITION OF NON-GAZETTED STAJ'F IN THE PUNJAB AND 
NORTH-WEST FRONTIER POSTAL CIRCLE. 

t5S0. -Mr. II. IIaIwood Ahmad : Will Government be pleased to state 
the composition of the ata« of Postal and TelegNph officials undel' the 
dirllet control of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in the nOll-ga~et.t('u (exduding line delivery and menials) 
rank in the Telegraph Traffie for the Punjab and N.-W. F. Circle in the 
following schedule , 

Europeans Gum Anglo-Indian" 
Hindus 
Muelims 
Otbers 

Total 

NUlIlb,r. :Peroentage. 

.: I 

tJ'or UlWerto w, qu8ItioD, .• ee imlwer to queltion No. 400. 
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COMMUNAL COMPOSITION OJ' NON-G ... alrrm STAI'F 1lt '1'B8 Pt::Cf.r.\D U]) 
NOJr.TH-W.T FaoNTllIa PbsTAL Cl&OLll. 

tftSl. -.,. ........... Ahmad I Will ~Ye:hl.adt lie pleMld to ttate 
the composition of the .'td of PORtal and Tel~,.,ph o4lelals under . t.he 
direct control of the Director General of Pults and 'telegraphs on the Slat 
Malch, 1933. in the non-Ilazett!'d (excluding l.ine delivery and ~en~) 
rank in the Telegraph Ellgillecrlllg for the PunJab and N.-W. F. CIrcle m 
the following schedule , 

Etlropeans cum Allglo-ll\(~iall:) 

Hindu~ 

Muslims 
Others 

'foLul 

Number. Percentage. 

COM"ldUNAJ, COMPOSITION OF NON-GAZETTED STAFF IN THE PUNJAB AND 
NORTII-WilST FRONTIER POSTAL CIBCLII. 

t~32. ·Mr. M. .'-004 Abmad: Will Government be pleased to 
state the composition of the staff of Postal and Telegraph officials under the 
clinct control of the Director General of Posts and TelCKraphs OIl the 31st 
lI(arell, 1933 ill the lloll-gazetted (excluding line delivery and meniabl) 
raJlk in, tll(' Wireke.s fol' the Punjab and N.-W. F. Circle in tbe ioll\)wiq 
sehetl1i18 Y 

Europeans cum Auglo-Indians 
Hindus 
MUt;lims 
Others 

Total 

Number. Perceo.tage. 

COM '.tUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE Pt;NJAB &NJ) 

NOltTU-WEST FlWNTIER POSTAL CIRCLE. 

t~33. ·Mr. II. Maswood Ahmad : Will Government be pleased to state 
the (:omposition of the staff of Postal and Te1~aph oftioials under the 
direct l!ontrol of the Direotor General of POlIte and Telegraphs on thf; 31st 
Ma.l·ch, 1933, in the nOll-gazt'ttcd (esMulillf' Une delivery and memRIa) 
iahk in tht' totalllCrvice fur tIle Punjab alld N.-W. F. Circle iD the tollow-
_ tmhedule , 

:!~8n8 cum Arig'lo-indiuns 
Hindus 
;Muslims 
Ot.uers 

'fotal 

Number. 



QUJ:.ftO!rlB ANI) AlIJiWIlRS. 

COMMVNAL COMl'OdJTION OF NON-GA.ZE'l"l'fl) STAFF III THE SINn .AND 
B~UO:aI8'l'AN POSTAL ClBCLE. 

t534:. -Mr. M. Ma.wooci.Abma4 : WID Qovel'D.Qlent be pleue<! t.o state 
tbe composition of the staff of Postal and Telegraph offioials under thl! 
direct ~ontrol of the Director General of Posts and Telegraph. on thf' :U,t 
14arch, 1933, in the llQll-gnzettlJd texllllldiJl!( line delivery and menials} 
rank in the Direction for the Sind and Baluchistan Circle in the followiDg 
schedule' 

Europeans cum Allglo-luiliano 
Hindus 
Muslims 
Others 

Total 

Number. Percentage. 

, 
COMMl1NAI. COMPOSITION QI' NOIl.G4aBTTIlD STAFF III TIm ~f~P 4WD 

BALUCHIS'l'AN POSTAL CQWLE. 

t535. -llr. M. MMweod AhQIIJI : WID Geve~t~t be pleued tl' ~\tc 
the composition of the statf of PosttU and Telegr&Jph officials Ilnflor t.he 
direct control of the Director Otlnel'ul of posts und Telep&phS on the aUlt 
Mllroh, 19:13, in the nOll·gRzetted (I.lxcludinl!t line deUvery aDd llleni!W1) 
rank in the Postal Railway Mail Semoe for the S~ and BaluehiatNl 
Circle in the following schedule , 

Europeans cum .Anglo-Indians 
HilJdus 
Muslims 
Otht'rs 

Total 

Number. Percentage. 

CeMMUNAL ObMPotIITION OF NON-G.&mr'l'JI) S'l'Aft' Dl THE Sum 4!fD 
B.&LUOIII8TAN PO&TAL CIBCLE. 

tGS6. -Mr .......... ~ : Will Govel'DlMBt b. pleued $('I.ate 
tbe composition of the ste1 of Poetal and Telegraph ~ills ultdel· *he 
dil'cet cnatl'G'1 .f the Dil'eetor General of Posta and TelegPa~ 0J1 tb,! 3~~t 
Kattt.ob, 198st, iD the Jlon·ga:aetlp,·l (excluding line dellvetry and In~) 
rauk in the Telegraph Traffic for the Sind and Balueiaiataa Cj,cl., m *,e 
following schedule , 

Europeans cutn Anglo-Indiun .. 
Hindus 
Muslims 
OtheJ"6 

Total 

Number. Percentage. 

-
tJ'o~ ~ ..... ttl tit,! llWiolt. Ie, .... ""r ~ q~ :jJo, 400. 
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COMMUNAl. COMPOSITION OF NON-GAZETTED STAPF IN THE SIND AND 
BALUCHISTAN POsTAL CIBOLE. 

t537. *Mr. M. lWaawood Ahmad: Will Government be plefts~d to state 
th(' composition of the sta1f of Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs on the 31 st 
March, 11133. in the lloll-gazdh~d (excilldin~ line delivery and meniala) 
rank in the 1'elegraph Engineering for the Sind and Baluchistan Circle in 
.the. following schedule T 

Europeans cU'm Anglo-IndilllU! 
Hindus 
Muslims 
OtherB 

'fot&l 

Number. Percentage. 

COIrlIrtTTNAL COMPOSITION OF NON-GAZETTED STAFF IN THE SIND AND 
BALUCmSTAN POSTAL CmcLE. 

t538. -Mr. M. l'tIuwood Ahmad : Will Government be pleased 'tt> stute 
the composition of the staff of Postal and Telegraph officials under the 
direct control of the Director General of Posts and Telegraphs on the 31st 
March, 1933. in the non-gazeited (e:-:cludillg line delivery and menials) 
rank in the Wireless for the Sind and Baluchistan Circle in the following 
schedule' 

Europeans cum .Anglo-lndiallb 
Hindus 
Muslims 
Others 

'rotal 

Number. Percentage. 

COllHl:NAL COMPOSITION 011' NON-GAZETTED STAPP IN THE SIND A!'lD 
BALUCmSTAN POSTAL CmCLE. 

t5S9. -Mr. M. lIIaawood Ahmad : Will Government be pleased to stute 
the composition of the staft.' of Postal and Telegraph officials under the 
direct control of the DirE:.·tor Genet'1I1 or Posts and Telegraphs on the 3lat 
March, 1938, in the llOl\·ga.z(!I1.ed (e.acluding line delivery and rowall) 
rank. in the total serviee for the Sind and Baluchistan Circle in the follow-
h:lg schedule' 

Europeans cutn Anglo-Tndir.ns 
Hindus 
Muslims 
OtheT.iI 

Total 

Number. Percentage. 

tFor IoDIlt'H to thia queetiOll, H' armrer to queetionNo. ~. 
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CoIlJlUNAL COMPOSITION 01' NON-GAZETTED STAPP IN THE UNITED PROVINCE 
POSTAL CIRCLE. 

tlS40. ·Mr. M. Maawood Ahmad : Will Government be pleased to stB:te 
tIle composition of the staff of Postal and Telegmph officials under the 
direct control of the Director General of Posts and Telegraphs on tho 31.st 
March, 1933, in the nOli-gazetted (exdud'ing line delivery and menia1a) 
rank in the Direction for the United Provinces Circle in the rollowing 
schedule f 

Europeans C1W~ Anglo-lndiftDs 
Hinuul:I 
Muslims 
Others 

i 'rotal 

Number. Percentage. 

COMMUNAJ. COMPOSITION OF NON-GAZETTED STAFP IN THE UNITEL; PROVINCBB 
POSTAL CmeLE. 

tlS4:1. ·Mr. M. Maawood .Ahm&d : Will Government be pleased ro state 
the composition of the staff of Postal and Telegraph officials uuder the 
direct. control of the Director General of Posts and Telegraphs on the 31st 
March, 1933, in tIle non-gazettt,l (excluding line delivery and menials) 
rank in the Postal Railway Mail Service for the United Provinces Circle 
in the following schedule , 

Europeans cum Anglo-IllniaD& 
Hindus 
Muslims 
Othtrs 

Total 

Number. Percentage. 

CoXMUNAL COMPOSITION OF NON-GAZETTFJ> S'rA~1' IN TIlE UNITED PROVINCES 
POSTAL CIRCLE. 

tlS4:J. ·1Ir. II. IIaIwood Ahmad : Will Government be pleased to state 
the composition of the staff of Postal and Telegr.aJph otBJials undel' the 
direct control of the Director General of Pos1;f4 and Telegraphs on the 31st. 
March, 1933, in tve non-gazetted (ex'elutliug line delivery 8.D.d Dlenia18) 
rauk in the Telegraph Traffic for the United Provinces Circle in the follow-
Jog schedule f 

Europeans ,tuN Anglo-Indiana 
RiDd1I8 
Muslims 
Others 

Total 

Number. Percentage. 

"tFor aDlWer"lo thil queatioD, Ie, allliwer _to QU81tiOD No. 400. 
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,.QO.KD~AL COPOSI'nON OF NOpN.OAZl!:TC. TP> SUFF ~ ,fJP: V~D'EI):.r~_ 
.... OS'l'AL ~ 

. tlS4S. ~~.1L Maswood AIu:nad : Will Govllrnment be pleased· te-atate 
!he ~fl1Ilpoaltion of -the staff of Poatal and Telegraph o1Ji61a1s uudBr t-he 
direct 'control of thE' Director GE'lleral of Po!rts Imd. Telegrapbs on the .S ... t 
'Man:b,- 19a:1. in the non-g:l.z.(:l~cd (excluding line delivery and ~.) 
-nnk :in the Telegra,ph Enginecl'illll for the Burma Circle in the follo!W\M 
·following schedule Y • 

Europeans cum Anglo.Indian!; 
lIindus 
Muslims 
Other.!! 

Total 

Number. Percentage. 

COMMUNAL COMP08ITION OF NON.GAZE'I'flD S'1'A.'F IN TIlE UNl'l'ED PBOVINOES 
POSTAL CJB.(JLJ:. ... 

. tM4. ·1Sr. M. lIIaawQOd Ahmad : Will Government be pl~ed tQ ~te 
.the eoU!,polij,tion of the staff of PC,<!tal and Telegraph officials under . the 
dimet control of the DirE-etol' Gmlerai of Posts and Telegraphs o:n t~e S~st 
MWr.q,19,~a. ~n the non.gllzetl.f;,l (cxclu~ing lin~ dl'lh:el}' and m~~) 

1'J,l1): in t~ Wireless for the UnIted PrOVInces CJrcle In the followlJW 
I!Chedule' 

Europeans cum Anglo·lll.lilins 
Hindus 
Muslims 
Otherl:l 

Total 

Number. Percentage! 

OQ~~)TA~ OOlofPQSITJQN Q¥ N~.G4-~1"'1'E;n STAJ"F IN 'r~E PNITED PJWVJl'l~ 
- ,l-OSTAL c.mc~. 

tM6. .~. II. ~ ,.,Wad : Will Gov.e~en.~ b~ pl~ ~Q .ljtate 
the f,ompositiQD pf ~e !rt1J.1f of Peat,l AD4 'l'.eiegmplI omenals under tJ1,e 
direct control of the Director Geller,J. ot Posts and ¥e~Dhs OR the 'S'l,st 
~M, 19~8, i~ t4,~ nO~l,"azetted (excluding line delivery a»4 ~) 
ra~ in the total ~rri~ far the Unit~d ProvP.lc_Ci~le Jq the foflqWiilg 
"schedule' --

'.t." 

.. " 
Europeans r.u~t Anglo· Ind~aUil 
Hipdua 
. M1lBUIIl8 
Others 

,"I,;:', 
Total· 

Numbel' . Perceittag8 •. -

' .. j'l, 

, 
, , 



SHORT NOTICE QUESTION AND ANSWER . 
.Am BOiIJ:tAB.D~ENT ON TIlE TRIBAL A.B.mA OF THE NORTH-WJ!8T faoltfTlllL 

1Ir. 111. Maswood Ahmad: Will Government be ple~s~ci to state the 
full facts about the air-bombing on the tribal area of the North-Wilt 
Frontier recently , 

Mr. a .... P. Tottenh&m: As explained by His Excellenoy the 
Vitwroy in his address to the Legis~ture on August 30th, the Govern-
lDf\llt of India received information that certain agitators, wkose activities 
wel'e likely to. disturb the peace of the Frontier and to be a source of 
e~barrassment to our neighbours, had come to Bajaur and that the moat 
impurtant of them was being harboured in the village of Kotklli. Kotkai 
is a amall walled village containing about 130 inhabitants, and situated 
at a distance of about 30 miles from the nearest road over very moun-
taltious country and another 45 miles from railhead at Dargai. 

A notice was conveyed by messenger to the Khan of Kotkai on 
.Jnly 23rd to the effect that, unless this agitator was surrendered baforp. 
AuguRt 1st, Government would take such action as they might think 
IU1'(~essary. The Khan adopted a defiant attitude, and refUlJe(] to 
Rurrender the man . Warnings WE're then dropped on, and ill the "\icinity 
of the village by mroplane on JUly 30th to the eft'ect that the dUnge 
would be liable to be bombed on August 1st and succeeding days. 'J'he 
first bombardment was carried out on August 1st by 12 machines of the 
Royal Air Force, which dropped 42 bombs. No bombing tool$.: place on 
August 2n.1. On Aus;rust 3rd, and agllin on August 4tll, further bomhing 
took plact' by six machines, which droPPt'd 24 bombs on each occasinD. 
The total number of bombR dropp'ed was 90. So far as can be ascer-
fained, about 20 hoUIJl's were destroyed or damaged, and one m&,n WI'!! 
slightly injured. The village presented a deserted appearanee 'vhen the 
bomhing took place, and there is every reason to believe that "n women 
2tr1<1 children had been removed to a place of. safety, and that none of 
tbem was hurt. The total eost of these operations was under lb. 15,000. 

No further bombing has taken plaee either of Kotkai or of any other 
villllge. 

Mr. It llaswood 
12 Noo .. , 

Ahmad : Will Government be pleased to Ray 
whetht'T the source of information that only one 
man w&s injured is a confidential ODe , 

Mr, G .... p, Tottenham : No, it is not confidential. It ill information 
tbat we reeeived from the political authorities in the locality. 

Mr .•. l'tIaswood Ahmad : How was it possible to say that so many 
melJ were killed at a particular place. when no man from Government 
Willi in the village to see that' 

Mr. G .... 1'. Tottenbam. : I imagin(' that certain people from that 
a.~ea came into the important towns antI gave information to the politiulIl 
tlllthorities. 

Mr. M. lIIaswood Ahmad : Then there is no surety of the iuformation. 
Mr. S. C. Mitra : Is my impression correct, that warning was given 

that bombing would take plae!' on n particular date and at a part.icular 
hour, so that those who wanted to go a\\'ay from the pinee might dQ 
so, if they liked' ' 

BIr. G. R. P. 'lotteDham: Yes, warning was given on July 30th 
and the bombing took place two days later at II. nartieular bow. 

(679 ) 
L2llLAD 
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.. , 8b,ajkJt a .. diq Hasan: Is. bomb throwing so ,ct'ur .. ~e, th~~ ~,t ,~i~l, 
oiily '\it, the 'target and "will not fan astray t 

" .. ,. ,., . 

. Mr. G. Jr.. P. TotteDham: Great progress has been maq.e ~ the 
accUracY" of ·'.erial bombardment and I believe the Royal Air ,It'orc.c 
now claim to be more accurate than the artillery. ,.' 

lIaulVi Jlnh&mmAA 8ha.fee Daoodi : Is it not a fact that' bombing 
has been· propos~ to be·· absolutely abolished by His Majesty's Govem~ 
me~t in the United Kingdom in the DisarmaDient ConiereHe at 
Geneva ,t', 

lIIr G. B. .,.. Tottenham : The position in that resp~'ct is 88 Yo110wII. 
As Honourable Members are aware, the Disarmament Conference has 
hto.en, taking place for some time and any success that the Conference 
has' achieved is due very largely to the efforts made by Great Britain 
altd the President of the Conference, Mr. Henderson. The British Q9V:-
ernment put certain proposals before the Conference. The first proposal 
that', they put on Ule subjcct of rerial warfare was that thex:e "honld be 
eomp1ete abolition Qf military aviation of all kinds, pro\'ic1cd firstly, 
t.~at satisfactory arrangements could be made to control civil aviation, to pi'event military preparations being made under the guise of civil 
development, and, secondly, that all other nations agreed to the abolition, 
o£',t.heir 'air forees. The sceond proposition that was put fOrWlll'li was 
that,' failing agreement on this major proposal, erial bombardmtlnt 
should be aholished us an international weapon of wurf:ar~. Hill 
Majesty's Government agreed to this proposal, but ,made the stipUla-
tion that they would wish to retain the right to use rerial bombing for 
police purposes in certain specified outlying portions of the Empire. 

ltfaulvi Muhammad Bha.fee Daoodi : Am I correct when I find in 
thitl ,I Monthly Summary of the League of Nations" the following 
IJt8tem~nt : 

.. His MajestY'1 Government in the United Kingdom desire to lIuggest that· it 
would bl> adviaable, ...... to agree on a programme of work which would enable the 
C,mferel!ce to embody in a Convention the proposals made by various delega.tiou~ Binct' 
ttl.· opening of the Conference...... The aim of the Bureau Ihould be to org:mille 
witheut delay practical dilcuHion of the following topica, with the object or framillg 
a Oobvention or Conventions embodying them 110 far &I they are ultimately approved. 
. . . . .. The Buroau shall at once (,Ollstitute a committee of reprelentativOl of the 
priae1pal air Powers to examine the pOHibility of the entire abolition of military and 
~val machillee and ot bombing trom the air, combined with an elfeetive iDtertlational 
IlOntrol of civil aviation." 

Is this ('orrect , 
'. :'., ' 'Mr. Q ..... 1'. Tottenbam : I have no clOllht that is perfectly"eorrect . 
. ; tlaulVi Ml1bammad Bba.fee Daoodi: If that'is correet, I do ootsee 

AllY mention of exception of bombing for police purposes T ). 
Mr. G. :I.. P. Totte~ha.m : As I explained just now, there were two 

pr:ntwsitions. The first proposition, the major proposition, is the cOliiplete 
abi:lHtion 'of all military a,·iation. It was only failing Ilgreement: (m' 
tllHt., that the second proposition was made, that there- should. ~ .. a 
timite.tion: ·8£ erial, bombardment and it was jn connection witb the 
second alternative that HiR Majp.Rty's Government made the liti.pula.~i\)n 
J h,~v . .,r~ferred to wl!b regarll to poliN) bombing. I mJy add that" 'Joth 
these' matters were discussed in tbe; Disarmament Conference ill few 

, . 
;:'f 
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mohtlis ago, but nofl.n~i decision was reached and the 8f!eond -reading 
of these proposals is to take place sometime in the coming autumn... -" 
_ . ¥a.~vi: Mubammad· .• Wee Daoodi: Has the conaid-eration beeG 

firiished' ' . . . 
l'tIr.G. B.. 1'. Tottenham': The discussion is to be resumed wheu,: 

t.b~ Conference meeots again, I believe, sometime this autumn. ' .. . '., '. . . , 
lIIr. N ... JOIhi: May I ask whether' it is a fact that agreem~nt 

at the DiRarmament Conference has become very difficult on aceount" of' 
the attitude taken up by Great Britain as regards air bombing' 

Mr: G. B.. 1'. TotteDham: No, Sir. That, I think, is a gross mi".:. 
representation of the facts. Any success that the Conference has 
l.I~hieycd has been due more to the efforts of the British Government' 
thRn 10 any other nation in the world; and it is most unlikely that the 
Britisl, Government in particular, who have much to fear from the 
dclugers 'and possibilitieR of erial bombardment, should wish to wreck 
tht> Conference as a whole on a matter of this kind." 

Mr. N. M. J08hi : May I ask if the British Government are insisting 
upon reserving to themselves this power' ' " 

Mr. President (The Honourable Sir Shanmukham Chatty) : We 
cnnnot discuss on this question the attitude of the British Government 
in tbt:' Disarmament Conference. ' 

Mr. N. It. Joshi: May I ask what is the attitude of the Indian 
(}'Jvernment , . 

Mr. G. B.. 1'. Tottenham : T~e Indian Delegation has followed the 
lend of the British Delegation in all matters relating to the J)isarma-
ment Confererule and are prepared, if there is general agreement on the 
subject, to agree to the abolition of military aviation. . 

l'tIr; S. O. Mitra: Is it (l fact that to the demand for giving up the 
abaconders the villagers replied that it was the immemorial custom. in 
thp. tribal area, on principleR of hospita.iity, to give asylum to the politi., 
cal refugees T 

Mr. G. R.I'. Tottenham : I think the Political Secretary might have 
more informAtion on that point. I am only concerned with t;he military 
asper.t of it. . . 

Mr. B. J. Glancy: It is a fact that the people i~ the tribal Ilrea are 
rf'ludant to givc lip th"sc who are enjoying their: hospitality: tlli, 
eUlltolD is not peculiar to the t.ribal area, it ia to be. found all OYe!' the 
,,"'Ol'ld ; but it has to bp. R11bordinated sometimes to the mainteD8nee. of 
~nce. ' 

:Mr. S: o. Mitra : May I takp. it that the Government aCMpt. that 
it ill the ·usual p~actice in all civilised countries to give asylum to political 
agitators. 

Mr .•. J. Glancy: That is a custom that hu to be modifted, H' I 
i?afd; in the-interests of peace. 

Mr. '8,. O. Mitra: Is it not a fact that even in England uyl11m i. 
giver. to political agoitat.ors from foreign countries' .. 

J.2t1LAD .• .. 
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Ifr .•. I.Olancy : Afl rt"lrftrrlil this particrulftr tribal' area, it is the 
Government that is responsible for the peace there .. 

Mr. I. O. Etra: Are the British Government reapol\'lihle for. the 
~(l . in this tribal area , 

Mr. B. J. Glancy : Yes, Sir. 
_aulvi :Mubammad Shafee Daoodi : Who were the agitatorK who 

Clll1Ked' this trouble' 
Mr. B. J~ 01&noy : I do not think it is in the interests of Government 

to give that information. 
Mau1'v.ll'ttubammlld 8h.&fee Daoodi : If the Government are not going 

to ~i"e the namell of the agitators, did they do any overt act either in 
tile British territory or in the Afghan territory. 

Mr. B. I. Glancy: AB regards the tribal territory about wltip.h we 
art'! speaking, the action of the agitators had the eflect of diiiturbing the 
peaClC. 

Maulvi Muhammad Shafee Daoodi : Did they do any overt act 
,either in this part of the country or in the other part of the country' 

Mr. B. I. Gla.ncy : .AP. far as I am aware, in this part of the country, 
that is to Ray, the tribal country, they did not actually commit any 
criminal oft'ence. 

Mau1vi Muba.mm&d Sbafee Daoodi : If they did not do any ovp.rt 
act, why did the Government take action on that ground , 

Mr. B. I. GlaDDY: But the peace was being disturbed and the 
country waw being inflamed. 

Ma.ulvi Muhammad Sh&fee Daoodi : When there was no overt act. 
how could the peact' of the country be said to be disturbed' . 

1Ir. O. B. F. Tottenham: I would invite the attention of the Honour-
able Member to a passage in His Excellency's speech on the subject. 
He said: 

•• ReaJiiing that this partioular portion of the frontier holds many firebrands whoaI!' 
mu.in ocCupation in life ia to flout all recognised forma of law and order, and knowing 
the paee at which infection is likely to spread on the Frontier, I, in conaulr.at.i.on wi-th 
Dly GOVI!mment, decided that imml,diate action was imperative." 

. .aulvi Muhammad Sha.fee Daoodi : Was not the .action 'of the 
'Government of India more than was necessary in view of the faet that 
there was no overt act and there was no' chance of these people com-
mitting any disturbances' ' 
. Mr. G. :a. F. Tottenham : That, Sir, is a question of opinion. In the 
opinion of the Government of India, the action was necessary ilud it 'had 

'the desired .effect. , 
Ma.ulvi Muhammad Shafee Daoodi : May I know if the Go\'emmcllt 

:~f l~ia1ooka~y hint.tr~m the propos~ls made,by'His Hajest,y's Govern-
ment m tbe Umted }(mgrlom to the DIsarmament <Conference at Geneva 
that bombing by air should not be resorted to at least d1lring- the period 
when the proposal was under' consideration 'beforetll4f Ditlanilament 
Conference , 
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Mr. G. :8.. P. TotteDham: I think it would be most unreasonable· to 
expect thl.lt any country, even the most ardent s.upport~ of disdrmuJpent, 
should deprive itself,in advance of any gmlel'al agret'ment that "had b~e~l 
reached on that subject, of the use of a weapon which, in its opinion anft 
1!Iubject td ·th-er.ea'trietions and-safeguards that are invariably .• imposed, 
has proved itself to be a very effect.ive, econolnical and hUDl&ll.e::iuetlwd 
of preserving peace on the Frontier. . ... ' 

--,u1yi l'tIuhammad Shat~e Daoodi : Is it not correct,to infer that 
there was no urgency to' take to bombing during the' month' of' July 
especially when the matter was undcr discussion before the Disarmament 
Conference , 

Mr. G. R. P. Tottenham : If this air action had not been taken, the 
alternativ8s before the Government of India would have been t.wo-
eIther to take no action at all or else to send a military force to. Kotkai 
This would have cost a great deal Il}.ore than the operations b.r air -and 
would have entailed a large numbel' of casualties, not only to tht! 
tribesmen, but al(o)o to our own lndian soldiers; andlit would ultimately 
have had precisely the same effect on the village of Kotkai as the rerial 
bombardment had on August 1st, (Applause,) 

l'tIaulvi Muhammad Shafee Daoodi : Am I not right in saying that 
it was the imaginary troubles which caused the Government of India tf) 
take to born bing , 

Mr. G. :8.. P. TotteDham: I can assure the Honourable Member ftat 
the Government of India would not resort to action on any imaginary 
grounds. 

Bhai Parma Rand: May I ask, Sir, whether the decisions' of the 
League of Nation!> are applicable to India in the case of air bombing 01' 
can they be made applicable to the settlement of other questions such as 
the communal question of Iridia T 

The Honoura.ble Sir Ba.rry Haig : Is thil; question addres!led tome .1 
I am no great authority on the proceedings of the League of Nation ... 
which, I fancy, are dealt with by the Legislative Department, but my 
impression is that agreements reached by the League of Nations ale 
binding on those nations which subscribe to them. 

Bhai Parma Rand : Is not India a member of the Lcagueof 
NatioD8 t 

The Honourable Sir HIlTY Ha.tg : Yes, Sir. 
... It -.swood Ahmad: Will Government be pleased t<' ,19 

whether the danger of the disturbance of peace was in India or ;.\11 
Afghanistan , . 

. , .. lIIr.~lDt (The Honourable Sir ShmmukhaUl-Ghetty): No 
question can be asked in this House with regard to the foreigll territory. 

111' ... Maawood Ahmad: Then, may I know whether the danger of 
·,the distutbance was in: India f ; ; .. 

. •. 0 .•..•. Tot&eDhlm: I think that question has already 'biG 
-&llSWered. ' .. 

," . i : ,j 
'. tIr., M..llanrood Almnul : What wu the reply t 
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1Ir. O. Jr.. P. Tottenham: The reply was that there was danger of a 
breach of the peace in India. 

1Ir. Muhammad Azha.r Ali : Is it humane to take s~eps 10 de\l'asta.t-
... in anticipation of the commitment of any overt act , 

:Mr. Q. B.. P. TotteDham : I think we have already discussed that. 
matter fully. 

1If. Preeid.ent: Order, order. Statements. 

STATEMENTS LAID ON THE TABLE. 

The Jlonoura.ble Sir Ba.rry Baig (Home Member) : Sir, I lay- on the 
table : . 

• 

(i) the information promised in reply to starred questions Nos. 214, 
354, 355 and 383 asked by Khan Sahib Shaikh Faz&l Haq 
Piracha, Pandit Satyendra Nath Sen and Mr. S. C. Mitra on 
the 13th September, 1932 ; and 

(it) the information promised in reply to starred question No. 1214 
asked by Maulvi Muhammad Shafee DaoOdi on the 12th 
April, 1933 . 

PRO-REPEATER ALARM PISTOLS AND '1'lIEIR DETONATING DISCS. 

-214. (0) The reply to the. first part of the question is in the a1Jl.rmative. The 
aa. contain a minute quantity of an explosive of the fulminate class. 

(b) Govel'llDlent have seen 80me of the advertisements in question. 
(c) It hal bes ucertained from the Government of the United Provinces that 

no l"8Itrictiol1l have been placed liy the local authorities on detonating diles. In Bihar 
and OriBsa, the local authorities of one di8trict placed restrictions on the .'lle of 
cleLonatillg discs under a misapprehension; thelle restrictioD8 have linea been with· 
Grawn. 

(d) In Burma the import of the pro·repeater alarm pi8tol haa been restricted under 
. the FinaDae Depa.r~nt .Notificatio~ No •. 35, dated th~ 6th September, ~930 (capy 

euc101ed), to case8 In which a pemut to lIDport the artlcle has been obt&1ned; in the 
cuo of import at Rangoon, from the Oommillllion~ of Police, and in the case of import 
elaewhert.t from the District Magi8trate. Discs are COD8iclered by the Local, Govorn-
Dlent to fall within the definition of " ammunition" given in 8ection 4 of the Indian 
Arms Act, 1878, and the pronlions of the Arms Act IUld Rules are applied to discs 
ilI_ded for weapons which are capablo of being uled otherwise than l1li toYII. 

(6) In esercise of the power conferred by the proviao in cohunn 3 of eutry 1 
ill. Behedule II to the Arms Rules, the Loeal Govel'llDlent have ililued a noWlcatu. d~lar· 
iDA' that DO perBOIl in the Bengal Preaidency-

(4) shall manufacture, eonvert or sell or keep, offer or exp08e for salfl, 01' 
(b) shall go armed with alarm pistola, escept under a liem!!! and in the m8lUUlr 

, and to the extent permitted tbe1'8by . 

. " (I) . Bome types of toy pistola closely reaemblo lethal weapoD8 ill appearance and 
malte a loud. report w~ fired. Case. have occ:urred in Bengal and BurDl1l. nf their 
uee in an objectionable manner for esample, by dacoits to frighten people. In ODe 

: tIIUIe a hole was bored in a toy pIstol to enable a ball eartrid,ge te befued frO'm it. The 
" 1.0('111 Governments therefore considered itnece88&ry to imp~e rl!lltrictioDl. OIl theae 

'WVII1'OI1I. The Go.eJ'Jlmellt of India are not prepared to interfere with the dilcrr.ti6n of 
• Lotal GoveJ'Jlmen't8 m this matte ADd 'tillY ~o Dot, tlaei'eloH,· p.-opOl8 to, ~ aDJ 
pnoral ordBr. on the lubject. :" 



·~ .r;" . '~': 1" STAT&lIJDTTB~L41D OliTHB TABLE. 

!I! BE8'l'BlCTION'8 m,Btm,..vA. AND BENGAL '1'011 GmaJUN A:OToJU.irlC' 'RBftIATKNT 
ALABlil PISTOL&. "j 

" .fIJU.(/I) 'fa " 
(b) The Honourable Member is referred to the reply given to e1aUl8(t) ··of qu .. tiIon 

Nj).214. 
' •• of 'i 

IJU$J'lCE FOR TELL A.ND DIANA BRAND GElWAN Am PISTOLS IN. B~OAL. 

*355: (0) aDd '(b). The Honourable MeJnber ill referred to thu reply given to 
clAue (f) of .qU88tion No. 214. 

RESTRICTIONS IN BURMA AND BILlNGAL FOR GElWAN AUTOMATIC RiDPla.l'l'JllNT 
ALARM PISTOLS. 

"38S. (0) The position in regard to these pistols in Burma and Bengal haa been 
ezplained in the rupliea given to clauses (d) and (e), relpectively, of queltion 
No. 214-

(b) and (0). The Honourable Member is referred to the reply given to elaula (f) 
of qllelltion No. 214. 

COP'll of a FMlGnoe DepGrlmtmt (Central RetlenueB) Notiftaatwn, GOtl~t of IndtG, 
No. 36, d4tfJd the 6th Beptembtlr, 1980. 

In exercise of the powers conferred by ae(~tion 19 of the Sea CultomB Act, .1878 
(VIII of 1878) and in supersession of the notification of the Government of India 
in thtl Finance Department (Central Revenues) No. 38, dated the 18th June, 1927, the 
Governor General in Council is plealed to restrict the bringing into British India of 
toy, dummy or imitation revolvers or J,>iBtols to eases in which a permit to Import the 
lIaDle has been grantod, in the eRse of Import at a Presideney town or RangOon, by the 
CcmunillRioner of Police, and in the case of import elsewhere by the 11iatriet 
Magistrate : 

Provided thAt the restrietion . imposed by this notification .hall not apply to 
revolvtlrs or pistols which in the opinion of the Collector of en.toml are of liaeh 
COllltrudion and character as to render them incapable of being used othenriletb&n 111 
tuYI or of being cOllverted into lethal weapons. 

MUSLIM SUPliBINTENDENTS IN THE GOVERNlOlNT OF INDIA SmcBJI\TABtAT .&No 
ATTACHED OFFIOES. 

*IJ14. 

/ .. 

Government of India Secretariat 
.Attached Oftleel 

Total number of 
Superintendent •. 

51' 
108 

Total ndlber 01 
)lualillll. 

I 
8 

1Ir. G. R. P. 'l'ottenham (Army Secretary) : Sir, I lay on the table: 
(i' the infonnation promiBNI in l'~ply to part (b) of' 8ta.rred 

question. No. 712 asked by Mr. Gaya Prasad SiI\gh·on the 8th 
March, 1933 j , 

. (ii) the information promised. in reply to starred. q~OnaN.ao9 
".' ,. ·,and 810 asked by seth Haji Abdoola Bart)QD, on. tb8 J1sll 

Karch, }933 ; , .. .'."'/'" I • 
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(*) the information .. prom~ed. inre})ly' j;o &tarred: QlIsona, 
Nos. 1100 to 11020 asked b3' Khan Bahadur Haji W&jihuddiJi' 
on the lBt April, 1933 ; and - . " .. I 

the information promised in reply to ,UMtarredquestion. 
No. 194 asked by Khan Bahadur Haji Wajihuddin on ,the' 
10th April, 1933. 

TROOPS F&OM BBITISB INDIA 81!1NT TO ALWA.B. 

-712. (') No portion of the eoet WaI.borne by IBdian revenuN ; the tlOrmal flIIIwItee 
wore bl)rne by Alwar State and the extra coat Wal charged to Hill Maje.ty'. Govern· 
ment in the United Kingdom. 

(U) Tbere is nothing to show that any part of the expenditure Wal met from 
ludian revenues on thia oeeaaion, when Alwar troops were abient from the State for 
two clay •. 

OFFICERS AND CLERKS IN THE MILI'I'ARY ENGINEERING SERVIOE, WESTIic.N 
COMMAND, QUETTA. 

*&09. (b) The figures given are l!Iubl!ltantially correct; but thoBe for Hindull include 
Sikhs. 

( 0 ) DOell not arile. 

RmPaEsENTATION OF MUSLIMS IN THE CI.ERIOAL STAP'P OF THE MILITARY 
ENGINlIIDlNG SaVIOE, WESTERN COMMAND, QUE'l"l'A. 

-810. (tI) 18. 
(b) Two Muslims &ad 16 non·Muslims. 
(c) and (d). Part (0) of the qUOlltion doel!l not strictly ariae, but I may Add that 

evel'y endeavour il!l made to recruit Muhammadans, provided that suitable candidate. are 
available. Government do not therefore consider that there i. any justificatiou for the 
iuue of fruh orderl regarding communal repr8l!lentation. 

PROPOSED Dl!DIOLITION OF CERTAIN HOUSES I'N' THE SECUNDERABAD 
CAN'l'ONMENT. 

-1100. (tI) Such noticea were iaaued but were lubaequently withdrawn. 
(b) The notices were iaBued as a preliminary to the clearance of Lhe area a. 

recommended by a committee ineluding non·official membell of the Board .tao eon· 
.udercld that it was overcrowded and iIlIanitary. 

('6) The uoticea were iaued in order that the areas might be cleared, 'Ilia., Illlllwor 
to (0) .bove. Ae the clearance of the aren. Wal also neceBl!lary in pUlluanee of the 
'Iown Planning Scheme, the noticu nnder section 138, Cantonments ket, 1924, were 
wlthdi'awn and further action wILe taken undel' the Town Improvement Law. . 

(iI) The area referred to by the Honourable Member is that covered by the road 
project; that affected by the noticea was amaller. 

(e) ~d (1). I understand that the Local Administraiion (not the CaA1tonment 
Autliority) eal.imate that 'the t'xeclltion of the ImptoveineJlt Scheme' will ''!'nvolve . a 
JIloncllary lOll of about twelve laJrha ; they cOnsider that thia heavy expenditure should 
be undertaken in the interest of the health of the reaideJits:.· I 'have 'lio ·'r8&lOn to . 
'be~ t'bt 'ally penon ill really of opinion that the Bcheme Ie intended to secure a 
monetary pdt. .. --. . 

W> 'l'Iae ·..,..are approziDlatelycorleet. 
<!') I ' .. W.ofmed that ~ne'Houlling Ttust 'baR built ·l50'1ao.~ and that ther "ft 50 more under constructIon. Work baa also b, .. tn a·"me promoted bY' 
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dother 'I'ruat for' the construction of 200 hOOBee epeeially intended for JlflOr; people. 
!let,,!)!e, 'there are 54 houaea available for B8le or lease in alber ,ioealitlel, IUI.d 488 
lIuildlng aitel are olfered tor lease. 

, ,(i) ~ have no de~ill but I /l.Dl ass1;'red th~t it waa not contemp,1ated, ,t,bat any 
Jl'IIOplc Ihould be lett without accolDmodatlon dunng these montha. , . 'I 

(.1), (ll) and (t). As the notices have been withdrawn I presume that the lIonour· 
aLle Member does not desire to have all answer to these 'queltioD8. 'I Ihould like to 
add, ho,,~er, that Section 192 of the Cantonmea.ta Act doel not and did not appl1. 

PRoposm DEMOLITION OF CERTAIN HOUSES IN' THE SECUNDBBAB&D 
CANTONMENT. 

"1101. (G) Yea. 
(b) Does not ariae a8 notices to quit were not iBaaed. ' 
(c) Government have no i.l1tormation. 

PROPOSED DIllMOLI'l'lON OF CERTAIN HOUSEB l'N' THE SECUNDIlBABAD 
CAN'l'ONMENT. 

'llOlt <G) It walJ (~onaidt'rell that 1I0Hee. under Section 1314 of the Cantonm __ tt " 
Act \\ ere not legal aa regards t,hese hOllses. All notices under thia Section were 
conle4utlntly withdrawn and acHulI waa tAken under the Town ImpTovement' Law.' 

(b) Yea. 
(c) Yea. AI a result of the representation from the 'ownerl, action under Bection 

138 of the Cantonments Act was not completed. 
,(d) Action ander Section 1a8 was contemplated to suit the convenienc:e oftha 

population at • time when they had already vacated their houlOl owing to the outbreak 
of plague in the area, and were living in temporary huts el8ewhere. 

(6) Very few object.ions were received and the compensation olfered wal believed 
to be on a generoul so&le. . , 

(I) I understand that sitC8 nre bemg olfered. Prieea vary from nothiDg to about 
H. S. 1(B. 2·8·0 per aq. yard. It is not expected that the amount realised by the lale 
of ttre.e sites will pay for the cost of acquisition, development and druinagc. A 8mall 
part adjoins a graveyard, but houses already exilJt there and the number of appw.-

. tienlJ ret'eived indieateathat this area will be extromely popular. 
(g) The object ill to elear us much ground aa pos.ible in this iAsanitary and 

congested area. New houBel are required to replace the hovellJ that Rre being 
removed. 

(It) No. 
(i) t am informed that opposition to the proposals is coDfiDed flo individuals 

interested in the perpetuation of existing housing conditions, under which, nceordtng 
to the llgures given by til., Honourable Member in part (,) of Question HOO, the 
'average number of 'oeaupanta of a hOUle is eeventeen. House·owners are bAing free." 
llOIl!Ailtl'd by otI.ciu 'and numeroOB Don-offit,ials who have tiwn their semeea volutarHy 
for the promotion of the scheme and no committee appearB to ,be necessary. 

(j) The present constructions are entirel,. without plan and nothing leu' than their 
cOIDplete rem,oval and an entirely new lay·out of the area will be luftleient. 

, (Ii;) Many more than this Rumbe? vacate their houles of their own accoTd for 'tho ' 
«reater .part ,of the "ear to ellC&pe the ravaget! of plague. Government believe that the 
local aatboriti81 are already taklDg all pOllible .tepa to prel'ent ha.rcHhip. . ' 

CON'l'lUIPLATD> LAYING OUT 01' .!-NlIW BoA!) IN~~" ,",: 

'(!1H:.(IIiY"" 0(-) 'Illd '(I, to (II). The HoDourable H.weril refe~.~<., 
D ... n tiftR to hit ....... ~ .Nil, 1100 to 1102. 

. ~ i I 
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,i <I), (g) 8.1Id "(.). I 8J1l',88Iured by ',the,loeal !Iolltb4tritiea ~~ III pow1&. !Iln"to-
mtJlI.ts and remediea Bu.ggeated by the .Health OtJicerB~V41 .,~,~. 

<h)' Every elIorthaa been made to il\duce peop\e to re~uild ,their hll,u~lIor ulAke 
ihe Aoors rat-proof. Over RB. 11,82,000 have been spent, to build rat-proof g.1'''~, gC¥lolf11B 
au.dhOIlIle8· for tho poor., ,'~ " 

(j) Members of the Town Improitell'lentTrust went .p~ to~ori1b8,y fo~ ,~~e 
IIlli'POBo beforo 'tl),e Bcheme was launchoo.,. 'Pwo of the Engmoera of the Board ~aye 
lIeveral )'cara experienee' in large' town improvement schemea. ' 

(Ii:) No orders to this oft'ect have been plUllleCl. 

(0) No. The Local Government bve their own expert.. 

lIIr. P. R. Ra.u (Financial Commissioner, Railways) : Sir, I lay on 
the table-

(i) the infonnation promised in reply to unstarred qU(:sti~n 
No. 123 asked by Sir Z:ulfiqar Ali Khan on the 27th Septem-
ber, 1932 ; 

(ii) the information promised in reply to parts (b) and (el) of 
starred question No. 290 asked. by Mr. M. Maswood Ahmad 
on the 8th February, 1933 ; 

(iii) the informl;ltion promised in reply to starred queiltiom 
Nos. 729 to 732 asked by Mr. B. Das on the 13th ~:[arch, 
1933; and 

(iv) the infonnatioll promised in reply to starred question No. 966 
asked by Mr. B. N. Misra on th:e 28th March, 1933. 

CHECK OF THE WORK IN CONNECTION WITH THE ISSUE OF P ASSEe ON THE 
NORTH WlIlSTmN RAn..WAY. 

1l!3. The Statutory Auditor choclu oceaaionally a certain (undefined) percentago 
of pasilci. Thc Accounts Department of the North Western. Ba.ilwII.Y chcek$ once 
in three yeara 10 per cent. of pa8BeS issued by each railway ofticc (other than. thuir, own 
Offif.cB) but since most of thc paSII receipts are destroyed after one year this cheek is, 
in. elfoot, confined to the year preceding the year of inspection. 

The Agent'B inspection stalf check. every year 25 per cent. of palllII JIBaed by 
Accounts omcea (which also issue pllllses for Audit Department), by non-railway offices 
(Po~ce and Telegrapll8) and by other railway o1II.e •• which are not inspected by 
AccolWts Department during the year. 

There is aceordini9" no overlap of check between. the AccolUlta .tal! and the 
Agent'a IltalI and there i. no t~plication .. .tated by the Honourable Kember. The 
GoverlUllent consider it deairable therefore to continue tbeeheck by the Aaeat' • 
• taft. 

1il~ OJ' BIHAR RICE; 

*2110. (II) and (d). Figurea lupplied' by the Agot, East IDdian Ball".,. '.bow 
tbllt (luring' 1982-83 the tollllB.gt! of rice booked from stations on that raila, ill Bihar 
fell by 48 per cent ... compared with the prevmu year. The estimated Ylel,l of tile 
rice ('lOp in 1932-33 was also considerably, lower. It &lIIounted to only 4,200,000 tollB 
compan.'Ci with 7,170,000 tODa chiring thepreviolll year.- Th8I'e-."~DO'~' to alaew 
.th&t the eidlting railway ratea on the East 1ncUan. BaUway have prevented tIwI- ,free 
aport of liee from Bihar. Government do not, therefore, ooDlider ~~ tI14IN'iiI any 
neccaity to reduce the rates for rice on the ;mut Indiaa Bail-7. - "',- , " , 
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PUBOH4SE OF CHEA.P ELIIOTBIO POW_ IN PB1!IPEMNGE 'fOITS GENIiBA'fIO."i 
BY THE GJU:A.T Im>IAN PENINSULA RAILWAY, 

, .. , -729. (Ii) Prior to the electrification the technieal work In' the Power Branch of 
" tile' Bom'b~y D!viBion wal cOMned to 'the supe1vision of the steam loeomotive 'work, bUt 
~he el~ctrillcatlon has. resulted in considerably increased work having to be undertaken, 
Il!-c!udlJl~ the. generatIon and supply of electric power for the scheme as well as, super· 
Vlllon, direction and control of work COlIDeetecl with the UBe of electric POWO\' ',nd the 
u~ k!'f!p o~ the electric enp" and rolling atoek. The extent of the work involVtld in 
tllis 18 Ihown by the following items : 

40,000 K. W. Power BOUBe. 
115 Sub·statio •• 

Ja70 mUes of erlra high tenaion tranamilaion linea. 
571 single track mil81 of electrified linea. 
66 Electric IC!Cometiv8l. 
61 Multiple unit traiDl. 

2 Electric Bolling Stock repair Ihe~. 
(b) The Dumber of officera in the Electric T'raction Department of the Great 

Indian Peninsula, Bombay, Baroda and Central ~ndia and South Indian Railwa.ys 
respeeti vely is as follow8 : 

Great Indian PeniMuJa ..Iashua,. 
TraDlportation (Traction) Department 
Power House Branch 
Leave BeB8ne 

B. B. and C. I. Railway 
S. I. Railway 

Total 

K 
4 
1 

13 

II 
1 

Originally there were 10 officers in the TFanaportation (Traction) Branch :\nd 9 in' 
tho I'ower Bouse BI'anch of the Great Indian Pemnsula Railway and the total Htrllngth 
hal already been reduc.ed from 19 to llI. 

'rhe activiti81 of the Great Indian Peninaula Railway Traction Department includ-
~ng &Ii it does the Power HouKc and Sub-StlitionB, ete., ure not correcUy coulparable with 
thoae of the B. B. and C. I. or tho S. I. Railway, both of which operate only suburban 
trains. The electrified mileage of those railwaya is also conlidembly less than the 
weetrified miloage of thia railway and is Ihown below: : 

O. I. P. Bailwa,-
B., B. and O. I. Ballway •. 
S. I. Railway •• 

No. of Houte 
omoon. mileage. 

8 1Sl.70 
II 
1 

lUll 
1S.l4. 

'I'rack 
Dlilaare· 
4215.90 

62.C"" 
SUI! 

It is coasidered that the atall' emplOyed in the TraDlportation (T'raction) Branch 
of tlleG. I. P. Railway, in the S working posta is not gcelliva as compared with the 
B. B. and O. I. or the S. I. Railway. 

(0) The post of Aasistant Divisional Transportation Superintendent ia a perlJlanent 
one. 1 .. technical o1!leer is required to co-ordinate the work of the three HCtionl, I.,., 
Power ROUBel Distribution and Bolling Stock. For convenient working he reports on 
t'Outine and divilional mattera to the Di\'iaional Tralllportation Superintendent of the 
BODlbay Divilioli which is the eleetri1led diviaion and on technit'al matten to the Chief 
Transportation Superintendent. Belore the re-arrangement of Traction wort, the 
pnaitjon was held by a lpecial, Deputy "on higher fi~Y and the Government CODIIlur it 
__ ry to retain the· poat ,of AIIista..t Diviatoaa 811perintencleDt, ' 

(d) Tbe Agent, G. I. P.Rallway, reports that no deftnlte proposal for the purehuc.' 
01. the Chota Power BOUBe by the 'rata Byilro-Eleetric Power Supply Company I!&D be 
~.' . 

(,) Doll DOt aa.... , 
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POST OF .SUPEBINTENDlNG FORl!l.MAN FOB THE MULTIPLB UNITS SECTION 01' 
TUE _ 'l'RACTIO,N DEPABTHENT OF T~E GBliQt.l'. I~ ,PElill\iSUW, .RAIx.WAY, i 

*730. Tile whole eleotrie loeomotlYe 8eeticni is ciont~llect'b1att aaeer-~·the 1IpOt; 
and tbe p08t of a Superintending Foreman on the maximum of BII. 850 for this Section 
WIlS, therefore, not cOllsidered net'essary, while in the ablence of lueh an arrangement 
for the Multiple Unit Section, a Foreman iB conlidered euential in order to eXllrciBe 
direct local supervision. ,..... :. ~ '. ,: - ~. _ -. 

It is correct that the electric locomotive lection iB coui4end more important than 
the Blllitiple unit. section. ' . .. ." . , . '. ',' 

REcBUITJUDNT OF A FOREMAN IN ENOIJAND FOR 'fBE DISTlUBUTION S£CTI0N 01' 
THE TUCTION DEPARTMENT OF' THill' GRIIlA.T INDrAN ·PIlNINSUJ.A 
RAn..WAY. 

*781. The Agent, G. I. P. Bailway, reports that a Foreman for the Distribution 
SOIltion was obtained from Englnnd because after due acivertill81lL8Dt in lDdia a suitable 
eandi,iate pos8essed of such experience as "'lUI couidend absolutely neceslUry, waa 
Ilot obtainable locally. A number of applicants were actually inte"iewed but were 
not found suitAble. 

INDIANISATION IN THE TjR.A.CTION DEPARTMENT OF THE GRIIlA.T ISDIUl 
PENINSULA RAILWAY. 

"732. Tho number and percentajre of Indian, Anglo-Indian and European Oftleera 
and senior subordinate. in the TractIon Branch are as Ihown below : 

O(ftMT.. ·'lIfo. P8ft8Qtage. 
Indians a 15.8 
Anglo-Indians 1 7.7 
Europeans 10 77 

.<:e.'!tOf' 8ubortUna.teB. 
Indians 11 46 
Anglo-Indians 6 215 
Europeans 7 29 

l;leetr.ification being new to India specialists had to be recruited for the electric 
lralltion Branch and it was, therefore, not found pos8ible to adhere to the proportioll8 
fixed for the older and more stabiliBed branch.. of the BUperior and subordinate 
IK'rvices. 

With reference to ,the lIupplementary question by Lieutenant·Colonel Sir Henry 
Gidney regarding Superintendent Foreman it may be stated that the present incumbent 
of the POlt of Superintending For8lllan had been originally coveuaated as a Oar Hbed 
Foreman .on a five years' agreement commencing from the 15th Se~bw, 1926, and 
on the termlnation of that contract he was permanently retained in the serviee on nnd 
froin tit" 15th September, 1931. He was 8ubsequently promoted al Superintending 
jo'or8l1l8n from lit October, 1932, on that post haviag fallen vacant. 

" 

NON-RECOGNITION OF SERVICES BENJ)ERJ!I) D'tTlmro TB1!l GRI!IA.'1' 'W AB O:f TmD 
EAST INDIAN RAn.WA't'. 

"966.(41) Uld (b). Empleyees who proceeded on War I8nice, with tbe approval 
of tile Jgi}way adlDlDiBtration, have been allowed to count their ,miLitar;r service .. for 
p.rpOlJl88 .fit retiring 'gratuity, eenierity lind. .ineremcm* on the Eut India:A BaUwar. 

TilE ,INDIAN lrImD~AL. CQUN.CIL BILJJ. ': 
PUBlIINTAiftoN·OP TiIE'RI:POa'r' OF 'l'BII 8~ Coklrl'I"l'llB. 

lIIr. Q. 8. aajpai (Secretary,' .!>:epartment ot"E(luC'atiQn, Health and 
Lands) : Sir, I be, to present the report 'of~he'S4,leot O~e 'Oi).'tk 

.: . . .' 
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BiU to: eBtablish 'a:' Medica) Council in India and to provide for' the 
maipten~nee of the ,British Indian Medical Register. 

"",-

STATEMEN'l' OF BUSINESS. 

The Honourable Sir .Toaeph Bhore (Leader of the House) : With 
your permi8lion, ·Sir, I desire to make R statement as to the probable court;e 
of Government business in the week beginning the 4th September, 1938. 
As .. ready dil"ected by you, the House will sit for offieial business in that 
week on the 4th, 6th and 8th. Should the programme for the week not 
be concluded on the last of these dazs, it is probable that we shall ask you, 
Sir, to direct that the lrou~e shall aU on Saturday, the 9th. 

On Monday, DlDtionR will be made to take into consideration and pC!-'J8 
t.he Cotton Textile Industry Protection (Second Amendment) Bill. 
'fhereafter, a motion will be made to refer to a S'eleet Committee the Indian 
Statel; (Protection) Bill. These Bills, the House will rem~Jnbel', were 
introduced on the 28th August. On the conclusion of these two items, an~ 
Iegixlative business which may remain undisposed of, at the end of today 8 
meeting, will be taken up in the order in which it appears on the Aglmda, 
In t.he (~llurse of the week, motions will also be made for leave to introduce: .. 

]. A Bill to provide for the control of the export of tea from India 
and for tbe control of the extension of cultivation of tea in 
British India, 

2. A Bill to constitute a Ueserve Bank of India, 

ll. A Bill to amend the Dangerous Drugs Act, 1930, for certain pur· 
poses, and 

4. A Bill to consolidate and amend the law regulating labour in 
factories. 

]n addition to the above legislative business, the following programme 
will be brought forward : 

On Monday, my Honourable colleague will present the Report of the 
Public Acoounts Committee on the accoun.ts of 1931·32. In the Order 
Paper for Friday, after Legislative BusinlllM, the following items w~1l be 
included : 

1. A motion in my name in connection with the levy of dues in 
respect of light houses and buoy imposed undf'r the Merchant 
Shippi~g Act, 1894" 

. , 

2. Pr.esentation of certain SupplE'mentary and EXC('BS Demands for 
Grants, and 

3. A motiOli: relating 'to the future administration' of Aden of which 
,'~' l:J.onourable Members hlJove"received notice. 

,. Sh,,,uJd ~ytime:be ,a.vailable after ~hC! aoncl~i9n .<!~ t~t' aboye pro· 
WJIUllme.l. mot~ona ,will ~lle madet:o.take, Into eon81deration and pass the 
Indian Medical Council Bill, as reported by the select Committee. . 



... 
THE INDIAN' R ... \ILWAYS (AMENDMENT.) BILL. 

, ,,', ,,' :'" 'r"':',' ,,; 
, ltIr. 'Pr8lddent ('.l'lielronourllble 'Sir ShanmukliaDiChettl':)! """ 

House will now reSUJJle further cOllsillerati(\n of the Bill to 'amend tht{ 
Il,ldian RRilw~y.s Act, 18,9~, fo!; Ii ee~tliL,in ,P'U'pQ"", as_reported -bY'- the 
Select Co)Jt.mlttee,and reSllme (,onsideration of the, following ,ame~' 
ment moved by Mr. A. DaB: , 

'" 

.. That in clause 2 of the Bill, to '8ub-lIe6tUtn (1) of the pl'OpClIIed aectioll 51A the 
following proviso be added: ,.,' 

• Provided the Bcheme does not involve any 'vreferential treatment or create. a 
monopoly against private -eDterprilMt:'>",,~, " '- . _ 

Mr. ltI. lfaswood. Abmad (Patna and Chota Nagpur cu~ Orils~ :' 
Muhammllllllll) : I think th~ amendn.ent mOl'ed by my Honourable 
friend i3 not an amendmeut which should be tal[eiJ. very seriousl)~. 
becau!le all the Ruggestions which arc ill tllat amendment were consid~red 
in the Sekct Comnlitt.ce as well. If YQU will ~e,Sir, YQuwill find, in 
para. 2 of the report, it is said : 

•• In these circumstance8, we are agreed' that the moat elastic method wiD be til 
require the Governor Geueral in Council to cUllsult Local GovemmeDta concerned before 
allY scheme is sanctioned, and we have no doubt that the, Local Govenlmenta will cOllliult 
local authorities interested in the eelleme, alld -will. pay due regard to aU local 
luterellts." . 

When you Aee the chl.t1s(' itself, you will find the following I 

• ''''he company shall be deemed not to be a raUway administration for the 
purposes of thi. Act or of any other enactment aft'eClting railways, and no property 
uaed exclusively for purposes of the service shall be deemed to be lncluded in the railway 
or its rolling stock." 

Further, 'Sub-clau!!c (b) makrs the pOlJition more clear. You will 
find thut " the s(~hcme sh&11 he pUblillled in the Gazette and thereupon 
the raihvay Cl(lmplmy shall, quh.iect to :o4uh-scction (4), have the power to 
p.rovid'e and maintain a service in accordance therewith". In view of 
the lie fllCtK you will find that no monopoly has been given to the railway 
companies in thiK' conn~ction and so all these facts, which have been 
mentio?led uy my Honourublc friend, werl' diilctlssed in the Select (Jom-
mitt-e(~ IlIld I oppose this' amcllrimmlt Oil the ground that there is no need 
for it at tdl in view of the shape in which thc Bill has been recommended 
by the Select Committee. 

; -

The Honourable Sil' Josepll Bhon (Member for CommerCe -and 
Rail\WlYR' : I have nothi.ng to I\(lri to what my Honourable friend, 
Mr. Maswoud A Inna,d , has jllst now 8lt.id. But I would only point out. 
that, 111'1 tbil:l a)Dl'udment,reans, it -collveye; an impJ'ession quite different 
to what jfl int.ended by my llOlloul~ble friend. The proviso is : 

• I Provided the 8cheme does not involve any preferential treatment or ereat_ a 
ftIoDopol~' against private enterprise." 

My Honourahle friclIu, therefore, ~eem'l to suggest th"t the seheme, 
should provide 8 monopoly againHt: In-ivate enterprise. I am afraid, T 
cannot a~reP. His yet to such till advanced prol'o!!nl 1\8 t.hat. As regards 
the first part of the aniendlncnt, air 11oint('ilont byiny H6nourable friend; 
Mr. Maswood Ahmad, it il'l amply provided for by clause (~) (a) and 
(b). "" .. 

- , 

( 6!t1 ) 
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"Mr" Preai4,nt (The Hon~rable Si,l' Shanmukham Chetty): The 
qb'e8t10D Iii':' , " , 
~ .' -, .~. . .. 

,,', fI That in cl8.u!I8'2 -of the Bill, to '8ub:lectioll (1) of the proposed 'aeetioll SIA, 'the, 
fQ.~~~ p~YiIo Qe4dcled: : ' ,',.'..., ' 

• Provided the acheme dOel not involve any ~referential treatment or ereateR a 
, IILODO~ly' apiD8~ private enterp,..'.' . 

Th~ motion W8& nfJglttived. 

:Mr. '1'. If. R&makriahna RedcU (Madras etdedDistricts'and Chitto or : 
Non-Muhammadan Rural) : Sir, I beg to move: 

. •• That in elause 2 of the Bill, in Bub-seetion (I) of the propOied ael~tiO!1 5lA, 
after tb(l words • Loea1 GovernDl.8Dts concerned' the'words • and with the mutual agree-
ment ' . be inaerted." ' 

Sir, after what has taken place last timtl, this amendment WlSllmes a 
very great importance. We have given the railway companies permis-
Stell to apen bus service either Oil parallel lines or on any other lines and 
lience there must be some restriction to be provided so that they may not 
eiercise that power indiscriminately. 'It has been conceded at the Rail-noad Conference that Local Oovermnentll' advice would be taken and 
that their consent would be obtained whenever the Central Government 
would tlealwith the matter of Rail-Road competition. This matter of 
Uuil-Roud competition is of "try gl'eat importance. In the Rail-Road 
GOllference, originally a l'esolntion was Pl'oposed by the Central Govern-
meat to thiH effect : 

•• That this Conference considers it desirable that measures should be conBidered 
(4) lor the prevention of further wa.teful competition between rail and road traJISpiJrt, 
(b) for the development of rural motor transport complementary witb railwaYB, aud 
(c) fOl' tile development of the road Byatem in harmony With the objectives tleflnfld under 
(a) Itnd (b), upon a comprehensive and more· uniform plaa than at present e.iat-ll." 

By thit; resolution the Central Government wanted to empower 
themselves to take any stl~pS to minimiNc l'r to put down this competition 
(,C·tWI!Cll rail and rond trufflc. In that Conference there were representa-
tives (If Lucal Governments and all the repreRentat~'Ves, who were mostly 
Minister!> of the diff~rent Ilocal Governml~nts, were not able to accept 
this Resolution. They lltiid that this wouid be a lferious infringement 
011 their rights aN they were in ch~l'ge of a11 the roads and hence the 
Cp.ntl'al Government had to yield to their unanimous voice. Subae-
qucntJy, a sub-committee wns formed which drafted a Resolution which 
wa'l agl'ceablebolh to IJocaJ GO~'crnments ns well as to the Centrnl Uov-
crttmt'mt. I will give you, Sir, in one ~eIltlmce the 80rt of opininm; which 
t.he representativE's of IJoc ... l Goverllments hold. At page 20 of the pro-
ceedings of r.he Rnil-H()nd Conference, lIr. Conran Smit.h, the representa-
iive of fhc }Jlldras Oovermnf'nt, Rays: 

", It wonld not be po.Bible for the Government of Madras to agrt!fl to the restriction. 
6J"'i(>lJd ·traftl/, in the Interests purely of rnilways when BuC'h restrictions would lend to 
• l'urt&iJmeat of the revenue of local bodies available for the u~keop of roadp.·· _ 

'I!his :~w~ givcn to the rllilways' to open Uicir bus service indificri-
minately would, the Local, Governmpnh, appl'P.h9llded, seriouRly intcr-
fere with their l·(Wenu,..:,; ; thl'~' "':1111(',1 c:'rtain restrictions &.Del wanted 
that they shClut.I be taken into ennsultll,tioJI at every step that the CeDtl'al 
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lMr. T. N. Ramakrishna Reoddi.) 
Government might tulte. So, Sir, thty eventually agreed to the JI8IIOm-
tion which was pltssed in the folll)wing tc~ms : 

•• 'l'hi. Conference is of opinion that in the general publie interest, the time has 
come for inereaaed eo-operation and more intelligent IIO-ordinatioa .f .... betweea 
the \Briona authorities and intereste concerned, in the matter of (a> future railwa1 
development and of (b) the future development of road communIcation!!, whethl'r 
used for motor transport or other pUrpOsel, 10 ae to secure a moM comp1'8htinaive and 
uniform plan of general development than at preeent uist!. In area. where uneeononlie 
competition betwecn railway and road transport haa beea proved to exist, euch 
increased co'opl'ration alld co·ordination may neeeBBitate the adoption by mutual agree· 
r.lent,' , 

:-1 want this thing to be taken particular note of-
•• of measures designed to reduce such uneconomic competition to the minilUum COIIl· 
patible with the mainumance of hcalthy competition." 

The Honourable Sir Joseph Bhore : 1 do not want to interrupt the 
UOfl!)ul'uble l\fcmher, but I should like to tell the House that what he haa 
read has got absolutely no connection whatever with thia amendment. 
Thtl l'c,solution which he has rei'errell to it! in regard to the development 
of future communications, that is to say, building future roads and future 
lines of ruilw11Y. 

Mr. T. N. B.amakriabua Beddi : 1 do not' want to say anything agawt 
what the HOUoul'ullle Memhf'r has saio, but I should like to point out 
that this Conferenot: WUtI convened ohiefly for the purpose of meeting 
this compel i tion b<:t.ween ruilways and ronds and they also conllidered 
this present Dill, and the whole effect of this Conference W88 ••••• 

The Honourable Sir JOMph Bbore: They did not reject the .Bill. 
'l'hey nccepted the prin~iplM of the Bill entirely. 

l'tIr. T. N. Rama.krlalma. Bedell: Yes, they aecepted it on one cOlldi· 
tion alone that the railways !!hould not hBYC any monopoly or special 
privileges at aU. 

The Honourable Sir Joseph Bhoro : And that condition is entirely 
I'Istisfied in the present Dill. 

Mr. T. N. Ramb,laiahna. Reddi : Exact.ly ; and this Resolution mUlt 
be taken along with the COJIl'lfmt which they have ghoen. This should not 
l,e taklm separately. '('hey gave th(1ir I)onsent on the understanding that 
at every step there should he mutual agreement, and thence this Resolu-
tion, whieh I have. just now read, ought not to be taken separately from 
th~ fJOmlent which the Local Governments have given. The Local Gov-
ernments did not consider this Hill separlltely. The Local Governments 
were not called to give thei.r opinion on thc present Bill. They gave 
theil' opinion after the previous Resolutions had been passed and hence 
this Resolution has Il direct bearing on the opinions which they have 
given on the present Bill. 'rhcy have given their consent on the under-
standing that the Central 110\'emment wonld also follow the poJicy laid 
down by the previous Resolutions, alld one of t.he previous Resolutions 
i~ tllRt the opinion of the Loeal Gl)vernments will be taken into con-
sideral ion and, not only tf.l~en into c1ml'idcration, but their Ilgreemellt 
mURt be takml fot' every step that the Centrol Government are going to 
take; It is ollly on t.hllt ~1'o11nd that. they have given their "PPJ'ovIll to 
tllifl Bill. And now I am aaiking GOVE'rUD\Cnt, in justice and in faim .. 
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to the Lo~al Governments, to agreu to whitt tbeyha'Ye agreed iii this 
H('~oluti.OJ1 and"'to .. giye efIt\ct to tb.ill Resolution. That is all that'l am 
,.;uying ; and in this muttflr it. has reCll agreed that it is the Local GoverlJ.. 
ments thlltare directly intereo;ated, because all the revenues derived from 

::.buli 1iceu,ees Will go to the Local Governments, and so they are directly 
. iJltel'ested ill seeing whether the openillg of bus serviaes by tbe railways 
has the effect of crippliu~ or incr~usillg their bus ser·vices. That will 
be made cl~ul' from the other paragraph which says: 

" Any comprehensive or uniform plan of general development" 

-this may even refer to the bus sel'Viccs and it does not exclude the 
opening of bus l:Iervicell-
•• must sooner or later involve a gradual exp&D.Iion of faeilitiee for. rural motor tmns-
port, "omplementary to the railways and to other existing arterial forms of transport, 
but as internal district communicatione-a~ from the main arteri __ J.r" largely 
cuntrulled by local bodies, any intra-provincIal eo-ordination of effort must necessarily, 
in the first instance, be a matter for the Local Govemmente and Legislatures, who, 
in such matters, should consult, and to the best of their ability, co-operate with the 
Railway and other intereata coneemed." 

The Conference hae; /~h'en approval to the Bill, because road traffio 
is directly a Jnatter which COllCel'n'l the IJocal Opvernments and the 
local bOhrds, and they should tuke their advioe ut every step. And this 
Bill also, to some extent, gives effect to that agreement. The Bill says : 

,. T'he Bchema lhall be submitted to the Govemor General in Council who, after 
('01l8ultation with the Local Govemment or Local Govemments concemed, lIlILy annction 
the same * *." , 

Thus they have, to Aorre extent, given e!1'ect to this Resolution_ 'l'he 
Hovernment need not have fettered themselves by this (llause with the 
obligation of cOllsultlttion with the Local Governments. It mlly appear 
t(\ be quite unnecessury. But, in Ordt;l' to give effect to this .Resolution, 
the~· have made this provision, namely, that the Local Governments 
5}.ould be consulted, I am going onl~' a I:It«.>p further and I want to con-
f\ll'm to the spirit 8S well as the very letter of this Resolution_ Not only 
~hould the Local Governments be consulted, but their agreement should 
be ohtnined for this purpose, that jA to say, for the purpose of oplming 
these hus services_ The cifellt will be that whenever any railway wantli 
t(, open bus services,. they mnst be empowered to do so only after the 
Go,\'ernor General itl Couliell nnd uho the Local Governments who are 
interested in that, agree '00 allow them to open the services. That is all 
that I have to say in moving this amendment, In fairness to thc Loenl 
,Governments, I only want that thc Resolution, to which they have agreed, 
·should be given effect to. 

The Bonoura.ble Sir Joseph Bhort: Sir, 1 will not say anything 
about :.ny Honourable friend '9 suggestion a~ to what were the intentions 
·of the members of the Rail.Rond Conferenr.e that met here. Not having 
been there, be obvio11sly knows far more about it than I do who' was 
.present on the oceasion. I cannot agree to the amendment. I have not 
the faintest doubt that the Government of India will pay the utmost COD· 

··sideratmn to the viewB of the Latal Governments. In fact I personally 
.'eIln!lof eoneei:ve of tl1e Government :of India not accepting the view. of 
'tfle" r.oeal Governments except in "ery ex~('ptional cases. But the Go.v-
'f~meilt of lJ1diit, ~s Il matter n~ principle, must ·have the final voice and 
Jrit!8t .fie the tirtnl.fudges in 'this matteI',· Sir, I oppORe· the amendment •. 

'-"' .. ry ~ !~illtA!"J:' . . ,. . • 
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Mr. President (The Honourable Sir Shanmukham Chetty) : The 
qucst!ou is : ... 

" That in clause 2 of the Bill, in sub-section (S) of the proposed iection ilIA, 
after the words ' Local Governments concerned ' the worda ' and with thll mutual agl'ee-
ment ' he inserted." 

Tbe motion WitI'> negatived. 
Rno Bahadur B. L. Patil (Bombay SlIuthcrn Division: Non-Muham-

madll!1 Hural): Sir, I heg to move: 
., That in clauae 2 of the Bill, to Bub-soction (8) of the proposed section .nA, the 

following proviso be added : 

'Provided that, before necording his final sanction, the Governor General in 
Council may also cause tho scheme to be published in the official Gazettes 
of tbe Local Government or Local Governments concerned and call for 
objections from the public and the· local bcidietl in the urea selected for 
operating Bueh service '." 

Sir, this am'endment does not go against the principle of the Bill, nor 
does it go against the prol!cd ure of sanctioning schemes. It will not also 
go against the worldn'g of the I<1cheme. 1'herefore, this amendment. in 
my humble opinion, is so simrle and so harmless that the Commerce Mem-
ber should accept it .. However, Sir, my grounds for moving this amend-
ment are these. Sub-seetion (3) of the proposed section 51A provides 
that, lifter the finnl sanction of the Governor General in Council is given, 
it fihould be published in the Gazette of Ind.ia. But this will not serve 
any useful purpose. It will only give notice to the public that a parti-
cular &cheme is sanctioned by the Gonrnnlent of India. What is neces-
sarr is that before any ~cheme is f.nally sanctioned by the Governor 
General, it must reach the ears of the publie and the objeetions of the 
puhlic should be called for :md, after considering those objections, if 
any. the scheme should be finally sanctioned. That is the object; and 
that ohject can be achieved by first publishing the scheme in the local 
Gazettes concerned ; and, in my opinion, it will not take much time to 
un that. You wi~l find in the report of the- Select Committee that they 
found it difficult to provide in the Bill itself that the local bodies should 
be clImmlted. If, as I havc proposed, the schemes are published first 
in the local official Gazettes, not only local bodies but the general public 
#lUll the travelling public will get notice of the sch~me and sufficient time 
to put in their objections either before the Local Governments or the Gov-
ernment of India, Then there is also another object that will be served by 
110 publishing the "Ic.hemes in the loc~ll Onzcttes. It is an admitted fact 
that by sanctioning such IIChemes the private bus owner and the private 
companies who run motor buses will be to some extent at least ad"ersely 
affecteu. In that case, T llE'k. whether it i:; not just and fair to give 
them ~ufftcient time to make their OWJ~ arrangements, Then it will also 
affect, in my opinion, contractors of tolls and others. I may just cite 
an instance before this House. According to the rules, at least prevail-
ing in my Pl'esidency, a vehicle that l'UM t.hrough a particular toll bar is 
required to pay II toll ouly Ol1~e ill II period of 24 hours in'espeet.ive of 
the 1lI1mber of trips it makes, If a ra.ilway company is to run its buses, 
it may run the same bus It numher of times to and.fro before, that toll bar 
and thus cause loss and, I should say, inlmense 1088, to the eontraetor who 
haR taken that toll; and t4hus it is very difficult to imagine at tbis stage 
how Dlany people will be affected and in what way they will be lL1fected. 
Therefore. in order to give snch people an opportunity to consider a 
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particular scheme in detail and put in their objections, it is absolutely 
es!::ential that the scheme should be previously published in the local 
official Gazettes. 

:Mr. Prelident (The Honourable' Sir Shanmukham Chetty) : The 
House now stands adjourned and will m~et again at fifteen minutes past 
two. 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
the Clook. 

The Assembly re-ll88embled after Lunch at a Quarter Past Two of 
the Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in 
the Chair. 

Ru Bahadur B. L. PaW: Sir, when we rose for Lunch, I was 
urging on the House the necesaity of giving sufficient notice to private bus 
owners and to private companies, 80 that, before the powerful competitor 
enter~d the field, they might dispose of their rolling stock, etc. They will 
have to give notice of discharge to their servants, they will have to make 
othcr arrangements. Supposing, Sir, a company or a private individual 
haH entered into a contract and thereby has taken upon himself certain 
obligations, entailing in some cases certain penalties in case of failure to 
fulfil those obligations, in such cases it is necessary that the owners of 
privute buses or companies should get some breathing space before the 
powerful competitor is given free field. 

Then, Sir, let us imagine what such schemes may include. They may 
iridllde the schedule of fares, they may include certain hidden concessions, 
thcy may also include routes and timings. Now, I ask, Sir, are these not 
things in which the public are interested' Are these not matters in 
which it is very neceSBary that Government should hear the objections or 
the cODTeniences or the inconveniences that are likely to cause to the 
public' I might bring to the notice of this Honourable House what I 
ha"e just read in a publication which was 8en.t to me last evening. It ilt 
with rE'~ard to the Darjeeling-Himalayan Railway Company. It is stated 
in that document that with regard to the transport of tea, before the 
advent of the motor lorry, the railway company charged RB. 0-13-9 per 
maund, and now that very company has reduced the rate recently to 
Re. 0-9-0 per maund. This document raises one important qUeElti(ln. 
If RB. 0-9-0 a maund is profitable now to the railway company, why did 
they charge such exorbitant rat81 for the transport of tea all this time' • 
And if 0-9-0 a maund is not profitable now, why should they carry the 
tea at all Y Obviously, the intention is to start competition with private 
bus owners and private companies ; the object is evidently to kill them. 
If such things can be resorted to by railway companies, is it not ller.cll88.ry 
that the schemes should be controll'ed by Government, the relevnnt rule.~ 
should be scrutinised by this Legislature, and that the scheme should be 
framed in accordance with those rules and regulations T There is no Huch 
clause unfortunately in this Bill providing for all these things. 

L21lLAD 02 
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[Rao Bahadur B. L. Patil.] 
Then, Sir, I ~ould invi~e the attention of this House to the Report of 

the Select CommIttee wherem they say : 
•• We di8CU8sed also the insertion of 1I0me provi8ion which would specifically llmit 

tbfl rndius within which these ae1'Viee8 ahould be allowed to operate, but came to the 
conclusion that aueh a proviaion is not practicable and might have undeaired resulta," 
-and, therefore, they recommend'ed this : 

.. We decided that, for the prcsent, it will bc best to leave the decision to the 
Gov~rnor General in Council, acting in consultation with the Local Government, to 
determine the extent of cach ae1'Vice, on a full consideration of all the loeal ,.jr· 
eumstnllces. " 

I do not mean to suggest tha.t the Local Government should be 
altogether eliminated or ignored, the Local Government should be thel·c : 
they should of course give their opinion, but it is fundamentally essential 
that in each particular case the various details must be approved by tire. 
public for whose benefit, after all, the railway companies are to rull their 
bU8~. 

Then, Sir, there is another point. Much fuss has been made about 
the co-ordination of rail-road transport, but, as has been admitted byevel'Y 
one, there is no trace of any co· ordination between the various systems of 
transport in the Bill as amended. If, as I have suggested in my am'end-
ment, such schemes are published in the looal official Gazettes, it is very 
likely that the people of the locality might suggest something which would 
fulfil this object 80 as to co-ordinate the different kinds of transport in a 
particular locality. 

Sir, if we look to the form and general principles of the Bill, I might 
characterise it as a Bill which has neither a tail nor head. As more than 
.one Hon.ourable Member stated in this House, it gives a blank cheque to 
the Governor General in Council. I do not say that I do not truHt th~ 
Governor General in Coullcil,-I do trust him,-but for all practical pur-
poses, it U! the Commerce Member who will be guiding the whole thing. 
It is not improbable that the Honourable the Commerce Member will be 
influenced by the railways. Under these circumstances, it is highly 
dangerous that such a blank cheque should be given in the hands .of the 
Governor General. in Council, 'eSpecially for the reas.ons I have stated. 
This is what is stated with regard to American Railways. In America 1110;0 
such a settlement has been arrived a.t, and the se.heme has taken the form 
of a Statute. Here is an ,article in the Indiom BOIilway Gazette entitled 
•• Emergency Railroad Legislation in the United States ". Accordilt~ to 
that Statute an authority aalled the ,. Co-ordinator " is appointed and all 
the powers are given to that authority. In conneetion with thia ''eStillg 
of full powers, it hu been said : 

• C The whole eoneeption is fraught with much peril for it piaOO8 enormOU8 power 
in the hand. of • slagle iBdiYldual, ud, though mueh win depend on the personality 

• of ~he i.di1'idual, U would I8eIIl highly uamle to load .. y ODe p8rtOn wit,h I\lcll an 
ellOrmOIlH respGDaibUitl at the preHnt time of oriIis." 

I Bay these words are pertinent here. 
The~, Sir, it may ~ argued, where is the necessity of publishing these 

schem'eS 1D the local otftclal Gazettes when the Govetnor General in Couneil 
is goiug to consult th.e Local Governments concerned. True but there is no 
proced.ure prescribed by which the Looal GOvermn_ta -bould aa"ertam 
the views of the people concerned. There ill absolutely nothing of the aort~ 
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and, after all, it will depend upon the sweet will of the Local Governlllelltli. 
At the utmost they may consult a few Collectors, or Commissioners of 
Divisions, or th'e Presidents of District Boards. But what about the 
public; what about the pel'llOns who will be vitally concerned 7 Un-
doubtedly under the scheme of this Bill they will come to know only after 
the scheme has been finally sanctioned and published in the Gazett,e I}f 
India. It is a deplorable state of affairs that the very people, for whose 
interests the railway is empowered, should not know what. is being pro-
posed in their interest, until it is too late. I, therefore, submit with all 
the emphasis at my command that it is abeolutely necessary for GoverllltlCht 
to make this concession and to accept this amendment so that. people in 
the country may know where they stand, and people interested in buses 
and private companies may know how they will be affected. 

I am glad to hear that the Honourable Member in charge of this Bm 
has conceded a good deal in the Select Committee to improve the Dill and 
to me'et the wishes of Honourable Members who served on the Select Com-
mittee and also the points of vi'ew expressed in the PreSR and by the bodies 
interested in private buses. I am gratified to hear all thnt ; but, Sir, I 
cannot understand why the Honourable Member in charge should oppose 
'Juch a simple amendment as this which does not in any way come in the 
way of his proposal. It is only a matter of a few months I1t the utmost ; 
the pUblication may take at th'e most one or two mont.hs, and, by the tiwe 
it is considered by the Government, objections will be before them and they 
w~ then be in a position to consider those objections, and, if lleceS~llr'y, to 
make necessary changes. For these reasons, I move my amendment . 

•. PrelidlDt (The Honourable Sir Shanmukham Chetty) : Arnen.i-
ment moved: 

•• That in clnule 2 of the Dill, to sub'Bection (I) of the propoBcd lection SIA, the 
fllllowing proviso be added : 

• Provided that, before according hiB finnl unction, the Governor OeuerA.l in 
Council may also eaule the Bcheme to be published in the omekll Oazettel 
ot the Local Government or Local Governments concerne<i amI ('all tor 
objections from the public and the local bodiel in the area &elected for 
operating such I8mce '." 

Mr. G. Morgan (Bengal: European) : Sir, I regret I have to oppose 
this amendment. I may mention, before I go further, that I 8m not 
afraid like my 'Honourable friend, who has moved this amendment, to l!'h,p 
a blanl( cheque to the Governor General in Council. The Governor General 
in Courwil does not propose to sanction any scheme until he has conslllt.ed 
the Local Government, From the little I know of this country and t.h,. 
working of' Government, I am perfectly certain that th'e Governor Gel1el'!Jl 
in Council would not sanction a scheme ,vhen the entire opinion of the 
Local Government and Qf the area in which it WRS to be run was Jlgail1'lt 
it. I Rm prepRred to take thllt rislt. Also in the la.tter part of hill amcnd-
mentin connection with public and local bodies, my Honourable friend 
himself knows that when a Local Government is commlted, the first thing 
thut the T~()cal Gov'erllment does is to conllult always local bodies. Jnrmici· 
palities and l)i!'ltrict BOllrrls in connec.tion with the ['cherne and all the 
ob,iectioIm will he received by the Local Government before it ;Jives it. 
opini-on to the GOl'emment of India. J do not think myself that ti,e 
proposecl J)roviso would be of any use at all except to delay Ilnd mnJtipl~' 
work. If I want to get oh,iections to a local schelQe it is,one of the !;impleMt 
things iil tbi!! couBtl'Y.. All that w()uld mean delay and it is not ulwaY' 
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[Mr. G. Morgan.) 
certain that the objections which come up really have what I should call 
the power behind them that it looks on paper. So, I think my HOnOU1"nble 
friend would be well advised not to press his amendment, because I eaJl see 
no object to be gainea by the d'elay which would be caused or the suspicion 
that the Governor General in Council would not give full weight to the 
Loeal Government's opinion; and Local Government's opinion would 
certainly be given after receiving the opinions of the local bodies, municl-
palit.ies and District Boards and officials connected with the district in 
which the scheme is to be launched. I also have no fear that the Gove.rUOl" 
General in Council would override th'e strong opinion put up by the Local 
Government which might. be entirely in opposition to the seheme. I, 
therefore, oppose th.e amendment.. 

The Honourable Sir JoseJlh Bhore : Sir, my Honourable friend, the 
Mover, described this amendment ~ harmless. I agree. Some of my 
Honourable friends in this Hous~ would perhaps be dispOS'ed to drsl'ribe 
it by a less euphemistic term. If it is not out of order for me to suggest, 
I would certainly suggest that if my Honourable friend had read his own 
amendment carefully, he would certainly not have moved it. The amend-
ment runs as follows : 

•• Provided that before according his final sanction, the Governor General. in 
Couneil may also eause ...... , etc., etc." 

The word is II may ". He wishes to give the Governor General powers 
which I submit he already possesses; there is nothing to pre\Fellt the 
Governor General in Council doing what my friend wishes. The amend-
ment is, in my view, wholly unnecessary and I oppose it as being otiose. 

:Mr. President (The Honourable Sir Shanmukbam Chctty): The 
question is : 

•• That in clausc 2 of thc Bill, to sub-section (t) of the proposed scetion 51A, the 
following proviso be added : 

• Provided that, before aeeording his final sanction, the Governor General in 
Couneil may also cause the scheme to be published in the omeial Gazettes 
of the Loeal Govemment or Loeal Governments eoncerned and enll for 
objeetions from the publie and the loeal bodies in the area seleeted for 
operating sueh serviee '." 

The motion was negatived. 
:Mr. T. N. Ramakrishna Reddi : Sir, I move: 

II That in clause 2 of the Bill, after clause (b) of sub-Ieetion (4) of the propOled 
Beetion 51A, the following new clause be inserted : 

• (0) the company shall maintain separate aecounts of sueh new services which 
ahall be annually audited by the audit department and if it ia found that 
IUeb Berviee or 8ervices are running at a loss the Governor General in 
Oouncil after consultation with the Loeal Government or Governments 
concerned may take sueh steps as are neceasary to safeguard public 
interests '." . 

This is a ,'cry mild amendment which, I hope, the Government will see 
their way to aOOlept. It gives the power to the hands of the Governor 
General in Council and not to Local Governments. Here there are no 
obnoxious ,vords such as II mutual agreement ", as was contained in the 
previodll amendment. This gives ultim&te power in the hands of the 
Governor General in Council. He will only consult the Local GovenUllelltll 
in taking any steps the Government choose. Now, we know that in a short 
time there will tre a railway authority with absolute powers ovt'r the 
administration of the railways and the Legislature will have very little 
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power to interfere with the administ.ration of the railways and even the 
Member in charge of the Railway Department will have 00 powel' eXcel)t 
to lay down eert.ain general policies Hnd h'ence this amendment is abilo-
lutely essential. This amendment seeks to impose a condition on tnt' 
railway administration to maint.ain a separate account in the mat tel' of 
running bus services, so that if the railway company sustains 1(l'lHel.'l -Ca~ 
we expect it will,-it may not show the whole l<>sses under the Ire;d of 
'.~ railway expen~es ", This amendment will show the public whetner the 
railway company is running i1:.<i motor service successfully or at a loss and 
if it is running at a 1<l8S. then the Governor General should immediately 
take steps to stop the bus service (lr take such other steps as is ne;!.('SRIU'Y 
in the interests of the public. }f'or instance, Government hll.ve conceded 
the principle that there shoul,!i be n<> special privilege extended to tho rail-
way company, The railway company, being a powerful organisation, (IUn 
eontinue to run bus f1en'ice for a number of years 'even though su-;taining 
losses annually, The effect will be that all the private buses w.ill be wiped 
out in the meantime. Hence it will not. be a fair competition, and hence it 
is against the principle of this Bill. So this amendment is very salntary 
and I hope that G<>vernm'ent will see their way t<> accept it. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : 

" That in clause 2 of the Bill, after clause (b) of sub·section (I) of the proposed 
I'teetion 51A, the following new clause be inserted: 

• (c) tho compnn~' shall maintain separate accounts of such new serviCtA which 
shall be annulllly audited by the audit department and if it is found that 
such service or services Ilrc running at a 108s the Governor (-leneral in 
Counril nfter consultlltion with the' Local G,lVernment or Govetnmenta 
concerned may take such stepa 88 are necessary to safeguard public 
interests '," 

Mr. Muhammad lIuauam Babib Bahadur (North Madras: Muham-
madan) : When 1 look at sub-clause (5), wherein power is reserved to the 
Governor General in Council to withdraw his sanction to any scheme under 
sub-section (2) of thi" Bill aiter ~onsultation with the Local Governments, 
I think it i" fair that I should support the amendment which has beeu 
moved by my friend, Mr, Reddi, The intention of the Bill, which hall been 
introduced with regard to fe-eder railways is the removal of the diilability 
under which they have been suffering all th.ese years, They will hereaftcr 
run a motor transport service directly in competition with privatfl enter-
prise but the Honourable the Commerce Mem.ber may take my word for 
it that if this oompetition becomes very acute, as it is certain to be, the 
railway companies will not be able to stand the competition unless there 
is a further move on the part of the Government by taking setion ill other 
directions which might bring about greater eo-ordination between tllese 
two kinds of transport. If, after a certain period, say, six monthA, wb~n 
the accounts are audited, it is found that a particular railw~y company to 
which this right has been granted under the Bill has sllstained 10lilS, then 
it will be within the powers of the Governor General in Council to witbdraw 
or modify the sanction which he has accorded to that railway company 
under sub-section (2), If the accounts are audited by the Auditor General, 
then, of course, the thing is very easy, but if these accounts are to 1>t' 
audited by a special officer, say, a competent accountant, I think, Sir, the 
railway company ought to be called upon to pay for the services 01 lIuch 
an secbuntant and such action sh<>uld be taken as may be desirable Ly thfl 
Governor General in Council in regard to continuing the transport £ervice 
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or stopping it. I, therefore, wholeheartedly support this amendment of 
Mr. Reddi. 

111'. S. O. Sen (Bengal National Chamber of Commerce: Illdiam 
Commerce) : It seems to me that this amendment is unnecessary. It aJ.l 
depends upon the reply which we get f~m the Commerce Member. As I 
llnderRtand it, every railway has to cnter into an agreement with the Gov-
ernment that they would have the right to purchase the railway after a 
certain number of years and, accordingly, no railway can expend any 
money on any part of the railway without the sanction of the Government. 

The Honoul'R,ble Sir Joseph Bhore : ~ot all of them. 
Mr. S. O. Sen: So far as regards the li~ht railways ..... 
The Honourable Sir Joseph Bhore : I do not think all of them. 

Soml.' of them. 
Mr. S. O. Sen: Very good. If some of them are under such an 

olJliglition to the Government, I do not know whether they will be able to 
purchasp with the sanction of the Government or without their sanction, 
wh!'tllCr there are agreements or not. So far as the bigger railways are 
COll('t'l'ned, J understand tht'y are all under such an agreement with Gov-
ernment. If they are ~uhject to the agreement and if this new under-
taldng, namely, the running of tht' bus service, is to be treated 88 an under-
taking by t'he railway, then there is no occasion for such a clause, because 
the ";~lOle of thf aceount will conic befure the Railway Board in some 
shnpe 01' other and at some time or other. 

'!'he Honourable Sir Joseph Bhore : It certainly will be 110 in regard 
to (:lOme of them, but I cannot say whether it will be so in regard to all. 

111'. S. O. len : As regards those whieh are not under the agreement 
and whose accounts will Mt come before the Railway Board, I submit that 
ill those cases such a clause ought to be inserted in the Bill. 

The Honourable Sir Joseph Bhore : Sir, I very much regret that I 
cannot accept this· amendment either. By the changes that have been made 
in tht' Bill, railway companies will, I think, be seriously hamper(ld in 
instiruting and running railway services and I am afraid I could not agree 
to any further statutory restrietions and conditions being imposed upon 
them. As a matter of fact, I have not the faintest doubt that the railway 
cODlpanies will mainta,in separate accounts for such services and I have 
equal1y no doubt that no railway company will, if left to itself, continue to 
work a service which does not pay. I submit that clause 5 gives the 
Govemor General sufficiently wide powers to interfere in any way and for 
any 1'I'HROn that he considers right and proper. I think that tb~ powers 
are a sufficient safeguard for the pO!l8i.ble evils which my Honourable 
friends anticipate. 

Sir, I oppose the amendment. 
Mr. President (The Honourable Sir Shanmultham Chetty) : The 

qUI'Rt ion ·is : 
" Tbat in dauRe 2 of the ~i1I. after clause (b) of ,ub'section (4) of the prop08",d 

8e~tion 5] A. tlie following new clause be inserted : • 
• (c) the eompllny shllll maintain separate accounts of luch new seTvi.ces which 

shon be IUInually audited by the audit department and if it is found that 
lueh l!emee OT lIerneetl aTe running at II lOla the Governor General ill 
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Council after consultation with the Local Government or Governments 
concerned may ta.ke such ateps 8.8 are necesiD.ry to aa'fegullrd Jlllblic 
iateraata '." 

'l'h ... motion was negatived. 
Clause 2 was. added to the Bill. 
Cluuse 1 WIUI added to the Bill. 
1'he Title and the Preamble were added to the Bill. 
'!'he Honourable Sir Joseph Bhore : Sir, I beg to move that the Bill, 

as amended, be passed. 
Mr. Lalcha.nd Na.valrai (Sind: Non-Muhammadan Rural) : Sir, 110 

one in the House should be surprised at my giving the last 9troke to this 
Bill and on a very serious legal point. i\ly point, when I put it to the 
HoUs!'. will be easily appreciated by the It>gal Memhers of this Assembly, 
but I will make it so clear that I hope that it wil1 be appreciably and 
ea!:lily understandable to the other lay Members of this House too. I may 
be accl1sed of putting such a serious 'legal point before the House JLt this 
late stage, at the third reading of this Bill. It will be observed that 1 had 
no opportunity of putting that point forward at the time when the conai-
deration of this Bill was going on. 

AD Bonour&ble Kember : Why not Y 
Mr. Lalchand NaV&lrai : Because I could not catch the eye of the 

Prm~ident. Therefore, in my humble opinion, this is the proper stage when 
a legal question can be raised and, if the House agrees with me, it will be 
only 011 that one objection that the whole Bill can be rejected. Now, 
Sir, 1 am quite serious about my point and I must say to the House that 
I am Jlot putting it withQut having consulted some of my legal friends 
in this House on this point who are in agreement with what I am going 
1'0 plllce before the House. Therefore, without any further delay, I will 
(lOme to the point. 

Now, Sir, what is required by this Bill is to amend section 51 of the 
Indjan Railways Act. Section 51 of the India.n Railways Act runs thus : 

" Any railway company, not being a eompany for whieh the Statute 42 and 48 
:Viet. CA. 41 provide., may frOM time to time exereiBe, with the sanction of the Governor 
General in Couaei1, aU or any of the following powers." 

Now, it will be observed that this is a power for the Governor General 
to give sanction and that would be only under the circumstances which are 
prescribed in clauses (a) to (e). I will place before the House clause .!e) 
and 1hen show how it is that this enactment, if it is passed, will be abso-
lutely 'Ultra vires, and if it is ultra vires, the House will not give sanction 
w anything that is illegal. Clause (e) runs thus : 

., It may provide and maintain any me&D8 of transport which may be required for 
the rClUionable convenience of pasBengera, animala or goods carried or to be carried on 
it. railway." 

J willlny cmphasis on the last words" whicA may be required for the 
!,(,8sonuble convenience of passengers, animals or goods carried or to be 
ClflM'ied on its railway". This clause is a restricted clause and it gives 
],ower to the Governor General only to give sanction if a company', 
req1lirement for the reo.lIOnable convenience of the pasaengers, animals or 
goods earried or to be earried ()n i1Jl railWAY is 'established. If thiN is not 
estsl.blished, then the Governor General will have no power to give sanction. 
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Now, the point that ariBes is this. What was it that the original Mover of 
the Bill wanted, and let 116 then consider what is it that the Select Com-
ruittee has asked this House to pass. If both are in contradiction or in 
eonfiict, then this House cannot possibly paIlS what the Select Committee 
has recommended. Now, Sir, I will read clause 2 of the original Bill. It 
says: 

" For clause (6) of section 51 of the Indian Railways Act, 1890, the following 
dause lhall be aubltituted, namely, 'it may provide and maintain any U\cnn! of 
transport for the eonvenienee of p881engera, ammals or goods in any area to which 
a(-eess is afforded by that railway'." 

It will be seen that what the Mover of the Bill wanted was the deletion 
cd the ,vords " required for t.he reasonable convenience of the passengers, 
Ituimals or goods carried or t.o be carried on its railway". In other words" 
tIle Mover of the Bill wanted that there should be general power to the 
Governor General to give sanction even in cWies where it is not establish('d 
that it is required for the convenience of those passengers and goods which 
have to be carried on on its own railway. Now, therefore, I am asking 
that. if this clause (e) exists, then let us see what is the Select Committee 
propoRing. The Select Committee does not say just as the Honourable 
the Mover wanted that this clause be eliminated and another clause 
substituted. That means, the Mover wanted certain deletion and then a 
general clause. But the Select Committee did not ask for that. If the 
Select Committee had said, well, delete this portion of clause (e) and then 
propose a general scheme for sanction. Then the Select Committee would 
have been right and they would have been enacting a legal law. At 
preseut what do we find T I was wondering why this mistake occurred. I 
do not know whether the Select Committee was conscious of it. I would 
consider this a very serious mistake. They may have asked for the deletion 
of these restricted powers and then ask for general powers. One can 
UI1(lerstand now, ('ven from a common sense point of view, as a layman 
can understand, that if the Legislature had laid down certain re1ltricted 
powers, how can they make an enactment for general powers unless this 
restrict.ed section is done away with. Therefore, I was reading and re-
reading the present Bill as it emerged from the Select Committee. I was 
wonderiJJg whether I was reading it aright and I felt that it might be 
that they might have asked that from section 51 of the Indian Railways 
Act delete clause (E) and adding a new clause 51A. But what is proposed 
is that, after section 51 of the Indian Railways Act, the following section 
shall be inserted : 

-" Any railway company, not being a company for whieh the Statute 42 and 43 
Viet., Chap. 41, provides, may frame a scheme for the provilion and maintenance of 
a mutor transport or nir-eraft aervice for puaenlfC!ra, animals or goods with a terminul 
at or near a station on the railway owned or managed by such eompany." 

It is obvious that they have not. rlil'lpp.nsed" wit.h that clause (e). Not 
3 P.M. hl,,·in!! done that. tbt'y cannot make Il general provision 

l~ke this ill thE' face of the former clause still existing. 
J will still make it dearer. Supposing a question ariseS when a company 
applies for sanction, and these two clauses are there, one authorizing the 
Governor General to give sanction when it is proved that it is necessary 
for sUl~h railways to have tI:ansport by motor aQd the other giving him 
general }lower, how can he exereise the gelleral power' I am, therefore, 
saying that if you give a p:p.neral power without taking away this restric-
tive one, YOll will be makhig a law which could not be brought into force. 
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You will thus be lending your support to a law which is absoluteJy 
ultra tlit'es and illegal. Supposing you pas~ this Bill you will 
be at. least making a serious mistake. The Honourabie MembcN 
might he thinking that this being the last stage of the 
Bill, they should let it pass. But, as soon as they pass it, questions 
will a.rise in the High Court. A company may come forward and say 
that they want leave of the Governor General for the purpose of motor 
transport. The Governor General may call for a scheme, but I thinJ[ even 
the Governor General, when he sees that there is another law in conflict 
with it. will think twice before he gives his sanction to the scheme. Suppos.-
ing he gives leave, it dOef!i not lie in his hands finally. It will come 
before .iudicial Courts to decide whether a particular en8rtment, under 
which sanction is given, is ultra vires or not. If the .Judges are of opinion 
that it is ultra vires, because there are two conflicting provisions, one of 
which has not been cancelled, and both exist, then the High Court will 
hold it llltra vires and the company will not. be given any right of snch a 
transport.. Honourable Members know, several instances have happened 
huH] in civil and criminal cases where ccrtain enactments of this House and 
of the Provincial Legislatures have been held ultra vires, and this House 
have had to sit and amend them so as to bring the law in consonance with 
it. Thc point which I raise is not a trifling one, it is a serious point. This 
Bill har, been shouldered not only by the Honourable the Railway Member, 
Imt there is another very able Member, the Member in charge of Industries 
anel Lahour who is joining hands with him. I gave an inkling of this 
pf)int at least sometime before, and I am raising it now. I thought: the 
Honourable the Law Member would be in this Chamber to take interest in 
thi ... point, and give UB the benefit of his views. But, I do not find him. 
There is in his place the Secretary of the Legislative Department, Sir 
IJHncelot Graham, and I hope he will not treat this point as Ii trifling one, 
but will give UB his opinion considerately. I say, it is illegal to hltyc this: 
provision and I have given sound reasons why I think so. The House 
callnut get out of it. I submit that this one legal point is sufficient too 
reject this Bill. Sir, I have to say one or two words about the l'Jue~ti()n 
on its meritS. The Select Committet' claims that fhey hltve done a very 
good thing' in improving the original Bill. I have pointl'd out one !l!'riOU!f 
mistake of law. With regard to the question of fact ,,,hich the Select Com-
mittee think that they have improved upon, I cannot see any improvement, 
hell liSt' J !!~e, th!" only thing thf'Y have don,' is with regard to /lsking the 
scheme to be prepared and pla.ced before the Governor General for sanc-
tion, but section 51 itself requires the Governor General to give sanctjon, 
and do I understand that he will not ask for a scheme' He will certainly 
ask for one and will only t.hen consider and give his leave. I think if the 
S,']ect. Committee think that they have done a good thing, I say they are 
nnder R delusion. 

Rao Bahadur B. L. Patil: May I aRk whether the IIonoul'Abl(! 
Member is speaking on his point of order which he raised or on the Bill , 

Mr. President (The Honourable Sir ShanmuKham Chetty): He is 
maki,ng his speech on the Bill. 

'R80 Bahadur B. L. Patil : But the Honourable Membc!' i" a160 
rll.iBin~ thl' point of order. 

Mr. President. (The Honourable Sir Shanmukham Chetty) : Be has 
not l'aiser1 anr point of order. 
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lIIr. Lalchand NavaJrai : I am not raising anY' point of ordl,r at all. 
~f. my lIonou.mbJE' frieml is anxio11s t.o have his ameudmrnt, then let him 
~om hHnds wIth me to reject the Bill. I have made it clear that the first 
III th.e h'{nd question upon which I stand strongly at least from my point 
of VIew. The second is that it is all a moonshine to think that th~ Select 
C:oll!mitt.e<' has .improved the Bill. I ask the Honourable l\1ember in chal'gt' 
a ~l!I'Pct questIOn. HavE' they provided that the scheme will lay down 
umform rates to be chargt'd by the railways and the individual moiol' 
owner Y I submit, not. I am glad that this question was raised by Mr. 
:l'iaswl)od. Ahmad .beforp tht: SE'lect 90mmittee. He did put in his dissellt. 
but I thmk lIe (lId not serIously thmk of it. I do not kno",' why he did 
not move an amendment here. His note of dissent in the Select Com-
mittee"s report reads thus: 

,. In my opinion, the proposed rates should form a part of the scheme and thoAe 
ratt'li .~hould not be changed without previous sanction of the Governor General in 
(~oune!l. ' , 

Any way, J ask, will it be that a uniform rate of fllres \vill be asked 
to hI' lIIcorporated in the scheme' Otherwise it will be very unfair. If 
tht, lJarties arc left to themselves on this point, it will be a keen figbtJ 
and thl'Y will be cutting each other's throats. Therefore, I should like tt) 
know whether the rates lire to be preseribed or not in the sdleme. 

The second qu('stion t.hat I would like to ask is with regard to the 
number of bllses or motors which will be allowed to a company to run 
and whethel' there will be any restriction on them' If the number is 
not going to be restricted, companies are always very rich and they call 
provide for a large number of motors to the detriment of the private 
owners. If the companies are even bankrupt, Government: are always 
ready to help them. Therefore, I submit that there ought to be a restric-
tion in regard to the number of buses to be used by that company which iR 
given ",anction to us~ t'hem. In conclusion, I ask the Government to g1'\"e 
serious consideration to this legal point and also to the general question 
on facts. It is not that we are trying to kill this Bill at this late stage. 
but w'e have to save Qurselves from a reproach hereaft~r if the matter 
goes before the High Court and they hold that thi'!l Act is ultra vires. 

Sir Lanoelot Graham (Secretary: Legislative Department): Sir, 
I muRt begin by thanking my Honourable 8Jld learned .friend, 
Mr. IJalehand Navalrai, for giving me a warning this morning that he 
was going to raise this vitlll point~ But I Jind myself iJ?- a position. of 
some difficulty, because I am not sure whether you, SIr, are to deCIde 
this point or whether the House has to decide it. 

Mr. President (The Honourahle Sir Shll.nmukham Chetty): So far 
as the Chair has been able to understand t.he Honourable Member, he has 

. not asked for a ruling from the Chair on the question ~h~ther the Bi~ 
is ultrn "ires. He only suggests to the House that, If It enacts thIS 
measure. it will he mll.king a bad la,v and, therefore, incur a great 
odinITl. That is all. 

Mr. T. N. Ramakrislma Reddi : In that case, I have to raise a point 
of order. My point of order is this. ~ile there i~ cl~use (e)- ~f 
section 51 existing ;n. the Act, where a restr.leted PO~eJ' IS ~l'\:en to raIl-
way companiel'l, has the 'Leg:iA]ll.t.llr~ gilt t~e rlp:ht to ~lve unh'!llted power 
to the railway eompany to run hus !ilervl(~es where.ver they like·' . Here, 
in section 5] (8), the Legislatnre has gh'en restrIcted power" to the 
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railways to run any form of transport only for the reasonable convey-
ance of passengers, etc. Further on, it says that it may provide or 
maintain any means of transport, and here it gives unrestricted pow·er 
to run any form of service, either waterways or airways or buses. 
Whereas the present BiU in one sense restricts the powers of railways 
to open waterways, at tbe same time it gives unlimited power to the 
railway company to run their bus services wherever they like to convey 
passengers from anyone place to nnr other place. Then, Sir, the 
report of the Select Committee, to whrch the Honourable the Commerce 
Member has affixed his signature, clearly says that the intention of the 
Select Committee is to delete clause (e) of section 51 and to have a 
new section substituted altogether. 'l'hey have entirely recasted the 
old Bill which the Government introduced and they ha1>'e provided an 
entirely new clause 51A whil'e, at the same time, retaining sub--
section (e) of section 51. The o.bject of Government. has been. clearly 
",tated in the report. ......... . 

Mr. President (The Honourable Sir Shanmukham Chetty): Will 
the Honourable M'ember just state his point of order? 

Mr. T. N. Ramakrishna Beddi : My point of order is this. So long 
as cla.'use (e) of section 51 eBts which gives limited powers t.o t~ 
railways, can they add a new clause now ~iving unrestricted powers to 
them? 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
Bill now before the House seeks to amend the Indian Railways Act, 
IX of 1890. That Act is an Act of the Indian Legislature. This House 
is entitled to amend any Act of the Indian Legislature. If Act IX of 
1890 were a Parliamen.tary Statute, any Bill of this House which is 
inconsistent with any of the pl'<wisions of that Parliamentary Statute 
will be ultra. vire.~. But the House is entitleu to pass any Bill amending 
any Act of the Indian Legislature. Even though,-on that point the 
Chair is not expressing any opinion.,-the pro\' isions of this new amend-
ing Bill may be inconsistent with any or all of the provisions of any 
Statute of the Indian Le~islature, that will not make it ultra t,ires. 

Sir Lancelot Graham: After what yon have said, Sir, I have 
nothing more to add. I was a little surprised to see two gentlemen on 
the other side of the House arguing about ultra vires without making 
any reference to the Government of India Act. I can only say that 
they had not a copy of the Government of India Act with them. 

ltIr. Lalch&nd Navalr&i : Does the Honourable Member agree that 
it will be bad law? 

Sir Lance10t Graham: That, Sir, was not the point. The point 
that my Honourable friend made waR that the law, if passed, would be 
ultra mres of the Legislature. As you have said, Sir, the powers of the 
Indian Legislature are Ret forth in section 65 of the Government of 
India Act and this House has power to amend any Act of their prede-
cessors in this lIouse. It ill pOIJllible thllt, in so amending, they might 
overlook the provisions of an existing Act and there may be confliet. 
But this Legislature has full power to legilllatc in conflict with existing 
legislation of the Indian Legislature. Possibly we should not get credit 
for doing 80, and we might lay upon the Courts the task of applying the 
MDODS of interpretation which Ill''' snitable when there iR eODftiotin, 
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legislation. These canons are very simple and the High Courts will 
have no difficult~r. In this case, however, the High Courts will not even 
be put to that task, because here we have two pieces of legislation, the 
existing Indian Railways Act which we are going to lmpplement when 
this provision is passed incorporating a new section in the Indian Rail-
ways Act: that section will add something to the powers now con-
tained in the Indian Railways Act; but there will be no conflict. 
Therefore, neither is this Bill ultra virss, nor is it likely to give trouble 
to the High Courts or to reflect upon our reputation as legislators.' We 
may pass this Bill with a perfectly good conscience . 

.... •. O. len: Sir, I think the words" ultra vires ", have been 
used in this House rather loosely without knowing their exact meaning. 
What is the meaning of the words Itul.tra 1J'ires '" Beyond the power. 
Beyond whose power' Beyond the power of the Legislature or beyond 
the power of the Governor General in Council T Whose power is to be 
considered T The IJegislature has ample power, as Sir Lancelot Graham 
has said. Under section 65 of the Government of India Act, everything 
can be done, except tbose specially mentioned there. On the last 
occasion, a similar question arose under'the Criminal Law Amendment 
Act, but there it was being done .......... . 

Mr. Prelident (The Honourable Sir Shanmukham Chetty) : I do not 
think there is any nl'!cd t(l discuss t.he point, because the Chair has given 
f1 ruling. 

Mr. S. O. Sen: Under the circumstances, I need not discuss that 
point. The only point which I wanted to ask the Honourable the Com-
merce Member to remember when sanctioning any scheme is that this 
Bill is being introduced for the purpose of safeguarding certain rail-
ways and smaller railways against c()mpetition by the buses. In framing 
the scheme, I ask him that he should not allow such schemes where the 
competition will be not by the buses, but against the buses by the 
railways : that is the only point which I want him to remember when 
sanctioning a scheme. 

The Honourable Sir Joseph Bbore: 1 shall certainly d'o 'that, 
Sir: 

Mr. President (The Honourable Sir Shanmukham Chetty) The 
question is that the Bill, as amended, be passed. 

The motion was adopted. 

THE INDIAN INCOME-TAX (SECOND AMENDMENT) BILL. 

The Honourable Sir George SchUlter (Finance Mcmber): Sir, 
J beg to move : 

" That the Bill further to amend the Indian Income-tax Ace, 1922, for l'ertain 
IIurpoRclI (Second Amendment), 88 reported by the Select Committee, be taken into 
eonRidt'fution. " 

I hope that. I am justified in expressing confidence that this 
measure, at least in the form in which it· has'reached after very car~fu1 
scrutiny by the Select Committee, may be regarded as a non-contentious 
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measure. This anticipation of mine I think is reinforced by the fact 
that. t.here are no amendments down for consideration, excepting certain 
formal amendments by my Honourable friend, Sir Lancelot Graham. I 
do not think it is necessary for me to take the time of the IIoUBe to 
any great extent ill moving the present motion. The House will 
recollect that when- this Bill was originally introduced it was made 
clear in the Statement of Objects and Reasons thut its provisions fell 
into two classes : the first class, measures expressly designed to put a 
stop to evasions, and the second class, miscellaneous provisions mostly 
designed for the prevention of hardships and for the removal of defects 
lind obscurities. In its passage through the Select Committee the Bill 
has been fairly considerftbly altered, and not unnaturally the general 
f!1fect of those alterations has been slightly to weaken the measures 
designed to prevent evasions and slightly to amplify the beneficial 
measures designed to remove hardships. Therefore, I hope that the 
Bill in its present form will be entirE'ly acceptable to the House. Sir, 
I move. 

Mr. Lalchand Navalrai (Sind: Non-Muhammadan) : Sir, I was a 
party 1.0 the Report of the Select Committee on this Bill. and I must say 
that very great consideration was given to this Bill in Select Committee 
and we took a very long time to consider each oithe provisioIlH. There 
are mallY clauses in this Bill and they were gone through very thoroughly 
and then only the Select Committee came to a conclusion. I may inform 
the Honse that I am responsible for several questions on this incoIlle-tux 
law and, in pointing out those flaws, I wanted the Act to b~ amcndl'1l lind, 
I do eray, they were of that class which was described by the HIIJ;ourabJ;~ 
Member as prevention of hardships. There were several hardships ; as an 
iustance J may say that section 66 of the Act had given very Id~~ aud dill-
cretionary powers in the hands of the Commissioner of Income-tax; these 
questions were put in the House to ventilate the grievance that iu eases 
where llpplications were made to the Commissioner of the Illllome·tax to 
send a reference to the High Court under section 66, he often held if; to be 
time-barred ; and then there was no relief to go to the High COUl't if he 
once held that the application was time-bsll"red. This grievance hilS nOW 
been redressed. It has been no amended that even though he holds that 
it is time-barred, yet the party can go to the High Court on a question of 
law. Fluch sections and many others have been amended, aJ1d [ think 
thllt it is in the interests of the public that several portions of this Bill have 
been enacted in order to give them facilities and to give them due justice. 
I submit this is a Bill which we should not wait long to consider .1l1d I sup-
port the motion which is before the House. 

Mr. President ('l'ht~ HonoUffl.ble :::lir Shnumukham Chetty): The 
question is : , 

"That the Bill further to amend the Indian Income·tax A~.t, 11122, for renain 
purposes (Second Amendment), as reported bv tbe Select Committee, be til ken into 
eonsideration. " . 

'1'hc motion was adopted. 
Clauses 2,3 and 4 were added to the Bill. 

Mr. President (The lIollourable Sir Sbanmukham Chetty) 'rhe 
question i'l that clause 5 stand part of the Bill. 



. Sir La.ncelot Graham (Sec~.etafYo: Legislf!.M,:e,J)~p,"rtJQent)i:.Sir, .I 
rise to move the first of the series of small drA'ttmg amendlnents to this 
Bill. I move, Sir : . .. . . . . . .,. . . 

. . . 
" ']'hat in clause 5, in sub-elauBe (it) of the sub-section (8) to be'··.ubstitutecl by 

that Bub·elauBe, after the word ' profession ' the words ' or voeatio~ ~. be ~erted." . . . 
Honourable Members will remember that this clause deals with sec-

tion 11 of the Act. Sub-section (1) of that section runs as follows: 
" The tall: shall be pa.yable by an aS8es8ecunder the head ' profe;'sional earnings ' 

in respl'<:t of the profits or gains of any profCllion or voeation followed by him." 

All we are doing now is to insert the words ., or vocation " after the 
word " profession" so as to bring this clause into line with the l"e!lt of 
the existing section. Sir, I move. 

Mr. President ('I'hc Honourable Sir Shanmukham Chetty): The 
question is : 

" 'l'hat in clause 5, in sub-claUBe (ii) of the Bub-section (8) to be sU~8tituted· by 
(hat Bub-clause, nfter the word • profession' the words • or vocation' be inserted." 

'fh(~ motion was adopted. 
Mr. President ('l'he Honourable Sir Shanmukham Chetty) 'the 

question is that clause 5, as amended, stand part of the Bill. 
The motion was adopted. 
Clause 5, as amended, was added to the Bill. 
Clause 6 was added to the Bill. 
Clause i was added to the Bill. 
Sir Lancelot Gra.ba.m: Sir, I move : 

" That after clause 7, the following clause be inserted : 
, 7 A. In section 19 of the said Act, for the words and figures ' any other head 

than those nlentioned in sub-seetion (1) of section 18 ' the worda • any 
head other than 'sa.lariea' or 'iDterest on securities' shall be 
substituted '." 

Sir, this is a consequential amendment. We find that as It result of 
thf! operation of clause 7, it delews sub·section (1) from !lectioJl 18 ; we 
ha·ve now in section 19 a reference to sub-section (1) of section 19. We 
have to delete the reference to tha.t sub-section in section 19 and make the 
proppr reference to salaries and interest on securities. Sir, I move. 

Mr. Pruident (The Honourable Sir Shanmukham Chetty): The 
quest.ion is : 

" That after clause 7, the following clauae be inserted : 
, 7 A. In seetion 19 of the said Act, for the wOMa and figures ' any other head 

than those mentioned in stlb-seetion (1) of section 18 ' the words • any 
head other than 'sa.laries' or 'interelt on HCuritiea' .hall be 
substituted '." 

The motion was adopted. 
Clause 7 A was added to the Bill. 
Clanses 8 ·a.nd 9 were added to the Bill. 
Mr. Pruident (The HOJlQurable Sil' SlIannlUkham Chetty) 1l-e 

. QueliltIlIniR that clause 10 stand part of the Bill. 
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Sir Lancelot Graham : Sir, I move: 
''',!WIat-AA •• e: 10:.~f ths,Bill, ia , the. proviso .to tbll proposed leotiOIl,.24A (l),.·l.er 

Uae .WD.J',JS '. 1I'ilieh ~e could not a8118S8 under the provisions of lleetion 34 " the fcffiOwiAg 
, be . lIubst1tuWd : 

'profits or gains which have e8eaped assessment or have been 8s8e886,1 Rt tno 
Iowa rate in respect of which he is debarred from issuing lI'lIotiee l.mder 

.. lJeIltion lI4 '." 

The proviso, as it now stands to new section 24A., Sir, has'been £oudU 
,to' be' too~ Pe8trietive ."in 'its \(lperatien. ift '.mi~ht ;4'ndeed,be l .held' by the 
~COUl'ts to have . the effect Of nUllifying' entirely ·'the provisinns of stlb-~ee
tion (1) of !;cctiou 24.A. The rf'striction which was desired to be put urioh 

,·.the 8c:tiyjt.ies 'Of 'the Illcome-tax Ofticer· :Was that whilc exel'cmng' hi.~ powers 
und£'r this sect.ion, he should, in respect of any arrears of previous years, 
be rcstrict.f'd as if he were acting under section 34, but that l'el;triction would 
Jlot npply when he was asscssing the income' of the' current'ye111''Of the 
person who is likely to leave British India during that year. :'Che :modifi-

. .ea.tjW,l, .. Sir, of the PTQviso. is now. proposed to ensure that he should hn\'~ 
,·th8t) pOWf!r~and •. IlOt. ~e.. than. thllt; .power. 

Mr. President (The IIonollrabJe ··Sil'Sh!l.umuJcham 'Chetty) : 'Amen1i-
·nrerit move'd : 

" 1'hat in cJauee 10 of the BiJI, in the provieo to the propoled eection .24A (1), for 
. the 'fords" wtdtb' he 'eo'Iijd il9t:· ."e·llnie-r,·tite jn'99tlioDI·· .1· IfMtienJ 3' ' rtheolollowing 
be IUbltituted : 

" JWd ... oClr-.gainB Jw.hiah ,lteve .-pad 1_lIIIIInt 'or: haye been::a....ed at too 
! J9w1f1. "" An ~ep8f.t of rwhQIh Ile.~. d.ebezred f~m .laeu.i:rl-g a, ~otille. Jmder 
·lIIMtiO,n 14 '." 

tMr.<.LOiebaJltllfiaWll1'&i :~Sil',1 I 'lm sorry' I cannot see.e)'le w,ey&,wi1h 
:the· H(}no~riible'Sir luilbcelet Graham -on 'this quetrtion. "He wants· to ",JTe 
·w:ifter J'o~enJ··thftn 'the Jpow.rs"whieh 'e!X:iBt ,now,to·the'lnecHlle.A:ftX Qffieets. 
'~"'e ~III "'know, ·Str,'that in Pl'8ctiee secti0n 34 . has· been alnHled' by thMc 
Income-tax Officers; they re-open and re-open the assessments that they have 
·made aru!·,hlirass ·people ·f·rom timeio ·time. ;The.e are . .alreauy cOlBplaints 
by the publi(' that this section is not being properly and judiciously wOf~(l, 
,aDd,· ,tllereioJre,.,to give still wider powers will .lend to the detriment Qf the 
,public. ,1 submit that.,already these . people have very wide powers to 
re-opr,n, nnd since they ·have. shown that tlley.have not· hetlll a},].l~' to U~fl 
it with c1j~cretjon, this additional power should not bf' givell to th(·m. 
This amendment proposes that in CllllPS, where thf' Ilssessment ha!! bef~n "lade 
at too low II rate, the Tncorue-tllX Officer clln re-open it. 1f YOII giVt' tltis 
pow('r to lncomc-tax Officers, you will he giving them a bhnk chc1IU", ue-
CIlIlSP ('Vf'ry now lind then they would like to re-open thc aSllCSSID{'nts. 'I'hf'r!'-
fore, to give such wide powers into the hands of these offiecr~, who hllYf' in 
t.hc Pll'lt. abused these powers, is the Rtrong .ground on which 1 0P)'I0f.P tltis 
amendment . 

. JIr ..... a~ Stn (nengai National Chamoor of Commerce: Indian Com-
mer(le) : ,Sir, I think there is somcmisn{Jprflhcnsion in the mind of my 
Honournhlt: fritlnd, Mr. Lalchllnd Na·;Rlrai. What -my . (riuid, 

"Sir Lllncelot Graham,'wMts ·t.1) 00 is ·to specify' the grounds ·whieb have 
be£'n inserted, word by W6M, in·bllul6e 34, instead··of only. r~f~rr,iDg ·.to 
'«i1,Ullle ''84. . 4fhat is· the . only ,alteration that is-8uggeflted,' and' -I do. Dol 
know what objection there ('an ,pOfiBibly ·be to this small Itmendmcnt. 
It does not enlarge the power of the Income-tax Officers ; on the oiher 
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{Mr. S. C. '~n.j 
. hand, it restricts their powers ill the same way, as is conternpta;teii' by 
'1'he original !lection, Instead of, mentioning. sectiOn '84,' . Sir ' Lan~,,19,t 
Graham has put In thOse words which 'oceur'in "lIecti~n 34'.·Sir,. r su:* 
port tht' amendment. , .. ,.', " .. . ' . , 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
question is : ' , 

II That ill. alaUIe 10 of the mil, in the provlao to the ~oPollfl4.liCtioJi BU, (.I), for 
the If'ord8 ' which he could not a8se18 under tho proviaiolll. of section 3' ',the 1'oUo,wilfl 
be sublltituted : .. , 

, profits ?r gaiDS which have elcaped UlI6IIIID1ent or' have been aliselse(l at too 
low a rate in respect of which he il debarred from i.luing a notice' under 
lection 84 '." 

The motion was adopted. 
Sir Lancelot Graham : Sir, I mo,'e : 

" That in clause 10, in lub-8ection (") of the new section UB. to be iDBorted by 
that clause, for the worda I total income ariaiilg or accruing to II1lcb' perlOn before his 
d_th ' the wordl ' total income of luch perlon ' be lubltituted." 

The actual text of the proposed new section, as it stands, is really 
not quite correct. 'l'he pO!~ition is this. 'l'he sub-clause here is : 

II Where a perIOD. diel, without having furniahed a return whielJ. he' has been 
required to furnilh under the provisions of 8ub-section (I) of section 22,~ •.•.• ". 

When he is required to furnish that retuL'n, it is a return for his 
income of the previou'iI yeltr, and, if he dies without having supplied 
that return, thp period with which we are concerned is not the period 
:bef()re his death, but the period of the previous year. By putting in 
the words" before his death .. we should be going beyond that year. 
Tbe proper method is to refer to the language of sub-section (2) of 
flection 22 which is to assess the total income of 11 deceased person during 
the previous year. Sir, I move. 

Mr. Preaident (The Honourable Sir Shanmukham Chetty) : The 
question is : 

" That in clause 10, in sub·section (") of the new leetion UB, to be iU8rted by 
that rlauBe, for the words • total income arising or acerning to luch persoD. before bis 
death ' the word8 I total income of such perlOn ' be substituted." 

l'he motion was lIdopted. 
CHlUse ]0, as amended. wa~ adlled to the Bill. 
Clause'S 11 to 19 were added to the Bill. 
Mr. President (The Honourable Sir Shnmnukham Chetty): 'l'he 

qncsti!'ln is that c1alll'le 20 stand part. of the Bill. 
Sir Lancelot Graham : M:~' amendments Nos. 5 and 6 run together: -

I take now No.5. J move : 
" That in clause 20 of the Bill, the words al).d f1gurea ' !Lud after the word o.nd 

llgurea I section 33A ' the words and figures I or sub-section (") of soction :;OA ' lball 
be inaerted ' be omitted." 

B~' an overRi~ht of the draftsma1l, the insertion hat; been made in 
the wron!! section of the Act ; it should be made ln the ·next seetion of the 
Act. TheJ'('fore. I am now pr<,po.!ling the deletion of that insertion in the 
preRent RPc'ltion, and, by the next' amendment, I propose to put H in thc 
next rrection. ' ' 
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, ~. ~ent (The Honourable Sir tJhl1nmukha~,(Jhett.Y)' ,The 
,Jluest19n L'I : • 

" Tbt ~ ciauill sO of, the . Bill,' tJwi words and Agure. 'aDd after the word 'ad 
a,un. "aection 33~ , the worda' ~d Agures ' or Bub-section (8) of section :104 ' .11&11 
.,. 1uarted" be omitted." ' . 

The motion was adopted. 
Cl'luse 20, as amended, was added to the am. 
Mr. PreIi,deut ('fhe Iinnournble ~ir Shltnmukham Chetty) Th41 

question iii that elaUlie 21 stand P81't of the Bill. 
Sir La.ncelot Onham : Sir, I move : 

" That in e.l&uae .21 of the Bill, after the word. ' shall be werted ' thetollowiDa' 
be iuerted: 

, and after the word aDd figures ' aeetioD B3A ' the worda and Ap"s ' or lub. 
_tion (8) of seetioD 150A ' shall be iuerted '." . , 

'rhe purpose of this amendment I have already state(1. I move. 
1Ir. President ('fhe HOllOUl'able Sir 8h8nmukham Chetty) : The 

question is : . 
" That in elauae 21 of the Bill, after the worde ' shall be inaerted ' the followin. 

be inserted : 
, and after the word and figures ' BectiOD 33A ' the worda and Igurel.' or 8ub· 

aeetioD (8) of aeetion 50A' shall be maerted '." 
The motion was adopted. 
Clunse 21, as amended, was added to the Bill. 
ChlUs~s 22 and 23 were added to the Bill. 
1Ir. President (The Hono11l'able Sir Shanmukham Chetty) The 

quelltion is that clause 24 stand part of the niH. 
Sir La.ncelot Graham : Sir, I move : 

" That in clause 24, to lub-elause (0) (i), the following worda be added: 
, and for the worda and figure ' the provieo. to seetioD 8 ' the words aDd figure 

, the Beeond and third provisOl to BeetioD 8 ' ahall be lubBtituted ,." 
This is an amendment iu favour of the payer of the tax. By an 

earlier provision in the Bill, clause 3, a new provi'so was added to sec-
tion 8 anI} was plltcecl S,R the ftrAt provi:1o to that section. This new 
pl'oyi&o is intended to apply alike to income-tax and super-tax, but, 
unless the ame:n:dment now proposed if! mnde. section 58, the section 
cOllcerned, will have the pfi'ect of 'confining the new prh'ilcge to in· 
come-tax only and not to !luper-tax. That was not the intention of the 
draftsman and the framer!! of the Bill. Therefore, I move. 

Mr. President (1'he Honourable Sir Shanmukham Chetty) : The 
qu("stion is : 

" That in claule 24" to aub-clause (0) (i), the following word. be added : 
, and for the wordB aDd figure • the proviBOI to section 8 ' the worda o.ud figure 

, the second and thiid proviaOl to aection 8 ' IIhaU be substituted '." 
The motion was adopted. 
Clause 24, all amended, WIlS '1dded to the Bill. 
Mr. Pre&i4en' (The Honourabltl Sir Shanmukham ({hetty) : The 

question is that clauses 25, 2& and 27 IItand part of the Bill. 
J.21lLAD .. 
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:Mr.d' .!)B .. .r-s 'l'fadns :rJilllro~D) :iHefme l!ou:'iJlllt:Ltb.atr.Lquea-
tion t.) the vote, lllay I just. make one ob:'.orvation' I am;sarr;yd.~ 
I~pt. the. o.PJl~tun~y~of ~,'akiH{(. to,We ll~u.II.t.n"c ~1R1 .. bu ·on .this.~ojllt,· 6Ilrlier 
,.hut ·honly,.had:I.Jiis .l'epl!tll;w.ntatign .. plaeed",in"my' hands at ·lthts.t.mwua.t. 
I rnlsec'l the questic,n ill the Select Committee and I··wallt to Illnke:tDe 
m&tter quite cleul' beyond any Shlldow oj' dQuut. 

Clau;;e 26 of thc Hillpr(1TwllflS to add c(~rtain .words· to section 60 (2) 
01: the existiI).g Act, and, if claul:ie 26 of the 13ill if:; carried, then section 
'~n (2) will read, as follows: 

" \Vhcre, by reason of any portion of an I1SS('8See's salnry being paid in arrears 
or ill adVllll~e, or by rel1HOn of his having. received in anyone financial ~'e:u ,~alary 
for more Ullin tWl'lve Dlonths, his in:(\ome is assessed at a higher rate than thut at 
'","hich it would otherwise have been assessed, the Governor General ill Council lllay grant 
8veil relief as he may think fit." 

'The question J WIsh to nsl{ is, wh-:lt.hel' it. is elcarlywulcr!-tood that 
the term .. salnry ,. whICh is useu in the amendment in this Bill really 
r~ferF. to ~l"dlaries as c'lefinerl in sectiOlI 7 of the original Act. I under-
iIlood, ,,-hen I rai~d this ma.tte!' at the time ill the ·Seleet COJumittee, 
that the use of th~ word" slllllry " here refers to its use under section ~7 

,lIf the. or~ginfll..A.ct.'I..believe .that is. the ease, but I should like to·havc 
an assurance on that point. 

'I'1'he:.Bonourable·lflir rGeorge°tklhuster: I '·have nollesitation in 
giving my Honourable 'friend the assnI'allce tllat he 'desires. 

Mr. President (The Honourable Sir Shanmukham 'Chatty): The 
qnestion is : 

" That clauses' 25, 26 and 27 standlpart of ,the, Bill." 

The. motion was ad.Qpted. 
Clauses 25, 26 and 27"l\'ere added to the ;Bill. 
Sir Lancelot Graham: Sir, I move: 

" Tha~,'dae.oelaules of<the,Bill'tle re·numbered as '!l'eces&it8ted by the an.enclmcnts 
.aow . .ma.de. 

Mr. "Pretrldent(Thc 'Honourable Sir Shanmukham Chett.y): The 
question is : 

" That the clauses of the Bill be re·numbered as necessitated by the IIlllendments 
BOW made." 

The motion was adopted. 
Clause 1 was ad·led to the Rill. 
The 'fitle and the Prep-.m!>le Wl'rl'l Ildded to the Bill. 
The Honourable Sir George Schuster: Sir. J bc~ to move 

" That the Hill, UR a ll11'nrlerl, be PURSCrl." 

Sil', in makill~ this moti'lll I sholll,l like to cxpr(,ss mY.llpprecia-
tiOll of the assist.ance we. have received from the Membe,l's of the Select 
Committce and fJ'BU. ,certain M!'InLt11',; in snppnrting- the lpcasnrc touav. 
I think that therE' can be no Memher of til(' lIouse who caiL doubt. l.!Jat '11 
measure which receives the ;,;nlJport of ,",neh expert critics 88Mt'. r~A'lehaDd 
Navalrai and Mr. Sen must "be .a:Tery good. mewslU'e ... I call onlye'''lll'cSS 
t1l6 hope that the number of my IIon()urable friend Mr. Lalchllpd Nm'al-
'rai 'e· 'Iuestions c!>nin~me-tax admiQistration m~y.· be ~ter~tliy l"pdllced 
in the future. '-'Sir, II move. . 
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": 

~. ~esident (T~c HOlltlurable, ~il' ::lhanmukAam., Chatty) The 
q.IWtlO~~S t~tthe Bill, A$ ,amend~d.be passed.' ,,-
I.' -I • • . • 

.' Tbe 'motion ~"as M.~p~ed. 
i 

THIll" INDIAN' PE'fROLEUM BILL: 

The Honourable Sir l!'rank Noyce (Member for Industries and 
Labour) : Hir, I move : 

" That tho Bill to consolidate anll umend the law reinting to the import, transport, 
storage, production and refinement of petroleum and other in1lamntable 8ubsllll\Ce~, be 
eirculatlld. for thll purpOBe of eliciting opinion thereon." 

I do not think.that alDy lengthy speech from me is rcquired in bupport 
of this motion, rfhe Bill which I have brought forward is a cOIHj'Jarativdy, 
straightforward, and, I nope, \\ III prove 1m entirely non-contro\'ersial,' 
me!lsure. 'l'hp pO!~ition is that the present Indian Petroleum Act wae 
p~ssed as long agq as 1899 which I think we may regard as the com-
~e.ucemellt of the oil ag-t·. It WIlS drafted at a time ,when the use' ot' 
petroleum, espccially of danU'f'rOUH petrolcum or petrol, was limited and 
it was cast in Il simple IIml looge form, which was adequat.e for the 
degree of control which wns thell rrquircrl, It is hardly surprising that, 
in ,1 hese circumstances, some of its jH'o\'i:;iollS !o;hould uow be d(~fectivc or 
oliwoll'te and 1 think those Members of the lIollse who haye studied the 
(111eHtion will wonder not WIlY we fire bringing fl,H~ward thisnm now 
hpt why we did l'Ot do it. some years ago. 'l'hc use of petroleum, IlS I have 
inllicated, has iJwreasl'(l ;,rrUltly lmd the dcnlopmrnt of specilllised types 
has be~n "rry rapid. In lhl's(' eirmlDl,;tailcc:-, WI' haye hud to'change not' 
Oilly tIll' suhstance !If tlu· Art of lRf/9 but al~o its form in order to differ-
entiate yurious ~olleppti()ns more r.h·url.\- Ilwl one of OUT objects h/1.s been 
to devise a frame work which \', ill IDultc it casi(>r to amend the J\ct in 
future, for we cllimot regllT!l it as the last wor!l on the subject. 'fhere 
triily'be developments in stOl'C of whicl} we know nothing now. We have 
therefore dcvised H fTamt' "'orh: whieh will make it easier to meet future' 
de'yclopmpnts. '!'here is ,)ne ehrmf.,{e to which I should like to draw the 
IIpecial attention of the House. We ha \'e c('ntralised the rule making 
pl1Wer in the GovllTnment of hulin. 

[At this stagp., Mr, Preside1]t (Tp.e Honourable Sir ShanmukhslU 
C;h~1ty) vacated the. Chnir ,vltieh, was oceupied by Mr. K. C. Neogy, on,e, 
of fh~ Panel of ChaIrmen.] , 

In doing so, what wc hl\\'e really done is to give a legal form to 
what is ill practice the J)/'elirnt procedul'l~. Th(, rules arc now isslH'd by 
IJo!~al Governmel11s with the previolls sallctiou oJ the GO\'crnment of. 
Il1dia, They arl' fl'nmt>!l on a morl!'l \\ hid\ WI' have issue!l aIHI wlwn' 
a'meTJ(lmf'nts nrf' rpqiIired they are mmn.1ly draftcd' in my Departmt'nt 
and promulgated in die ~;une' form ill eacll prov'inee, I think the House 
lViJ~,agrec that this ifil a e111:1 broil!'; Rnd nn;,ati:;fijctpl'Y procl'dure an(l that 
ifi'~.,rijl~C~, bet~er, tv Secure uriifor~q; by centTali,:"ing thl'T1l1e making;: 
power lD the 09VE'Tnmt:nt of, huhn. ~ocal GQYernroents have unani~ 
!iO~rya~r~e~llo thllf'sn"I?~e.<;t!,?/l find, we Jvtv~embod\e!l. i,t. in the Birr 
r.J;pF.. -other challp'e~ In tM BiJ1--1l~e~' arc, nUllltrOns. ! ad,npt7re~,te, to: 
tq.iltter~ of, d~t8JI !'and we ,hnve doneunr hest t9 ('xphnn whpt ,lS 11 ' very 
!'~1p~'ia1 matter ill th!'not~8, on til(> c1~,ll~!I' Tf, the lJouse ap~lroves 0(, 

". iqpt'i~", Ipr ,~~rc~twl?: .'in· oriJ-t(!,t.) elic.~~, ()1;"iDi f JII, t~o~e, 01.11~1!9~s ,\Vi~l 
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be eOllfjidered'in due course by tile Select ComlJlittee.. ThaUs 81ft De·ad . . .. ~. . ..... , -. . 
say now. Sir, I movt'. . .. j 

," ~'~.' ~ 

Mr. OhairmaD (Mr .. K. C. Neogy) : The Q,uestion. is: .. 
" That the Bill to eODS.olidate and amend the law relating t~ the import, transpoR, 

Itozage, produetion and refinement of petroleum and other jnflammable lub8taneea, be 
ci~llated for the purpose of e1iClitiDg opinion ther~" , ... . 

. 'rhe niotion waf! Adopteil. 

L THE INDIAN INCOME-TAX (THIRD AMENDMENT) BILL. 

~ ~~n~b~ Sir George Bchuster (Finance Kembtr): Sir, I 
~ov.e ; 

~ 
~. "That the Bill further to amend the Indian Ineome·tax Act, 1922, for eertaba 
pUrp08IlS (Third Amelldment), be referred to a Select Committee coDSisting of Mr. Vid)' 
Bagar Pandya, Mr. M. Maswood Ahmad, Mr. Satish Chandra Sen, Mr. B. R. Purl, 
Mr. Jagan Nath Aggarwal, !.ala Rameshwar Prasad Bagla, Mr. F. E. Jam .. 
Khan ·Rahadur Haji Wajihuddin, Rao Bahadur M. C. Rajah, Dr. F. X. DeS_a ... 
tb~.J.iover, and that the number 01 membel'l whol8 presence lbaD bo ~8<~"."~ .. 
co¥!!tu~1:! 110 ~ting of the Committee shall be ave. I • . ... 

In moving for the appointment of a Select Committee to con8id~r thii 
Bill, despite the relative simplicity of the measure, I have taken into 
account the obseTVations of the Honourable the President in the coul'Re of 
the discussion of the Budget on the 28th March last. I might quote hiI 
re~arks. . He said : 

" The Chair i1nds that 'this part 01 the acileduie (referri,.g to an imporl.t ".,., 
of the Sch('dukJ to the Finanr-Il Bill which haB now been incorporated in thi. Bat) 
oecura a lIecond time in tho Finance Bill. It ill now, therefore, for Government to mag 
up their mind. whether this ill going to be a permanent feature of the Statute-book or 
not, because, if it ill to be 11 permanent feature of the Statute-book, the non-oftleial 
lueulber8 . must have ample opportunities of ezamining such provisions in detail in SeW 
Comnlittee. ' , 

In view of th,lse W'Drdl- I felt that it waR the right course for us td 
take to move the reference of this Bill to a Select Committe.e. I do not 
witlb the House to deduce from the ffll'lt that thiR Bill is going to be Bent 
to 8 Selcct Committee t.hflt taxation O1I incomes peww RH. 2,000 is neces.-
sarily to be a permanent feature of. our taxation system. On an occasion 
]ike this I wish to uoopt 1\ completely non-committal attitude on that 
phrticular pOint. But we Ilo feel that it is dcsirable that the special 
procedure referrin~ to F:uch taxation should be a permanent feature of 
the income-tax law so that it can be utilised without re-enactment from 
time to time if and wlum these lower ineomes 8.re to be made taxable. 

The re.marltR which I have maue cover tue greater part of tile Bill 
which I am now asking the House to refer to the Select Committee. 

But there is another part to the Bill and I would remind the House 
that the Finance Act conta.ins two proviE>ions or sets of provisions which 
may be said to refer to matters of proeeoure rather than ta- the fixation 
of ratelt. These ~re, flrRt, Part m ()f Schedule IT to the Act which deall 
with the ques'tion ofimmma~· asqes'unent of lower incomes about whioh 
1- have already spoken, II.nd, secondly, Item No. A (1) of Pltrt I of 
Sohedule n, the eRect of whioh briefly i. tha~. the r.eduetion. of . rates. it 
BOt to ~e effeet so as to ieoure ~n ofth~· :r;.~~ . .."pl~Cable to· tQ; 



deducted' at the source in the prey~ous year. 'I'he present m,.ea!Jure .wQuld 
~ethefJ'roce.lure applicable on both.those l'oi~ts part.of th~pei-DiaheDi 
Iue6me-t&:x·law afld th-etefOl'e re.DOve; tbo~eeessity for -lDcluslon of: the~e, 
provisions in the annual Finance BJll. ' 

, Mr. ObairmaD:(lrtr. K.-C. Ne'~gY)':'Motion moved : j~' 
J."f· .. ~ -._. ". . ; ::: ~ ,',: • . ". • • 

" .. 'nAt 'the Bib fUrther to amend the Tndian lJieome·ta~ Act, 1922, tor eertam 
pUrpoa88 (Third Amendment), be referred toa l:Jitliet-Coinmittee eonsiltiDg Of Mr. Vi4,a 
Sagar Pandya, Mr. M. Maewood Ahmad, Mr. Satiah· Chandra Sen,,_ Mr. B. R. Purl, 
Yor. Jagan Nath Aggarwal, Lala Bameshwar Praead Bagla, Mr. F. E. J'amel 
.Khan Bahadur Haji Wajihuddin, Rao Babadur Y. C. Rajah, Dr. F. X. DeSouzn. and 
the Mo,"er, and that· the number of memb,ell w~.e pr\laenee shall be ne~e8aar1 to 
eonstit.ute a meeting of the Committee shaU be lve." ' 

I Mr. LalchaDd Navalrai (Siud: Non-Muhammadan Rural) : Sir, I 
havti only one observation to make with regard to this Bill. I have DO 
objection that it f;hould go to the Select Committee, but I must point out 
to the House ho'\\l much eontel;t there was at .thtl time of .the last Finance 
Bill with regard to the summary vrocedurc being given into the hands 
of the Income-tax Ofticprs. It Will> pointed out that this summary pro-
cedllrcis detrimental to the interests .(If the tax-payers and that practice 

• ha.s shown that, lIince this 'small Income-tax .Al!t hlis come into force, the 
Income-tax Officers are acting very arbitrarily in regard to this summary· 
way of assessing the people lind rt.'covering the same. I would, there-
fore, submit that this point· of giving al~mmar.1 llowers in the small 
Income-tax .Act is a point that should be very thoroughly considered by 
the Select Committee and also the observations that were made at the 
time of the formtr F'inflnce Bill. 'l'hflY should also exercise their OWll 
discretion and comdcler what procedure in Pl'Ilctice we find to be ,'cry 
objectionable in the Mil(' of summary Idlse.ment. We know that this 
procedure is' detrimental from this point ·of ,ip-w that the Income.-ta:x 
Officer forthwith at his own disc~tion or rather at his own whim and 
fancy holds anyone, even 11 hawker, for instance, assessed. He aSsess.,. 
him. summarily without giving him notice and without learning from him 
how much he earns. 'rhen he Jlut~ him to his defence, because the pro-
cedure is that, after the snmmary procedure has: gone through, if the 
8B8eS8ee comes, up ap.d prcst.'nts hiB case, it ",·m be reconsidered. But 
he is put on his defence and they llrove that he is really in a position to 
pay the tax. The burden- is thrown on him. The House can easily 
imagine how difficult it is (In tlJe part of the Income-tax Officer to admit 
that he had committed the mistake. Therefore, I submit that this is a 
very se!ious point and ought to have careful consideration by the Select 
Committee. ' 

Sir Leslie Hudson (Bombay: Enropean) : Sir. I Rhonld like to 
ask the permission of the House to substitute 
the name of Mr. Mackenzie for that of Mr: James 

on the Select Committee. The name of- Mr. Mackenzie was Imbmitted 
by Mr: James ~p.d.tJr8t ~8 probably how the mistake arose: 

, ,Mr. Obatrman (Mr., K. C. Neogy) : Does the Honourablt' Membel' 
wia1i. to move it as 'a.D!'iDiendmenf; substituting tbe Illlme of· Mr. lfaokensit·· 
inplaee':orM?! Jailte8'!.~ . . .~..- . -.. :'-,'. ., .... ··:1';7 

I'" t", ',.)', J:'" -" I,a ~' ••. , • ;'.,' "I,' ·~·.n ;,;',40' ,.J' 
,-:.·~:B-itd*oJf: -Yea:' ,: ..• : r;. ",'-: : .1. ·,n '" ;c.··W' 
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1If. Ob.irmaJl.l (Mr., K. C. Neogy) : The qu..ell~ion."jll..': 
If Tliat in pl~ of ,'the 'nam/tof 'Mr.' F,'E;, Jame.:,tlMl ,name.-of,;lrfr" &. 1'-J H., 

Irllielrmie -bIHIUbtillituted. ,," 

'rhe motion was adopted. 
Mr. Oh&irman. (MI'.' K. 0..' Neogy): The, question is ': , 

" Th&t the, Bill further to amend the Indian Income·tax Act, 1922, for certl~in 
P'llPOscs ,(Third AJn,endment), be referred to a Select. Committee consisting {Jf M.\ V"icly!l' 
~"i~r, Pandya, Mr. M. Mas\vood Ahmad, Mr., Sabsh Chandra. Sen, MI.' B •. Ro· ~.J, ' 
My ..... agan 'Nath Aggarwal, Lalli. Rnmeshwar Prasad Bag~a, Mr. R. T. H. Mad(eDIAe. 
Hlban Bahadur Haji WnjihuddiIl, Rno Bahadur M. C. RaJahf,Dt'. ]0', X. DIJI~lwa" Ilu.d~ 
tli~ Mover, and t.hat the number of membel'll wholle presence shall" be necltlss"r,;' to 
cODstitutu II. meeting of the Committee IIhall be five." 

'rh{' motion was adopted. 

THE INDIAN WIRELESS 'I'ELEGRAPHY BILL. 

'l'tie' Honoura.ble Sir Prank Noyce (Member for Induslriell and 
IJubour) : Sir, I move: 

"That the Bill to regulate the possession of wireless telegraphy apparatus, as 
reported by the Select Committee, be taken into~coDsideration." 
Here, ,ag/iin, Ido not think that I need say much in support of this motion. • 
The Select GornmitJtee which considered the Bill has prorlnced a 
unlLDimo~ report. and has met the criticisms which were made in the 
coorsc ofithe discussion on the motion for reference to Select C,mm:iitee 
during the lIu;t SPtlsion. It will bc seen t.hat it ha.'i hccu agreed that ill<' 
penalties as laid down in the original Rill were disti'nctly severt'. 'I'hl' 
amollllt of the fine which may be imposed has, therefore, bl'en redul'cd 
and the, Jlenalty of imprisonment has been abolished. It. has nlso becn 
agt'eed that the confiscation of wireless ap,pa.ratus, in rt'spect of which 
It' licence has' not been {)btaincd, should, o.n.1y be ordercd in the case of 
cooviction. Another modification made ill deference to the views ex-
preS!led 'Ot1l the fl()(W of this House has been that. the wwer of seru'ch has 
been resllrietedt.o t.he making of searches by day only. A distinct improve-
lIIe'Ilt embodicd by the Select Committee hag been the insertion of 1:1.. new 
entry in suh-eiause (2) of clause 9 to give power to make a rule requir-
ing a dp,aler or manufact.urer to insist on the production- of a licence by 
an. int-enrling purchaser on proper occlUlion.s. This should be of great 
assistarwe in securing t.hat licences are taken out in respect of wireless. 
apPllrlltllN. I have here II few figures which may he of interest to thc 
Hou!1.c in the present connection. They show the number of hroadc1l.l;It 
receivin~ licenrR,s t.aken out in rreent year!!. 

In 1929, the number was 7,775; in 1930, it has fHUen to 7.719; i,1 
IlIal, it increase(l to. 8,056 ; in 1932, it went up to 8,557 ; for the first 
six months of this Yf".ar, 5,276 licrn.c.e& w('re taken out liS. against 4,16!l 
for the eorresJlondil1~ p~riod. of, 19~2. T,11e Hous~ will ~e from the 
figure!! that r have .iust given that there has been a marked inctcR.<le. of' 
]ab~ IIn.l r think thi" incren.<;(' ean hI'! ascribed to two causes. T helieve' the 
firlltl ill that t.he publie are realiRingthat we have a.Bill bef~,I'.e thi~ Heuse 
wi~. will shortly beoome, la.w and that., they have .been,not 8Jtogether+ lln." 
willing, in fact t.hey h~,vf' been. di!!tinctly R~xiou.s to,~ .t~i:f~ P~$j~!~!h 
a lllwful one at thf' PlirlJest poAAlbJe opportumty. The second. lind r thlnli 
this is l,illIl an import.ant fact.or, is the ine.r~ ~,:~~,~ion 
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owing to the Empire broadcast programmes. Bam.ll~ t.,· re~l¥ slow 
t~!de~l.!iH~ that;.~h~.Bill s40uld become law at the earliest OPPOl'tullity. 
Wllat we maintain, althougp. we are not able to support our HsSt'l"tioIi 
with .preeise figl,lres •. is that undoubtedly piraey on a large scale is rampant 
31lP. has . been if,l~pjUlt ev~r. si.nce broadcasting in India b~gan. The 
nqm1)er. o~ li~~~in_ fo~ee, ia very;.sIq.all having regard to the fact that 
cQ1.Widenible quantities of broadcast receiving apparatus have bpen int-
pOl"ted 11lld in spite of the increased customs duties, continue 10 be 
il14P(IJ'tcd into this eOWltry. The figures of customs revenue 111"1' 1l~llin 
very interf,$ting., In 1~30-~1,. they were. only lUi. 56,000. In 1!1:n-:l2, 
tht''If .w('nt npto B.S.. 1,04,DOO and ,in 1~32-33, they increased: to Rs. 2,55,000; 
W c estimate that. for. this, year we· shall get considerably over :3 lakhs. 
It is true that, as I 'have said, this increase is largely due t.o the increase 
ill cm,toms duties but It does ::;h<JW that wireless I!-pparatu8.is. bcing im-
pOl·ted in rapidly increasing quantities and the dcsirability, tlH'refol'e, 
of l'nsllring that it should he put to a lawful use, that is that licmlces 
should b~ taken out for utilising it. Sir, I move. 

Mr. Chairman (Mr. K. C. Neog-y) : Motion moved: 
" That t.he Bill to reguln.te the possession of wirl'If'RS tf'!egrapby appllratu9, liS 

reportlla by the Select Committee, ho taken into e.oJlstd(·ratio.n.." 

Mr .. Gays. Prasad Si~gl1. (Muzafl'ar,pnr ('11m Chanwaran: Non-
Mllhammadan') : Sir, I welcomed this BilI when it ,va<; firllt. intrll(lll('l'd 
into the House, but on that occasion I pointed out. certain olljeet iOlla hle 
frutures ElF; they appeared to me. I am gla(~ to say that Rill('" thc' Bill 
has C'lJwrgcd from t.he Select Commit.tee, those have been r(·movtd. 'l'he 
0Pfratiy() part of the Bill is the prohibition 011 the possession of wil'ele~s 
arparatll~ without a licence. In the original HilI, it was stah·.:! that 
the fiI'st offence should be mf"t with fine, but for every subseq Ilent offonce 
inl)))'is()llllH'llt was prescribed. I am glad to sa.y tha.t in the Bill, 1l1l it 
h~s 't'mt-'l'g~'rl from the Selrct Committee, the puni<;hment of imprisomnent 
hn,; been rliminated. 

~., N. M,. JotShL (Nominated: Non-OfficiRl) : Why 111'(' yon g-lad 
aVput. it T 

Mr. Gaye. Prasad. Sjngh : I di.d not . like imprisonment to be given 
as Jlllnillhment. It is for this rea~oll that LaJl1.,~'}a(,l. Thol:le UonlJurable 
Members who di;;~gree with me should have tabled an, .-lmendmcnt on 
the lin-el> in aecordance with their views, and, in the abRenc;e of IIny !>lIcb 
umendruent. I take it that it is the J(C1l1'ral opinion of 1\1(' Il(m.sc,1hat\ 
it. i!'; an improvement on the Bill that the plIni..'lhmep,t ot impr;srlllment 
has hel'n eliminated. 

Mr. L"lchand. Navalrai (Sind: Non-Muhammadan Rura}): Why. 
not tht're be only a warning in.stead of fine ? 

Mr. GqfA"Pras4d ~~.: Why rlid you not put in such an amt'nd-
ment,? . 

Mr. LalchandlN.&valrai : It ill not necessary, we clln OppOH~ it. here. 
~, Gala, P}'asad,. Bingb.: Agaiu.. in. the ori,null.1 BiH,ss it WB!'! 

illttrptiurf'n .. 11. wa.<; .st.o:t~(l that.w.hethcr thf' IIcepseu +".r.om·jct.ed Ilr Ilcflllittt'd. 
i~~j1,1i.wj~itl..t~ ~~~crr'!i0:9 or.t~~ CO,1.l:tt.o order cO!lfiacation (,f t~l,..'.wil'el~98 
IlllPAr,:ltl1~ Sl't. tl'i:. t,bt' 'n111, ~: It, l1aR no1'" eJl'l~rged from. tht> S('ll>et Oom~ 
"1ln~~ .. , ~o~fis¢df)~ f~l~ows o~y aft.er· eonvlCtWJ1' by a compi't~l/t Cou'1' 
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:e[~,.,(}ay~ ... ~r~.~ Singh.] , " . ,.!: ': '., ." ' 

TMrt: ialSO I' bdit is I!.ll kpi-oveui.~nt. .-The thil-4 point on Which the 
Bill ,j§' an imprOVeJXI.~t is that ,whereas the old Bill :gave powo~<to the, 
pcftiae"w.mpke a search during day or night, ,in the,.present Bill th~ weareA 
is· Qonfined 'only: to the day. time. So, on all these three points, ~ :which 
objeetiO!lJ were raised in this House, when the Bill was originally introduced,. 
they have been removed, and, ,therefore, the Bill, 8AiI it is now- before the 
House, is ,an .' acceptable measure. It is. well known that piruy is ex-
teasively praetised ill this country, aud with the, object of li\ecuring the 
elimination of piracy and to add to -the income of the broadcuting stations" 
tbetie:, provisions are required. I am glad that this Bill has been improved. 
110 83 to be aeceptlable to this House. I, therefore, support the motion. 

Mr. Chairman (Mil. K. C. Neogy) : The question is : 
:" That the Bill to regulate the possession of wireless telegraphy apv:..ratu8, at: 

reported 'by the Select Committee, be taken into c(lnsideration." 

The motiqn w~ adopted. 
Clauses 2; 3~ 4, 5, 6, ·7 and 8 were added to the Bill. 
A;Er.0ha.irmaD. (Mr. K. C. Neogy) : Clause 9. 
Mr. F. B . .Tames (Madras: European) : Sir, I beg to nlOye : 

.. That ill clause 9 of the Bill, after the words 'Indian State, BroadOlUltiDg 
Setviee' the words' or a Broadcasting Serviee IIpproved ill this behalf by the Governor 
Gell8r&1!in Q1uncil ' be werted." 

TJll' object of this amendment is perfectly clear. There are other broad-
cR~t.ing sel'Vices in the oountry quite apart from the Indian Stattl Broad-
casting Service, whose serviee has resulted in a certain number of licences, 
l'einll taken out locally and we felt that it should be made pO&;Jible for 
the Court to pay over fines in certa,in areas to the local broadc8Ailting services 
provided those were recognised by the prescribed authority, the Govemor-
Geueral in CounciL In moving this amendment, I should jU:it like to 
make tW(Jobservations ; the .first is that I do not think that any :Member 
of the House should place extravagant hopes upon the income which is 
likely tl) be derived from this particular Bill. I expressed at the time of 
the introduction of the Bill the opinion which I believe found support 
in different p8l'lts of the House that the real future of broadell.Sting in 
this COU!ltry lay not in broadcasting through indioridual sets but through 
loud speakers on a mass scale. w~ have felt certainly in that part of 
t}lE' world from which I come that the real value of broadcasting in this 
country will He in its penetration on a large seRle to the interior of the 
country, to the villages, where it is quite impossible to expect the service 
t • .1 bE' reproduced through individual sets, but where villages will have to 
J:.e~roured together and, where there will have to be programmes or 
l'eln,yinp through loud speakers to congregations of villagers. Those 
Members who come from the Madras Presidency kn()W that we hl\ve been 
rnnnihg for some time now in· the Corporation of Madras a mo. .. t ~mooess
ful : programme along these lines. Th!l result of this work h8.~ Dot lDeant 
much iDcreue in the, number of individual li#Jteners. Thaii 11 not what 
we have tloon out for ,; but it has meant tha.1i in the evenings on th,e bcacli 
and ,ip,!-lm"t all tbe ppb.lie· squar'!B and parks there' hav~ heeD·'h,mdt.~IJ· 
~nd ,th.Ol~l;ands: of citizetl.s of Madras listenmg to, .. :programme of 1ii.~ 
Interspersed Oe~MioIiany with MmD1etit.~on educational arid health tttattel"l.": 
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.A~9, )l:e, feelm06t, strongly ~t that is the liIi€"of ~ppib~';wlli~ ',j. 
n~sal'1 if b~UtiDg'r8 w' be the 'tr61hendooa ehatmel' of seriice,ja' 
tl:ii~ ,~ot~~t~ ,,~~-it cail pe. , "l kDo:w that, the Ho~ou.rab~e, .Kember, WiU " 
entlrely agr~· WIth' what I am saytIll' now; it Is'not lJl &Dy_ aeDSe,' a i 

cl'i,tici&<ln 'of liU( Bill. But it .is, merely another Occasion on whiub one· 
can ,ust' the oppori1mity 'of ,making this point ; and I hope' that the tim,: . 
will SOOn oome when there will not only be a.n Indian State BroadcastintJ 
Sel'\'jee; whieh after all only o~rates' to the benefit of a COml)al'ative1", 
fe\\" in ihis country. but there will also be an' Indiain Broadcasting Board. 
01' something of -that kind. It will help to .. co-ordinate efforts which aro' 
DO": being made in di1ferent parts of the country, a.nd will be able to give 
lid VIce, . and iIio formulate schemes whereby in the gre&tlinguistic regio.· 
of Indio there shall be set up adequate broadcasting stations which, in 
t.he lallguage Of the people of the country, can broadcast plays, music, 
educaticlDal talks and, all kinds of information which will penetrate 
where rIO newspaper penetrates today and where no health visitors 
penetrate today,-the innermost recesses of the villages far away from the 
towns. If the Honourable Member in charge of this Bill, whose en-
tbut'iasUi I know to be great for the spread of broadcaSting, will take this 
aIR«\ into consideration, and, possibly before very long,-I am throw:ing 
out merely a casual suggestion,- will call together a few people from 
jhe different provinces who are now doing excellent wor-kin this dit"eetion, 
to confer as to the best means of using one of the greatest benefits which 
mRnkind has ever received, the transmission of programmes a.nd messages 
acrnss the air,-if he would do that, I am quite sure he would be render· 
ing ,'elY great service indeed. , ' . 

Thc second thing tAat .r wani to say is this, that even as regards th., 
rcstricted scope of this Bill, I wonder whether one consideration has 
·occurr('d to the Honourable Member Tn charge. I understand that at 
pl'('~ent the revenue from wireless sets under Customs has exceeded ex· 
pecbltiollS. But obviously the time will soon come 'When t.hat revenue . 
will come down because of the manufaeture of receiv.ing set. in thiS 
cO~1fitry. One hopes that will come soon: it is bound to COOle soon; 
and wh~n that is the case he will lose his Customs revenue. Would the 
Hanoul'allle Member consider the posRibility of levying on locally made 
rccniving sets, once that industry has got on its feet, something in the 
form of a small excise duty, the proceeds from which should be used, 
not for the current revenue of thl' Government of India but for the pur· 
pos~ of est.ablishing broadcast systems in different. parts of th~ country' 
This would make the collection of' individual licence fees unnecessary. I 
ma,lee that merely R8 a suggestion. A t present th(' Honourable M('mber 
h:.s ,some indication of the number of receiving sets that are ctlmin~ into 
the cOllntry, and therefore he has some' indication IU! to the amonnt. of 
piral\y that is abroad. But as soon as thesp, spts begin to be madi~ locally 
h" will have no indication whatsoever, and pel'flOnally I do not th,ink the 
Stnte is going to benettt very much even by the passing of tht'i Bill ill 
rC~Hrd to revenue received from licences. Therefore, Sir, J comJncnrl this 
aJ~1f:~!ldment 'to the sympathy of the House Rnd I also oommend the two 
)lof:ots I have, made to the' attention of the Honourable Member. 

~. ~ (Mr. K. C. Neogy) : Amendment moved: ' 
, If That in e1._ 9 of the DUI, aftf'r the word. 'Indian State Broadl'utiat 

8eniee ' the word. ' or a Broadeuting Semee approved ill thls,'behalt 'by tile ~ 
General in Council ' be inserted." ' , . . ' 
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TJJ,e, ~1lO~ble S~ Fr~ No;ne: Sir,.I,.!D-&y. say, at,yncc. that 
Lkave .ir;I.uck pleM~re in ! acceptjii~i\li·. ":J~es'; :a,ni:en«~~~t-:,· W~'·fully 
realise that the, IndiuD State Brou4c.aa~iDg Servi'ce 'Cah.~ itrthe 'p~t 
.OQUfilitiPJJII.pr in &JlY,.QOJlditio~;,whi(}h:are likely to prevaiJ.Jor mallY years 
to come, touch only.aif'raotion of the. to:tal'area of· this vashlOnlltry. In 
.t~e ~ircw;qgtance8, it,js, .QnlY., equitaQle· that", where an,offonce is the 
p;oSiession of wire1eas apparatus for reception from some other otliciuL or 
qu.rtsi-official service, the fine imposed for it shQuW, go to the. benefit of 
tbl1t service. 

I have been very much interested in what has fallen from my Honour-
able friend Mr. James. I think the first sugge.stion tl!at· he has. put for-
wRrd .if, a very valuable onf'. I mlly state for the infonnati~m of' the 
Hfllll!e that the attitude that Government should adopt towards broad-
c8~t.ing service"! othll1' thlln the. State broad{'asting service is ·at prtsen1i 
under' consideratiOn in consultation with the Local Governmenb. And I· 
feel thut, when we get their replies, it weuld be very useful to do a9 
M,-.• Tames suggests and to get together experts and those. Rp(>(linJl:v in-. 
tpr~sted in Ol·der to discuss.our further line of ·aetion. 

I At t.his stagl', Mr. President (The Honourable SU~ Shanmukham 
Ch.etty) resumed the .. Chair.] 

T I:m not quitl' so sure about his second Ruggestion which, jf [ huve 
uJldl~r!o:tood him corre-ctly. is that, later on, wht'll, as we hOpt~, tile manu-
faetnrl'of. wirt'less Apparatus in this country attain!! substant!ul dimen-
sftllis. W(' shOliId 1pvy an I'xci!!1' duty Oil sets of indi/?pnous nWlluf;:ctur,' for 
tht' hl'lH'fit of broadcllsting gene\·ally. r need hardly say that 1 shall be 

· vElry !!I~d to I'xamiu(' it but in any case the questiol1 is hYll'ltllt'tieal at the 
· mc;Jment and I thinI, WI' can prohably safely leavp it until the hope(1 for 
· dcw~lo]lment takes plllCl', r am, hOIlI1~l to say that I think there would be 
SOllie difficnlti('s in adopting- it. As I ,said at"t.be outset, Sir, r haw mueh 

· p~~'as.ilr~ in. a'ccept~g the amendment. ' 
Mr. President ('I'll(' Honourable Sir S~lannlUkham Chetty): The 

qUl'stion is : 
" That in dausc !) of the ntH, after th~ words 'Indian State BrOlukusting 

S!lfvicc ' the word~ , or n Brond(,:lsting l'len"ice approvl'd in this behalf by the GOI'cmor 
G~nt'r:ll iT •. COlln~il ' be inserted." . . 

TIle motion waR adopted. 
Mr. President (TIll: Honomll hIe Sir Shanmukham Chetty) 'l'he 

qp('~tinn iR that clausp 9. as amended. stand part of the Rill. 
'rIle motion was adopte~l. 
r,llll1~P 9, ar:; amrndf'd, was added to the Bill. 

Clauses 10 and ] 1 'Were adrl~d to the Bill. 

ellipse] w~s a~ded to, th~i Dill. 
The Titl.., and thl' Preamhle werc added to the Bill. 

,. I 

The Honourable Sir .Frnnk Noyce:. Sir, I move that the,. Bill,.. a8 
arllPTlllf'<l hp' p'RRRPd: ""', • " 

Tll,{' .motion was adoptt!d .. 
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.j THE LAND A~tJl8l'PION ~AM'1ft(DMENT) BILIJ. 
: .'. ";",'.: ~ .' .• ',' , ; 't. 

, The Booounble 8ir J'r&Dk .~1'oe (MeQ)h~ lor .J:Q.du8tri~8.ncl 
Labour). :. Sir, I b.eg to DlQVe ; 

•• T_t ·.the ·Bill fllr~er to anUlBd·the L!wd' AcqWiitiouAet, 18114, lor oe.-all 
pnrpoHes, WI reported by the Select Committee, be taken' into eoDBideratillD." 

At this late . hour of the day, I do not think I nceu ",.ike 8ny 
.-lengthy, remarks in suppert of this motion. Here again, an ill t.he cai-lc.".f 
i thc"jest·m .. sure ,we· ba~bfo.ell .(lORSidfo:ring, the Bill we phlr.od hefore·:the 
. House in the;first instance has, I venture to think, been distinct ly impro,,~ 
by· the ~elect Committee. .As I said when I was moving the mot.ion for 
r&6'l·e.lw('· to.a ,Select Committee, whilst the general principle of the ,Bill 
had received unanimous support, t.here were two material criticisms. 'Phe 
,twopoiuts 011 which t.hose criticisms were focussed were the proposal to 
inciud.) ~ncijvidllRls as well a8com~nies amongst those on wl10se behalf 
lalld might. be acquired for the housing of labour and the Ildeqllacy of the 
I8&feguards against improper use .of land that had becn acquired. It will, 
II think, be seen from tht'report of the Select Committee that both these 
oriticisms have been very fuUy met in the measure as it hall 6lUel'ged from 
tlwt Committee. As regards the first, the uneasiness about. Ult~ inclusion 
6f indiviRltltls'aswellas companies, the'-Bill has been amended and a safe-
gUArd h8~ heen provided by the limitation of'the applicatiun of the new 

<eeetion 'CJ8A'lto iddustrial'1!oftCt'l'ns' employing at least 100 workmen. This 
~llOllld pre~ntthe Act being used in favour of mushroom C(lllcerns. 'The 
secouc1 criticism was the adequacy of safcgllM'ds .agaiMtimJll'operuse or 
th~ land that had been acquired. Wel..b.ave ,met·.that \ly h~viag hrther 
powers to Local Governments to.en&We tbt tbehouses which are erected 
shall be properly built and properly used. The Loeal Government will be 
able to prescribe the time within which the conditions on ",hie'h ~tnd the 
manncr in which. the ~dw6UiJ&g' Muses 'or :amenniesshall be . erect~d or 
_.PJ·ovi~d. "The..D.1Ily other point to ,waich I need refer;is that,.rgjsed,jn my 
fri('nd, Mr. J....alchand Navalrai.'s·Minute of D.iBSellt, which I IIID '"cry RUi.d·.\o 
see II(' hA<; not followt'd up by an amendment. He is stilI somewllflt anxious 
about tlw Bill being used for tht' acquisition of sites on which there are 
alre!ldy dwelling houses. He does not like the idea that tlit' owners of 
su~h 'dwelling houses should be disturbed by compl1Isor~" acquisition. I 

,thitlk tlu'J'eis a very considerable safeguard in that reSpf!ct nnd that is, 
tlwt sneh dwelling houses ·will obvioUldy be rather costly to aefJllirc.,M.I\d 
thd no omds going to ask that they should he acquireci if tllllY clln possibly 
fIn(l "llitAhlt' vacant sites. In flny case, it does st'em·to JTIP that it is far 
better ew'D in caSt's where land is acquired on which t.ht'rc art! huilclillgR--
such 1l11ildingos will obviously not be buildings one would like tIJ s('e hthour 
lWll!'ll'd in- ,-it. is far better that. they should be repillced by prolll'r Il('eOm-
1lI0dution for the work pcople on whORe behalf w(' ar(l ahout. I hope. to 
pASS t.his Act. I commend this motion to the consideration of thc lIonsI'. 

'Mr. 'President (The Honourable Sir Shanmukham Chetty) : Motion 
moved: 

,. That thl' Bill further to lUI1enil the Lond Acqui8ition Aet, 1894, for certain 
I'lIrp08CK, II.IJ rcported by the Relect COIDmittec, be ttlken .into ('.()naideration.' , 

·Mr. Lalchand 'NaV'J.ll'ai : Sir .. 11 r.e,fcrI'DCe haR beeu made. toO me,bv the 
"Honoll!"Ah.lc Member in charge and'r must Hay tllat. I do not ~ee ihat.;'I 
-ehOlllc1 have put in an amendment. ,My Minute of Dillsent ill thllt thi,,'RiII 
. ...mould' he re9tricted only,to vacant sites and bthpl' ·8ntbl~ 'm1'i\i' fh~t ''''IllY 
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,[Mt': .. LaJChand Na~~ai.] .' ",,' . ~,:r.,: ". ,:; 
bettvailable,' and : that Ve,lj costly hoUSes, and' other' 'houses' IIhcild :uot be 

'disturhf'rl in the,' 'interestS of new conce~n8. If I may read rnyminut.e, it 
runs as follows : . "- ' . , ' ':'" 

, "Mi" objeetlPD is that the Bill should apply only to V~aIlt :aitesor arablil IUd. 
and not land on which there are already dwelling houae •. · In 11l1li81 of eODlp"llqrr 
aequisition, all' _feguarda should be taken to lee that Dew 1l0neer.Q, .. contempla.ted 
by this Bill, should !lot establish theDlBelveB OD the site nearby land. alreally occupied 
by dwellinghou88s and, disturb the originalowDers of the houses by eompu!.ory aequiai. 
tiOD. In growing towns, it i8 Illore in the public interest that such CODcerns IlhOuld' be 
atablished at or removed to a more suitable di3tant Bite than to acquire the ;ad,Jointq 
dwelling' hou8ee better uscd by o,vnerl for housing labourers." 

1\Iy main point. is, that if there are houses already thel'e, why should 
the ncw concern go and start in their neighbourhood' It will be disturb-ing the people who have lived in those houses and have liked them for a 
)()nll time. That is the reason for my Minute of Dissent. J submit that ,I 
am opposed to the consideration of this . Bill unless they amer.d it and 
restrict it only to vacant' sites and such like. That is all my liubmission. 

'Mr. Preaident (The Honourable Sir Shanmukham Chetty): The 
qllestion is : 
, "That the' Bill further to ameDd the Land Acquisition Act, 1894, for certain 

parpolN, as reported by ~e Select Committee, be taken into conaideratioL" 
The motion was adopted. 
ClaU8e 2 was added to. the Bill. 
Clll11ReS 3 and 4 were added to the Bill. 
Clause 1 was added to the Bill. 
'.I.']}e. Title and the Preamble were added to the Bill. 
The Honourable Str Prank Noyoe : Sir, I move that the Bill, ali 

reported by the Select Committee, be passed, 
The motion was adopted. 

'.I.'IIE MURSHIDABAD ESTATE ADMINISTRATION BILL. 
lttr,. President ('rIte H(\nouTnble Sir Shlinmukham Chetty): How 

long will the Honourable Member take to move' this motion ! 
Mr. B. J. Glancy (PoUtit·lI.l- StCrftal'Y) : Only four or five minutes, 

Sir. 
Mr. President (The Hono.}l'llble Sir Shanmukham Chetty): Very 

well. 
Mr. B. J. Glancy: Sir, I beg to move: 

" That the Bill to provide for the appointment of a Manager, on behalf of the 
Seeretarv of State, of the properties of the Nawab Bahadur of Murahidabad IWcl to 
define the powers and duties of the Manager, be taken into consideration." 

Sir, the reasolUl why it is necessary to place this Bill on the Stat.ut~ 
book have been briefly indicated in the Statement of Objech and Reasons 
and in the preamble of the Bil1. As the House will observe, thp. Bill ill 
mere}" intended to supplement the Murshidabad Act of 1891. That Act 
g8V~ • power to the Secretary ()f State to enter upon tht' ,properties 
of the NI\W1Ib and to administer them in his behalf if any snch neeessity 
arose. Unfortunately, that necessity has arisen,' because the Nawab has 
eontl'ftctE'd very heavy debts and has allowed his properties to fall into ~ 
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most deplorable condition. It is imperative, therefore; thathiai.pU'M.1'6 of 
'eontrolahould, be·~tricted .,nd,that ·proper. arrangements $ho,\!ld be 1.1ade· 
for thuJl&ll~:mentof the estate 80 that the· creditors·' 'llaims ~o.ji be Sat.is-
fied and that the Nawab a'Jld his family may be preserved froinruin .. The 
Secretary of State has already en~red upon the. properties, but" the '.\ct 
of 1891 dOelnot provide any satisfactory lJ!.llch41ery for· pre..-enting, the 
Nawab from meurring further liabilities or for empowering the MallJtg~ 
to take proper control of the estate and to discharge the debts alrtll&dy in-
curred. The present Bill is merely intended to remedy this deficiency. ~t 
ia balK'd eloselyon the Chota Nagpur Encumbered Estat.es Act, an Act 
which bllll been in successful operation for the last 50 years. T·he Bill, ill 
the opinion of Government, provides the most satisfactory and ill far.! the 
only sntisfactory arrangements that a,re practicable alike in. the intt'rcsts 
of the creditors and the Nawab. Firstly, as regards the creditors, it is 
calculated that the total claims against the Nawab including theflIDonJ).ts 
decreed against him in the Courts come to about 19 lakhs of rupees. The 
Bengal Hovernment estimate that, as soon as normal conditions al'e restQred, 
it shoulfl be possible to set aside annually a sum of not less than Rs. 3 lakhs 
towardR the payment of the debts. Thus, in a few years' time, the entireo 
liabilities should be liquidated. The decree holders and the other credi-
tors need be under no apprehension that fair treatment will not be uccorded 
to them, because the Bill provides for an appeal from the Manager '8 award 
to the Bengal .Board of Revenue. If, on the other hand, the Bill is not 
Pll~sed, practically all that the creditors will be able to attll\!h and !;ecure 
will be certain moveable properties personally acquired by the present 
Nawab, and it is very doubtful whether the value of these will anwlInt to 
more than 11201h part of his liabilities. Secondly,· as regard!'! the Nawab 
himself, he is the head and representative of an ancient and highly respected 
family. He is greatly esteemed not only by the Muslims of Bengal, but by 
othp.r l:ommunities liB well, and it would be most deplorable if he were to 
su1fer the indignity of confinement in a debtor's prison. I would impress 
upon ~he House that the passing of this Bill is a matter of very COll!,iderable 
ur~ncy, because every day that is lost in giving the Manager proper powers 
of control must render the position of the Nawab and the creditors morc 
and mor(' precarious and chaotic. I nnderstand, Sir, that tllf're is notioo 
01 !1n 8m('ndment for reference to Select Committee. If that amendmt'n,t ie 
moved and if it caill be assumed that the delay involved will DOt UP. more 
than a few days and that there is good prospect of tlWI Bill being l'as~ed 
during the present Session, I will not oppose that amendmf'nt. but I ... bould 
like to emphasise once more that any avoidable delay is most ijtrongly to 
he deprpcltted in the interests of all p1Irties concerned. 

Mr. President (The HOJKfllrl!h!(, Hir 8hannlllkham Chetty) : Motion 
movt',l: 

.. That the Bij1 to provide for the appointment of a Manager, on behalf of the 
Secretary of Siate, of the properlieH of the Xawab Bahadur of MUl'Rhidaba.l and to 
de1lne the :jlltwers and duties of tho Mllnngl'r, be tllken into cODBi~l'ratioD." 

1Ir. K. O. Neogy (DIlC<la Dh"jr;ioll : Non .. ~It1hRmmadan Rural) : Sir, 
I beg to move : . 

" That the Bill be referred to a Select Committee eonlisting of the Ronoumble 
the Law Member, Mr. B. J. G1aney. Sir Lanl!A'lot Graham, Mr. S. O. Mitra. Mr. A. O. 
(len, lIr. Kuhammad Azha.r Ali. Mr. Gaya Praaad Singh, Mr. R. S. SarmA.. Captain 
SlIer J.CuJlammaii Khim, Mr. G. Morgan. and the Moter, and that t1le number of members 
11'11010 prel!elllle aIlaU 1>e· nCCl's!llr~· to cOIlIItitute II. meeting of the Committl'e Ihal1 !)e 
fI~e." .. : .. 
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[Mr. K. C. Neegy;] 
'In making 'this 'metion, Sir,1 amjnviting this 'House to -accept,. 

principle underlying . this partieularBill·· whieh, as .. has ; been '. expla.iD:lil 
by the HonoUt'libie the . Mover, ,is to ··:remove eert.ain -defic.ienc-ies .jn.~· 
ol"iginalMurshiilabad Act. The Honourable Member IHIS referl'edto ':the 
pl"ediellm.~nt in whi"Ch,the present NM\-'l'IuBtt!lEldur ·is, hut, 1 -think iit.llis 
only fair that· I !lhonld mention that ,pUblic opinion in B~ngal holds:tb&t 
the Nawab Bahadllr has been perhaps-m9re sinned against 1han sinn~ 
in this particular llllttiPI', Ilud I am I:!llre 1hllt the principal oh.iect \.Of 
'this Bill "'ill bewrjcomed all OYf'r the ('(mntry. But,at t.h!' same time, 
:the Honolll'lIblf' Member in ellll'rge will himself rf'C~njRf' that this is'llYlt 
a 'normal kind of legislative prnposal ano that the inter('sts of the /)d"'a 
-fide creditors havl' got to be saff"guRrdeii by this HOllse. The rG'8Sl'lll 
why 1 want this Illeal'lure to he l'efprrf'd to a "Relect Committee is to I give 
an assurance to the IlOna 'fid£' creditor out.c;idethat his interestswilhoe 
examiner! as cllrefully 8S possible by t.he'reprellentat.iV<'s of' this HOMe 
before passing the Bill 'into law. I entirely agree with my friend tkat 
the importance of snch a meaRure conflliHtR in the expedition with whmh 
it can be placed on the Statute-book, and, flO' far as I amconcerneti, 
I am anxious to have a 'meeting of the Seleet. Committee at the ~&rlMilt 

.possible moment, if possible tomorrow,' and 'I }Wrsonally will ,place '-110 
obsta'clc in thp way of a speedy pas~c·of' this M'MS1!re. :Sir,('I.~O¥e. 

Mr. "Pr.eaident ('Uhe Honourable Sir Sbanmukham Chetty) : '1he-
~question is : 

" 'I'hat 'the Bill· lie ,referred to; a ·&l6et' Co~Blitliee consisting of the .HwourAIIle-
-the. Law Member, !.ir. B. J. ,GlaJl~'y, Sir Llutcelot Graham, ,Mr. S, C.- Mitra, :Mr." S. ,c. 
,Sl1n, Mr. Muhammad Azhar Ali, Mr. Gaya 'Prasad 'Singh, Mr. R. S. Sarma, Capta,ila 
-Sht'r Muhammad Khan, ·Mr. G. Morgan, 'and the-'M'Over" and-tlmt the:nllmber-of trHlIbWrs 
,whose presence shall be necessary to constitute ameetiag of , the ComDlittee 'allaU, be 
five. " 

'Mr. '.IS. ·'0. Mitra (Chittagong and ·Ra-jshahi 'Divisions : ,Non-
Muhammadan -Rural) :,;Sir, I support the motion of my friend, Mr. Neogy, 
for reference of th:!'! Bill to a Select· Committee. I agree to aceept ,his 
motion, because I accept his interpretation that the principle of the 
Bill is very much restricted. If Government iR Ilgrt'Pable to that. view, 
J certainly have no hesitation to accept the IIlotion; but. there are 
apparpntly some very draRt.ic provisions in this Bill, alHI it is not ·80 
harmless aR it. haR been pnt hy the lIononrablp th(' Mover. I wonld like-
to refer to some of the clauses to tell the Homie how in this Bill it il'l 
providri! to v('st thp Mnnagrr with sueh wille powprs A!'; to OURt. the 
jurisdiction of all the CourtN in India. T mprely rl'f('r to clallsr 4 which 
reads tllll!,; : 

" 011 the puhlir~ltion of nn orr1"r for t.he nppoint.m('nt of a Manager under Bee-
tion 3. tht· following "ons(''1ueDC'I'R shn 11 ('nsup : 

First. all proceedings which ma~' then bl' pending in :lny Civil Court in respect 
or any dehts or liabilit.ies to which the Nawab Bahndur mny be subject 
shall be hn rn'd. and nil pro<'''HHrs, eXl'rutions and attnrhments for or in 
T<'sp<'rt of 8tll'h r1('bt~ Rn<l Iinbilit,ics shall bprome null and void; 

Suo1/(ll.1/, so long itA Rurh mnnngl'ment eontimH's. no suit or proceeding Mooll lie 
against. tho Nawab Bahailnr, OT t,he Rpf'retary of State, or the Manager, 
in respect of Rny ill'bt or liability to whle,h the Nawab Bllhnrlur i~ 
I!Ubjeet ...... ". 

Then, further on. in sub-clause (b), therc are othpr dra.qtic powel"l' 
which My that" flO long 81'1 Rnch management continneR, the Nawab shall 
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be incompetent to mortgage, etc. ". That is certajnly a sound SuggestiOD, 
but such property shall be exempt from attachment or sale under proeeas 
of '&Ily Court. ,In. $or.t, I find .in this BillprovisioD for ousting the 
j~ctWn ()f the Courts.~; long as this Bill .will be in force. I.~ not 
want to stl'e1lS that point DOW,. because 1 agree with' my lIoDourable 
friend, Mr. Neogy, that all these questiona may. be considered in ·tbe 
Se,lect Committee. This Hill is only following the old Act which is more 
than 30 or 40 y_rs old and there should not be much disagreement. 1· 
support the motion for reference to a Select Committee. 

Mr. B. Daa (Orissa Division: Non-Muhammadan) : 1 wish simply 
to say a few words. I wholeheartedly support the proposition that the 
Bill should go before a Select Committee, and the particular objections' 
which my Honourable friend, Mr. Mitra, pointed out would be solved 
there. Personally I do not think that those objections are really worthy, 
because those of us who belong to Bengal and Bihar and Orissa know 
how the Nawab Bahadur, as my Honourable friend, .Mr. Neogy, put it, 
has been sinned againat, how money-lenders of Calcutta ..... . 

An HoDourable Member: Not of Calcutta, but of Murshidabad, 
Azimganj, and Jiaganj . 

. 111'. B. Daa : I am glad to know that they are from Murshidabad, 
Azimganj and Jiaganj. We know how the money-lenders have IIWIindled 
the Nawab Bahadur knowing that the Nawab could not part with the 
property that belonged to him. I wish to refer to another aspect of the 
matter. Money-lenders who have swindled the Nawab and have grown 
rich-some of them bave been canvassing in Delhi and Simla during the 
last two Sessions, and if my Honourable friend, Mr. GlaDcy, will reveal 
the correspondence of some of the Members of this House who have 
addressed his Department 011 behalf of certain clients.. it 'Will prove 
interesting. I deprecate that money-lenders or, whoever they &re, should 
try to influence Members of this House and try to canvass, and that 

. Members should forget their legislati've duties and write, though being 
members of the Jegal profession, to the Political Department. I hope 
tha.t my Honourable friend, the Political Secretary, will not think that 
the correspondence is too secret, and that in his reply today or in the , 
Select Committee he will place all the correspondence which has been 
addressed by some Members of this House ..... . 

An B.oDourable Member : Is it fair to the House that Mr. Das 
should make a veiled attack and not mention the names of Members if 
he knows them t 

Mr. B. S. Sarma (Nominated Non-Ofticial) : On a point of order, 
Sir. I desire to know whether it is fair to refer to Members without 
giving their names and 'Without telling the House whether those gentle-
men have 'WIl'itten in their capacity as Members of this House or 88 
barristers or members of the legal profession' 

Mr. B. Daa : That is not the point. J am asking the Political 
Secretary to tell us whether he has received any letters from any Member 
of this House addressed to his Department as legal adviser to certain 
claimants on the property of the Nawab. The question is, whether a.n 
Honourable Member can do that. I think much canv8B8ing is going on 
and I entirely agree with the Political Secretary that the sooner this 
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[Mr. B. Du.] • 
Bill is passed, Simla· and Delhi will not see the faces of those who have 
swindled the Nawab Hahadur. 

Mr. O. 8. Ranga Irer (Rohilkund and Kumaon DivisioH: NOil-
Muhammadan U,ural) : I do not propose to say more than one aentenee 
on behalf of some of us sitting on this side of the House. We whole-
heartedly share the' apprehensions and appreciate the views that the 
Political ·Secretary urged in regard toihe preservation of the Nawlih 
Sahib from ruin and protection of his creditors from disaster. 

Mr. Muhammad Ashar· Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : I too wholeheartedly support the motion of the 
Political Secretary on the floor of the House. :My only submission is 
that this matter should be expedited as quickly as possible and it is not 
only the Nawab, who' will be relieved of all the difficulties, but it will 
really save a grent and .1I11eient. family frc}m ruin. So far 88 I have reail 
certain representations whi'ch haye been scnt round from Calcutta, and 
1 have read one or two of them very carefully, I find that the Nawab 
had a.bsplutely no right to part with the property. It 'Was only a 
sinister motive of t}w:p cr!'flitors who advanced money to him, Jmowing 
that the Nawab could not possibly pay his debts. In those circumstanCes, 
I think it is now ft very ~()()d casp for sfmding the matter to the Belect 
Committee, and I think that the Bill may be taken into consideration. 

.:Mr. La.1chand Navalrai (Sind: Non-Muhammadan Rural) : I have 
a word to add. I do not think thaHhe Govprnment, when they make a claim 
for the protection of the pstate. will llOt. t.ake' care of the creditors of the 
estate~ I think t·heir interests will be quite safe in the hands of the Govern-
ment and I, therefore, support this motion. 

Mr. D. K. Lahiri Obaudhury (Bengal: Landholders) : I propose 
that the JIouSe do now adjourn. ' . 

Jlau1vi Muhammad Sba.fee Daoodi (Tirhut Division: Muham-
mad~) : I propose that the name of Sir .&hdulla-al-Mamiin Suhrawardy 
be added to the Select Committee. 

1Ir. B. J. Glancy: I accept the amendment. 
Mr. President (The Honourable Sir Sha.nmukham Chetty): The 

question is : 
" 'l'hat the name of Sir Abdullu·al·M6.miin Suhrawardy be added.to the Select 

CODunittee. ' , . , 

The motion was adopted. 
Mr .. President (The Honourable Sir Shanmukham Chetty): The 

question is : 
.. That th(' Bill bp referred to Ii fileleet (',ommlttee eoJUlisting of the Honourable 

tho I.aw Member, Mr. B. J. Glaney, Sir Lancelot Graham, Mr. 8. O. Mitra, lir. 8. O. 
Sen, Mr. Muhammad Azhlir Ali, Mr. Gaya Prll.8ad Singh. Mr. R. S. Barma, Captain 
Slier Muliammu(l Khan, Mr. G. Morgan, Sir Abdulla·al·l\4imiin Buhrawardy, and the 
Mover, and that the numb!'r of members whose presence llhall be 1L8CeIII&ty to ClOutitute 
n lIleeting of the Committee shall be, five. ' • 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Monday, 

the 4th September, 1933. 
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